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LEGISLATIVE ASSEMBLY 
"'-

Monday, 18th Novembe7', 1946 

The. Assembly met in the Assembly Chamber of the Council House a. 
Eleven of the Clock," Mr. President (The Honourable Mr. G. V. Mavalankar) in 
the Ohair. . 

I 

J.l]}MBERS SWORNi: 

Mr. AlfreCi Charles Turner, C.S.I., O.I.E., M.L.A. (Government of India: 
Kominat.ed Official); and 

)Ir. Mohammad Abdul Aziz Ansari (Governmen. of India: Nominated 
Oflicia I). 

SHORT NOTICE ESTI ~ AND ANSWER 
"AORBEMENT WITH tJ. S. A. 18 OPERATION OF AMERICAN AlB BnvlcBs ACROSS 

INDIA 

Mr. II. R .• asui: Will the Secretary of the Department of Communications 
"" ~ " place on the table a. copy of the agreement recently reached between 
""India' and "the United States of America concerning the operations of American 
air· Rervicas acrosS India? 

Sir Harold Shoobert: A copy of the agreemeniJ is'being placed in the Library 
of the House. . 

STATEME~S LAID ON! THE' TABLE 

[iNFORMATiON PROMISED IN REPLIES TO CERTAIN QUESTIONS-LAID ON THiB TABLJI 

01' TllII HOUSJ:-TODAY] 
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STATEMENTS LAID ON THlI TABLB 1223 

't M Subedar's starred question No. 2680/ 14th , February 1946 l' r .• anu 

I NCREASE ,IN CARRIAGE OF GOODS BY 8KA ' 

, (b) According to ll r t ~ ll ~  ~ ~ r r  1946 .the .~  building programme for 
1946-47 ill each of the Mercantile Marme DIstrIcts was as followa .-

Karaclli Dist,-;ct-Nil. 

Bombay ~r t  information. 

'MadT08. Di8tTict-
Vizagapatam-Two ships of. 8,000 toils deadweight. 

Two ships of about 200 tops. 

TutiCOTin-Six -Schooners of between 100 to 150 tons. 
Malpe-Five country craft of 100 tons approximately. 

f]alcutta Di8tTict-Nil. 
(c) The following ships  were under construction in February -1946 in each of ~  

Mercantile Mar-ine Department Disuicta;-

Kat'achi-N il. 

Bombay-Nil. 

Madias-
, TuticoTin.-Three Schooners of between 100 and 150 tons built respectively by S. &; G. 
lIIachad." Michael Villll.varayarand Gasper Series. 

Malpe.-One country craft of 11·56 tons build by Kamala Maracalti, c/o K&ria Maracala. 

One country craft 14·02 tons built by Peggu Maracal, Boat owner, Malpe . 

. Oalcutta-Nil. 

(NoTE.-The above figures do not include inland harbour craft or other veue1s which. 
eo not go to sea.) 

Breejut Bonini Kumar Oha.udnuri's s.tarred queBtion No. 408 0/ 20th Feb",a.1'J/-
1946 • 

RB-ENTERING OF INhABITANTS IN BRrrISH RESBRVE, MANl ~ 

(a), (b), (c) and (f). Though certain restrictions were formerly imposed, the present 
position is that indicated in the orders passed by the Governor' of A88am .on 14th Augnst 
19:46, a copy of which is placed on the table. 
(d) Detailed information is 'not readily availa.ble. The loea! a.uthoritms have however, _ 

Ja!llled orders that the houses and other properties and any available money due on accoant 
fIf l'8Ilt etc., should be made oftr to the former owner •. 
'e) Yea, and the Government. of Burma have taken neceSBary action regarding the reat«a-

tiOll of properly to the right. ownan. 

ORDER OF THE GOVERNOR OF ASSAil 

. BAillImg, tAs 14th Augwt 1946 

MAD :-Pet.itions of oertain Indian merchants as in the enclosed lilt 6hd. frtm ~  

pel'llOD8 for permiuion for return to the British Beeerve in M:1HIipur. 

eBDD :-:-Hw Ezcel1ency tOe Govemor is pleased to order that:-

(1) As there is no law excluding foreigners the. petitioners alld other. Indian traden 
iacluding those who never forfeitled their right to the pattas held bY' them shoUld be 
liUowed ingress into the British Deserve in Manipur. ' 

(2) Applications for new I_ of lands they formerly held "honld be conaidered sym-
pathetically by the Political A ~t if the land is not required for other purp088l. • 

:f.5) Such of the -petitioners and other perlone, already given permission to return to 
Imphal, as may be granted new leases should be liable to pay their land revenues and t.&%ea 
in arrear, if any, for old ones, and this should be a condition precedent to the grant of a 
new lease. 

(4) Only one shop site shonld be settled with each trader with III additional site for a 
garrage where necessary . 

. ~) Thev ~l  be .allowed posses8ion of th\lir ~  a,nd other propertiea in the 
Bntlsh Reserve m Manlpur and, those ;,l,lo present such cl&Ull8, be given any available 

10 



1224 ~IS ATI  ASSEMBLY [18TH Nov. 1946 
money due to them' e.g., rent collected from the Military authorities or other tenantll. 
But they should be left to claim for further redress if there are any parties whom they can 
lJue and to file judicial applications in t ~ Court of the Political Agent in Manipur. 

(6) The above orders should take effect immediately. 
R. W. GODFREY, 

Secretar.1f to the OOl"ernor of AU.m. 

Seth Sukhdev's starred question No. 615 of 28th Februury 1946 

IXPoRT OF SALT 
(a) (i) Yes. 

(a) (ii) Y 81. 

Mr. Manu Subedar's s.tarred questi01lJ No. 991 of 14th March' 1946 

POSTS ABOVE Rs. 500 IN CIVIL AVIATION IR~T RATE 

Statement showing posts carrying s!llaries above R8. 500 with their incumbents' in the Cif:il 
Av'ot-ion Directorate at the time of cessation of hostilitie8 with Germany (first wuk ot 
May 45) Starred question No. 991, purt (a), asked by lb. Manu Subedar un 14·3-46. 

"There were 32 posts carrying scales of pay above Rs. 500 P:IU. in the Civil Aviation. Direc-
torate on the cessation of hostilities t~ Germany. The followmg statement shows the Incum.. 
bents of the posts and their qualificatlOns :-

Serial Designation of Post 
No. 

Name of Officer Qualifications and Experience 

Diractorof Civil Avis.· Jiir Frederick'Tymms Commissioned War Service-1915·1919. 

tion in India. 

• 

• 

• 

Commissioned in Royal Flying Corps 1017. 
Decorations-

1918 

·1919 

.Military Cross. 
Chevalier of the Order of the 
Crown. 

Belgian Croix de Guerra. 
Briiish Aviation Miesion io tke 
United States of America. 

Training and Organising American 
Air Service in out observatioa. 

Instructor in Air Navigation at 
the Royal Air Force School of 
Kavigation. 

1920·27 Technical Officer in the Oivil 
Aviation Department of the 
Air Ministry. 

1927 

]928 

• 

Commanded the Air Section of 
the Oxford University Arctio 
Expedition to Spitsbergen. 

Member of the Air Survey Com-
mittee, Great Britain. . 

Part author of " l ~ for Air 
Survey Photography '. 

Air Ministry Chief E,xaminer in 
Navigation for Pilots and 
Navigators licences. 

Part author of " Commeroial 
Air Transport". 

Appointed Air Ministry Superin-
, tendent of the Egypt.India -, 
Air Service. 

Seconded to the Government of 
the Sudan, Kenya, Uganda 
and Tanganyika to l'urvey and 
organise air routes, ip,cluding 
the Cape to Cairo air route, 
,and to organise the adminia-
tration of civil aviation. • 



STATEKBNTS LAID ON THE TABLE 

Seria.l Designr.tion of l'ORt 
No. 

Name of Officer l ~ t  and exper ence 

____ . ________ --=C-__________________ _ 

2 Deputy Director of Wing Commander 
Civil Aviation. L. A. Egglesfield. 

, 
S OfIiciating Adminia· Mr. P. N. Kapur 
trative Ofticer. 

1928·31 

1929-30 

1-1-36 
23-2-31 

12·6-41 

Chief Technical Assistant tp the 
Director of Civil Aviation, 
Air Ministry. 

Air Ministry Representative on 
the Coinmission to Africa to 
survey, organise and negotiate 
the Cape to Cairo Air route. 

Fellow of tho Royal Aeronautical 
Society. 

Holder of 1st class Air Navigator's 
licence and Pilots' 'A' Li· 
cence. 

Author of a number of Scientific 
papers on navigation Air Sur-
vey. Meteorology and other 
technical aviation subjects. 

Was conferred the title of C. I. E. 
Appointed Director of Civil Avia-
tion in India. 

Knighthood. 

Passed with First class certificate from 
-H. M. S." CONWAY". 
1919-24 Was employed by the British 

India Steam Navigation Co. 
rising to the rank of Second 
Ofticer and Navigation Ofticer. 

11124·29 Joined Royal Air Force as Pilot 
Ofticer retiring to reserve with 
the rank. of Flight Lieutenant. 

July-Oct. Instructor to the Bristol Flying 
29. Club. Employed by National 

Flying Services first on in-
structional.work and later on 
commercial taxi work. 

1930-38 Employed by Imperial Airways 
Ltd. During this period he 
surveyed ano. operated Ii.Jld 
Hew on several Empire. Air 
routes e.g. trans-India route. 
Alexandria-Karachi-Singapore, 
Southampton-Durban and 
SouthlUIlpton-Singapore routee 
etc. 

20-7-311 Appointed Deputy Director of 
Civil Aviation in India. 

8th May Appointed to ofticiate as Direct10r 
-12th of Civil Aviation in India. 
June 
1939. 
Feb. 42-On deputation with Air ForceB 
April 45 where he rose to the rank of 

Wing Commander. 

Bachelor of Art;, (B. A.). 

1919-40 Held non-gazetted apIlointmeni 
under the Government of 
India. 

,2-5-40 Promoted as Gazetted Superin-
tendent in Civil Aviatioa 
Office. 

U-S-43 Appointed to ofticiate as Adminis-
trative 08ioer. 

I 
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Serial Designation of Post 
No. 

Name of Officer 

4 Ofllciating ChiefIns· Mr. G. M. Randall 
peotor of Aircraft. 

i 

\ 

Qualifications and E r r ~ 

British Pilot's' B  ' licence. British 
Ground Engineer's licenCe in 
categories A, B, C and D. 
British Navigator's licence, 
Second class. 

After serving apprenticeship was 
employed by Sopwiths as Ins· 
pector aircraft until 1926. 

1927 and During summer months was em· 
1929·31. ployed by Imperial Airways 

Ltd. successively as' Engine 
Fitter in Engine Shops, as 
Hight Engineer and Station 
Engineer at Skoplje and Salo· 
nica and as second pilot, flight 
Engineer and Inspector on 
. four.engined aircraft .. 

1932 Was appointed Assistant Aircraft 
Inspector, Civil Aviation 
Directorate. . 

..J.935 Promoted as Aircraft Inspector. 
1936 'Officiated as Chief Inspector of 

Aircraft from' February to 
, November. _ 

1941·43 Qovernment Aircraft Inspector, 
'Hindustan Aircraft Ltd., 
Bangalore. 

1943 Appointed to officiate as Chief 
Inspector of Aircraft. • 

B.A.,M.Sc. o'i Scientific Assistant Dr. P. Nilakantan • 
to CbiefInspectorof 
Aircraft. . ' 1935.37 Research Scholar in Phyaies. 

ii Engineer Officer r  • Hr.E. H. Boot.h 

1940 

1937·41 

194,1.42 

1942·43 

1943·44 

31·10·29 

22·1·40 

Indian Institute of Science, 
Bangalore. 

Doctor of Science m Phy&ioe, 
Madras University. 

Research Assistant in PhyaicB, 
Indian Institute of Science. 
Bangalore. 

Master of Science in Aeronautical 
Engineering, Guggenheim Ae. 
ronautical Laboratory, Cali. 
fornia. 

Reaearch Engineer. Co·operative 
Wind Tunnel Project of the 
. California Institute of Tech. 
nology. 

Senior AerodynamioiBt, Hughea 
Aircraft Corporation, Califor. 
nia. Later in charge. of tlI8 

l~t  Hutter and vibratioa 
Analysis of the Hughes Kaiser 
Cargo Airplane. 

Senior Lecturer in Aeronautiea, 
Indian Institute of Science, 
Bangalore. . 

Appointed Scientific Assistant te 
Chief Inspector of Aircraft in 
Civil Aviation Directorate . . ' 

Illdian Service of Engineers, A. K. 
IMt.O.E. 

Joined the servioe as Assistant 
Executive Engineer. U. P. 

Appointed Engineer Officer I, 
Civil Aviation Directorate. 
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aerial· Duiglntiou of Post Name of Ol:1loer Qualifications and E%perienoe 
!fo. .  . 

7 Engineer Officer n ~ 111',: F. B. Robey July '23 

Nov. '23 

Oct. '43 
to Jan. 
'44 •. 

Jan. '44 

Nov. '44· 
Feb. 45. 

Qualified Assistant Engineer tiom 
Thomason Civil EngineeriDg 
College, Roorkee. 

Joined the Central Provinces 
Public Works Department, 
Irrigation Branch. 

Appointed as Under Secretary to 
the C. P. Government in 
P. W. D. Secretariat, and 
Personal Assistant to the 
Chief Engineer, C. P. P. W. D. 

Appointed Engineer Officer II 
Civil Aviation Directorate. 

Appointed to officiate as Engineer 
Officer I. 

.~ Assistant Engineer Mr. A. E. G.Moore' B.A., Punjab Servir.es of Engineers (Class 
Officer. 

11 Officer on Special Mr. E. M. Rossiter 
Duty. 

• 

30·3·41 Appointed Assistant Executive 
El'lgir.eer k P. S. E. 

24·3·42 Appointed Assi;.tp.r;t ElI.e<'utiv8 
Engineer' lit Rm:·I'I·Hadd in 

I the Civil AiVP,tion ~ t r t . 

15·4·43 Appointed ASf,i&tant Engineer 
Officer. 

Nov,44. Appointed to officiate as Engineer 
Feb. 45. Officer II. ' 
Pilots' A  • Licence. 

1915·17 

1917·18 

1918·28 

1928·38 
23·4.36 

, ApI., 42· 
Mar., «. 
JrIar., 44. 

• Mar., 45. 
'1·4·45 

P.O andC.P.O., R.N.A.S., Kite 
Balloons Dnd air.ships Franch 
1915·16. 

Sub·Lieutenant R.N.V.R. 
Lieut. R.A.F .Airship Department, 
Admiralty Tec·hnical informa-
tion duties. 

Civil Aviation Tfi'pp,rtment, Air 
Ministry. Information and 
press duties. 

Commercial AviatJ.on. 
Appointed Technical Olicer (ope· 
rations), Civil Aviation Direc-
torate. Officiated as Deputy 
Director of Civil Aviation for 
a few months in 1937, 1938 
and 1939. 

Officiated as Chief Aerodrome 
Officer. 

Officiated f.gain fig Deputy Direc-
tor of Civil Aviation. 

Appointed officer on Special Duty 
in connection with Civil Avia-
tion Conferences. 

"0 Office! on 'Special Mr. D. Chakravarti. B. Sc. (Calcutta and G1fiSSgoW) A.F.R.Ae.S. 
Dl'ty. 

In 1927 granted a Scholarship by the Govt. 
of India for general training in Civil 
Aviation with s view to his'appointmer.t 
to t~ Civil Aviation Directorate. Bis 
trainiDg compri"ed the followir.g :-

Post gradUllte COU1'><e at the 
Imperial College of Science 
and Technology, London, in 
.. Advanced "tudy in Aeronau-
tics " . .tb in.iIiD and ad· 
vanced flying trairling in 
aircraft upto 400 A.P. 
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&erial qeligaation of Poet 
No. 

I 
\ 

~ 

Name of Oftioer 

, 

QuaIi1ioatioDS and ExperielJ;0e 

Praotioal training at varioua 
leading firms on maintenance, 
manufacture and inspeotion of 
airoraft in machine tool works. 

Aerodrome operational procedure, 
Ceylon. . 

2-1.31 Appointed Aerodrome Officer, 
Civil Aviation Directortite. 

July.40 Appointed to 'officiate 1108 Chief 
Nov. 40 Aerodrome Officer_ 
1-4-41 Appointed Aerodrome Officpr, 

Grade I. 
4-11-43 Appointed to officiate as Technical 

Officer (Operatio!l8), 
21-3.44 Appointed to officiate 'l.'! Chief 

Aerodrome Officer. 
1·4-45 Appointed to officiate as Officer on 

~ l Duty. 

11 Technioal Officer Mr. K. M. Baba • B.A. (Cantab.), A.F.R.Ae.S. 
(Post War Plan. 
niDI)· 

J! Offg. Teohnioal om-Mr. M. G. Pradhan 
oer (Operations). 

• 

In 1928 was granted n Scholarship by ,the 
Govt. of India for general training in 
Civil Aviation with a view to hi'l appoint-
ment to the Civil Aviation Direotorate, 
The training comprised the following :-

(i) Post graduate OOUl'Se at the 
Imperial College of 8cienoe 
and Technology, London in 
" Advance Study in Aeronau-
tics ". 

(ti) .. til itHtW and advanced tlying 
training in aircraft up to 
400H.P. 

(iii) Practical training at varioull 
leading firms in manufacture, 
maintenance and inspection of 
aircraft in maohine tool work. 

(itl) Aerodrome Operational pro-
cedure ,Croydon IUld Car-
dington (Airships). 

2-2:31 Appointed Aerodrome Officer in 
Civil Aviation Directorate. 

Sep.-N ov. Appointed Officer on Speoial Duty. 
32. 
May-Sep. Appointed to officiate as Chief 
37. Aerodrome Offioer. 
JUDe, 40-Appointed to otliciate as Technical 
Mar.,41. Officer (0). .. 
2-5-41 Appointed as Aerodrome' Offioer, 

Grade I. 
30-3-42 Appointed to otliciate as Technical 

Officer (Operations). _ 
4-11-43 Appointed Oi1icer on Special Duty 

(P. W. D.). . 
7 -4 to Appointed to oiIiciate &'1 Deputy 
30-.-45. Director of Civil Aviation. 

B.E. (Mech.). 
In 1929 was graDted a Scholarship by the 
Govt. of India for general training in 
Civil Aviation with a view to his appoint-
ment to the Civil Aviation Directorate. 
The training comprised the following :-

Post graduate COUI'IIe at the 
IIi1peria1 College of Boience and 
Technology. London ill .. Ad· 
vance Study ill AerouautiOB ... 
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Serial t ~  of Post 
No. 

Name of Officer Qualifications and Experience 

...4b ln4Ho and advanced ~  

training in aircraft up to-
4.00H.P. . 

Practical training at various lead· 
ing finns in manufacture 
maintenance and inspection of 
aircraft in machine tool work. 

Aerodrome Operational proccdure 
Croydon. 

In 1931 was elected an Associnte 
Member of the Institute of' 
Aeronautical E ~r . 

20·1·32 Appoivted Aerodrome Officer, 
Civil Aviation Directorate. 

May.June 
1933. Appointed Officer on Special Duty. 
1·4-4.1 Appointed Aerodrome Officer, 

Grade I. 
Mar.« Appointed to officiate as Tech· 

13 Technical Officer Mr. D. G. H. Lefevre 1912 
nical Officer (0). 

Bachelor of the German College, 
St. Petersburg. (Air Ber,vices). 

14 Technical 
(Priorities). 

Otlloer Mr. P. R. PiDborn • 

1913 

1916 

Law student at the University of 
St. Petersburg. 

Diploma of the School of Navll.l 
Cadets of the Russian Imperial 
Marine (1916). 

leI? ·18 Naval Pilots licences of the Russi .. 

1921 

1922 

1921 

aDd French Marines. 
Public Traosport Pilot'", Licence 
for Seapbnes (French). 

First Class N8vig&tior's licence 
(Frenchl.. I 

Diploma of the High School of 
Aeronautical Engineering,_ 
Paris. Aerodrome Officer's 
licence of the French D. C. A. 

1918-19 Naval Pilot of the Coastal Com-
mand of the Mediterranean at 
Toulon. 

1921·23 AS ~t t to the Commander of the 
Civil Airport, Le Bourget. 

1923-30 Station Superintendent of the 
Cic International de Naviga-
tion Aeroenne ~ Belgrade end 
later at Budapest. 

1930-33 Agent of Air Orient and K. L. _. 
at Karachi. 

1934-36 Assistant to the Traffic Ilanage-
ment, Air France, Paris. 

1935-40 Representative of Air France at 
Budapest. Vienna and Bucba-
rest. 

1940 Representstive -of Air France in. 
India. 

20-9-41 Appointed Asstt. Techncial OtIioer 
in the Civil Aviation Directo-
rate. This pOilt was subse-
quently designated as Tech-
nical Officer (A.S.). 

Had long eltperience of air transport. 

Was special representative of Imperial 
Airways at Delhi Ij.IId Chairman of Indian 
Trans-Continental Airwavs Ltd. 
20-3-42 Appointed AsRtt:Techni(",s1 Ofticer 

in the Civil Aviation Directo-
rate. This post was subse-
quently designated as Tec}lDi. 
oal Officer (P). 
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:Serial Designation of Post 
No. 

Name of Officer 

15 TeC'hnical Officer Mr. Bhagat B. Lal . 

18 

17 

(Licences). 

.. "" 

Officiating Senior Mr. Kidar Nath. 
• Superinteaciellt 

Offg.Chief Aero, :Mr. Gurdyal Singhl'. 
drome Officer 

1i Officer·in·Charge, Capt. U. C.N.l!'m,las 
Royal Airship Base. 

"j 11 Officiating Aerodrome Mr. G. S. Subrama· 
Officer, Grade I. niam. 

Qualifications and Experience 

He was ODe of the first batch of Indians to 
receive training at the Dellii Flying Club 
soon after its formation. 
25·7·29 Obtained his Pilots" X ' licence. 
27·1·31 Obtained his Pilots' , B' Licence. 
Jul.32 • Was sent to England at Gov-

ernment expense for a short 
course of instruction in blind 
flying end, in the duties of 
Pilot Instructor. 

1910·32 Got his Pilot I ~tr t r  Licence. 
1931·32 Assistant Pilot Instructor at the 

Dellii Flying Club.' 
1933·42 Chief Pilot Inqtructor at the 

Delhi Flying Club, Ltd. 
1942 Was awarded the title ofM. B. E • 

in the New Year Honour List. 
7·12·42 Was appointed Technical Officer 

(L) in the Civil Aviation Direc· 
torate • 

1910·43 

194,3·44 

11·3·44 

4,·3·44 

29·3·42 

Oct. 1944' 
to Jan. 
1945. 
7.4·45 

Bachelor of Arts 
Held non·gazetted appointment 
under QQvernment of Ind,ia. 
On deputation with Supply De-
partment a.s Gazetted Superin· 
tendent. 

Appointed to officiate lIB Gazetted 
Superintendent, Civil Aviation 
Directorate. 

Diploma in Electrical and Mecha· 
nical Engineering from 
Mo.clagan Engineering College, 
Lahore. 
Appointed Aerodome Officer, 
.Civil Aviation Directorate. 
Appointed to officiate at Aero-
drome Officer, Grade I. 

Appointed Officer on Special 
Duty. 

Appointed to officiate as Ohief 
. Aerodro-m Officer. 

Was Stores and Accounts officer 
at the Royal Airship Baee 
under the British Air Ministry. 

1·8·4,2 Appointed as Officer in Charge. 
Royal A ~  BlIBe with the 
temporary transfer of the Air-
ship Base to the Civil Avia-
tion Directorate. 

Diploma in Mechanical Engineer. 
ing of the College o( Engineer. 
ing, Guindy. 
B. E. (Mech.). 

In 1928 was granted a. scholarship by the 
Government of India for general training 
in civil aviation with 0. view to appo-int'llent 
to the Civil Aviation Directorate. The 
training oo'mprised tho foIIlwing :-

Post graduate r~ at the Impe 
rial College of Science and 
Technology, London, in " Ad· 
vanced Study in Aeronautics " 



STA'l'BMBNTS LAID ON THE TABLE 1231 

:jerial Designation of Post 
.'>fo. 

Nam.e of Officer Qualifications and Experience 

• 

'20 Officiating 
dromr 
Grude I .. 

21 01ficiating 
dro:ne 
Gradel. 

• 

I 

Aero· Mr. B. N. Gupta 
OffiC'I'T, 

Aero- Mr. S. C. Sen • 
~r  

22 '01ficiating Aero. Mr. G. B. Singh 
drame OffiCf'T, 
Grade I. 

• 
23 Air<f>aft Inspector • Mr. F .11. Rowan 

2·1·31 

. ~  

1·3.34 
29·3·42 

.db .NUo and advanced. flying 
training in aircraft up to 400, 
H.P .. 

Practical training at various lead· 
ing firms in manufacture, ,main· 
tenance and inspection of air· 
craft and in machine tool work. 

Aerodi-ome operational procedure 
Croydon. 

Appointed Aerodrome Officer 
t~ r r ) Civil Aviation 
Directorate. 

Appointed A ~ t t Aerodrome 
Officer. 

Appointed Aerodrome Officer 
Appointed to officiate as ~ r  

drome Officer, Grade I. 

• Pilot's' B  ' Licence, R/T Licence and Ground 
E:'.lgineer's licence in Category' C '. ' 

Obtained the Associate diploma of the Royal 
Aeronautical Society Institute. 
1·7·36 Appointed Aerodrome officer in 

Civil Aviation Directorate. 
27·5·43 Appointed to officiat.e as Aere· 

~  Officcr, Gratie I. 

M. Sc. Awarded Tata Scholarship for special. 
ising in aeronautics in Europe, carried oa I 
advanced studies and research in &eN. 
nautics i n Munich University. Had prac. 
tical training in the traffic, technical and 
controlling departments at the Air Port of 
Munich and Berlin. Elected as Associate ' 
Fellow of R. Ae. S., London. 
15·7·35 Appointed ABBistt. Aerodrome 

, Officer in Civil Aviation Direc. 
torate. 

Oct. 36 to App:linted to officiate as Acre. 
Jan. 37. drame Officer. , 
1·4·40 Appointed Aerodrome Officer. 
15·11·43 Appointed to, officiate as Aero. 

drome Officer, Grade I. 
o Oct. 44 to Appointed Officer on Special Duty. 
July. 45. 

Pilot's' B 'Licence. 
19·4·37 Appointed ABSt. Aerodrome Q8l. 

cer, Civil Aviation Directorate. 
12·1]·43 Appointed to officiate as Aero. 

drome Officer, Grade n. 
17·10·44 1 
to 2·.·.5 ,r 
and again }Appointed to offioiate al 
from I Aerodrome Officer, Grade I. 
7·4·45 J 

British Ground Engineers License in catego· 
ties • A' 'B' all types • and 'C ' on air 
cooled engines. 

1914 Mechanic with Daily Mail1i;J,.ing 
tours and A. V. Roe and Co. 

1914·21 Served R. A. F. and retired with 
rank of Captain (Technical). 

1922 Joined Blackburn Aeroplane Co. 
as Aircraft Inspector. 
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Name of Officer 

" 
Qualifications lind Experience 

1922·31 " tI. l~  Aircraft Co. as Aircraft 
In<;pector, Outdoor representa· 
tive in charge of Civil Aircraft 
Department and Assistant to 

1932·34, 

• 

~  

19·5-37 

Works Manager. 

Worked with Imperial Ail'Ways 
Ltc, as Engin,eer in Charge 
at Kenya and Divisional EIigi. 
neer, No.3 Division, Karachi· 
Signapore Route. ~r work· 
ed with Glo,ter Aircraft Co. 
Ltd. Feltham as Asstt. Chief 
Inspector, with Aero Engines, 
Ltd., r ~t  as Liai30n, Offi· 
eel', and with General Aircraft 
Co., Ltd., on their "Fury" 
cOntract. 

Appointed Asstt. Aircraft Inspec· 
tor, Grade I in Civil Aviation 
Directorate. 

Promoted as Aircraft Inspector. 

Mr. D. M. Langford .. Indian Ground Engineers Licence in catego. 
ries A, B, C & D. 
Pilot's' A  ' Licence. 

• 1923-28 Served with -ROyal Air Force BB 
mechanic. 

1929-36 Chief Engineer, Karachi A ~ 

- Club. 
1-8-36 Appointed Assistant Aircraft Ins. 

pector, Grade I, in Civil Avia· 
tion Directorate. • 

June 37 -Assistant to Chief Inspector of 
July 40. Aircraft. 
Mar. 40- Appointed to officiate as Aircraft 
May 40. Inspector. 
15-12-40 Confirmed as Aircraft Inspector. 

Ii Officiating ~r r t lfr. K. I •. Puri 
Inspector. 

B. Sc. (Hons.)"(Londl, A. C. G. I. In 1939 
WBB granted a Scholarship by the Govern-
ment of India for training in Englan.d in 
Civil Aviation for four years with a view 
to his appo:ntment to the Civil Aviation 
Directorate for inspection duties. The 
triaing comprised (i) a coarse of study at 
De Havilland Technical School, Edgwa.re ; 
practical workShop trainin,g an.d attach. 
ment to the A. I.-D. at various stations. 

Air Ministry 'A' and 'B' Pilot's lioenees 
and Groun,d Engineer's l ~ in catego. 
ries A. B. C, D and X. Associate Fellow· 
ship of the Institution of Aeronautical 
Engineers and Member of Institution.t 
British Engine31'S. 

Worked :w.th J. Store & Co., Eng.neers,. 
Deptford, London. -

'I5-B-33 Was appointed as Assistant Air. 
craft II ~ t r  Gratle II, in 

Civil Aviation Directorate. 
24,-p-36 Promoted -as Assistant Aircraft 

Inspector, Grade I. 

Jan. 4,2-
Api. 43 

May 4,3--
ApI. 4, •. 

July." 

A~ t t to Chief Inspector of 
Aircraft at Headquarters_ 

Superiuten.dent of Tr ~ 
Mecha.nicB Training Scheme. 

OffiCiating Aircraft In!IpeCtor_ 
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lierial Designation of Post 
No. 

Name of Officer 

~.tl Officiating Aircraft .Mr. E. J. Earle 
Inspector. 

• 
-27 Officiating Aircraft Mr. R. N. Kathju 

Inll)l6Ctor • 

J8 bri ....... t Aircraft .Mr. M. L. Sodhi 
lDapeotor, Grade I 

Qualifications and Experience 

B. Sc. In 1939 was granted a scholanbip by 
the Government of India for trainmg .. 
England in Civil Aviation for four. yean 
with a view to hiS appointment to $he ~  

Aviation Directorate for Inspeotlon duties. 
The training ~ r  a  _ of study 
at the De Havilland Technical S~l  

Edgware practical workshop training 8IId 
attachment to A. I. D. at various stationa. 
Pilot's • A ' license and Ground Engineer's 
license. 

A. F. R. Ae. S. 
15·11·43 Appointed as ABBistant Airer •. 

Inspector, Grade II, in Civil 
Aviation. 

Promoted 88 Assistant Aircraft 
Inspector, Grade I. 

Jan. 43 -Appointed to officiate as Aircraft 
Mar. 43. Inspector. 
May 43 ABBistant to Chief Inspector of 

Aircraft at Headquarters . 
30·7·44 Appointed to officiate as Aircraft 

Inspector. 
Ground Engineer's license in categories A, B. 
C,D and X. 

Associate Membership Examination of the 
. R.Ae.S. 
1925·31 Tata Iron & Steel Co., Ltd., Jam. 

shedpur. first 88 apprentice 
then 88 shift foreman. 

1932-33 De Havilland Aircraft Co., 
Edgware. 

1933-35 MadrasAir Taxi Service aa.d 
~ r  Flying Club 88 Growtd. 
Engineer. 

1935-39 Chief EngiDeer with the Aeronaa. 
tioal Training Centre of India, 

3·7·39 
Ltd. 

Appointed 88 Aasistant Aircraft; 
Inspector, Grade I in Civil 
Aviation Directorate. 

Dec. 43 Appointed Principal and Chief 
to Api. lDBtruotor. :Heehanics TraiIt.. 
44. ing Centre, Juhu. 
Jan. 45 Officiating Aircraft lD8peotor. • 
Ground Engineer's licence in oategoriN A, B, 
andC. 

A.R.Ae.S. from 4-10-33 to 28-1·36. Grant. 
ed Scholarship by the Government of 
India and trained in U. K. in Aeronau. 
tical Engineering. Training included 

~  at Newton Health Technical 
School and College of Technology, :Han. 
chester University. 

Mar. to ABBistant Ground Engineer with 
May 32.' Delhi Flying Club. 
14-5·32 Gro-.md Engineer with Kathiawar 
to Flying Club. 
31-8·33 
25-3·36 
too Jan. 
37, 
1·4·37 

1-4-40 

1-1-41 

ABI!istant Instructor with the 
Aeronautical Training Centre 
ofIndia, Ltd. 

Appointed Examiner, Civil Avia. 
tion Directorate. 

Promoted as Assistant Aircraft 
Inspector, Grade II. 

Promoted 88 ABBistant Aircraft; 
Inspector, Grade I. 
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ierial Designation of Pojt 
No. 

-----------------------+ 

NaU16 of Offioer 

2& Assistant Aircraft Mr. J. B. Bayas 
Inspeotor, Grade I. 

3() Officiating Assistant Mr. J. Sen 
Aircraft Inspector, Grade I. 

Qualifications and Experience 

Mar. 42 Appointed additional Technical 
to ApI. Officer (Mechanics). 
44. 
May 1944 A.ssistant Aircraft Inspector. 

Gradel. 
B. Sc. Ground Engineer's licence in catego-

ries ' A  '  , C ' and ' X '. 
1935 Granted Scholarship by Govern-

ment of India "for training in 
inspection duties in India and 
in U. K. Training in U.K. com-
prised diploma course 'at the 
Aeronautical Engineering Col-
lege Chelsea, A. F. R. Ae. S. 
COU1'll6 and attachment to 
A. I. O. Air Ministry. 

11-4-39 Appointed as Assistant Aircraft 
Inspector, Grade II in Civil 

1-8-44 
_ Aviation. Directorate. 

Promoted Assistant Aircraft IM-
pector, Grade 1. 

B.Sc. t'ilot's 'A' licence. Second Class 
wireless operator's licenoe in 1938 granted 
Scholarship by Government of India for 
training in England in the manufacture, 
repair and maintenance of wireless appa-
ratus. 
23-12-39 Appointed Assistant Aircraft ins-

pector, Grade II in Civil A via· 
tion Directorate. 

1-8-.4 Appointed to officiate 81 Assistant 
Aircraft Inspector. Grade I. 

~  Officiating .Aseiatant 
Aircraft Inspector, 
Gradel. 

Mr. M. R. Paranjp,-e B. Be., Pilot's' A  ' and' B  ' lcenee. 

II OJIloiatiDg AaJistant 1Ir. 8. C. Moi_ 
A.ireraft; Inspeotor, 
Gradel. 

In 1935 granted scholarship by Government 
of India for training in England. Train. 
ing in U. K. comprised diploma course at 
the college of Aeronauitcal Engineering, 
Chelsea, and A. F. R. Ae. S. course. 
5-.-39 Appointed as Assistant Airoraft 

Inspector, Grade II in CiTll, 
Aviation Directorate. . 

1-3·44 \ Appointed to 'Officiate 88 Assistant 
Aircraft Inspector, Grade I. 

Indian Ground Engineer's lioence in oatego-
ries A, B, C, D and X. 

. Associate of the Royal AeronautioalBooiert,._ 
Passed Motor oar Engineering from ~ and' 
Guide Institute, London. 
Pilot's 'A' Jioenee. British Air Ministry 
Ground Engineer's lioenoe in categories A, 
B, C andD. 

Automobile Engineer with Automobile Cor-
poration, Caloutta. 
Assistant to Chief Ground Engineer, Bengal 
Flying Club. 
Ground Engineer Inspector with Phillips 
and Powes Aircraft Ltd., at Reading. 
Final Aircraft Inspector at Sir W. G. Arm-
strong Whitworth Airoraft, Ltd., Conven-
try and Ramble.' 

Final Inspector at De Havilland Experimen. 
tal Depot at Hatfield. 
Part time Chief Inspeotor with Chrilliea 
Aircraft, Ltd. 

Chief Ground Engineering, Indian Air Survey 
and Transort Ltd .• and the Bengal flying 
Club, Chief Engineer. Aero Club of Ceylon. 

23-4-42 Appointed 88 Assistant Airoraft 
Inspector, Gr~ I in CiYil 
Aviation Directorate. 
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Bhri D. P. Karmarkar's starrea question No. 1009 of 15th March, 1946 

CONSTRUCTION OF .A DAM ACROSS THE LAxMANATIRTHA RIVER 
(b) Yes, the Government of Mysore. have raised objections to the Project. This is 

being examined by Government. 

Supplementary question to Prof. N. G. R ~  staT7'ea question No. 1118 of 
20th March, 1946 

ENQUIRY I'NTO THE NUMBER OF WORKERS EMPLOYED IN COTTAGE AND INDUSTBIAL 

N ~S 

List of some of the more important indigenous and sma.ll scale Industries in which 
enquiries have Le"dn made by the Labour Investigation Committee appointed in pursuance of 
ilie Labour Department resolution No. L-4012, dated the 12th February, 1944. 

(1) Carpet weaving. 
(2) Coir matting. • 
(3) Potteries. 
(4) Bidi making. 
(5) Mica Splitting.' 
(6) Glass-Bang!'} making. 

The reports of the Committee contain information regarding the numbers employed in 
these industries and the social conditions therein. No information as to the number of 
individual concerns in which less than m workers are employed by cottage or factory em. 
l ~  on the number of workers employed in such CO'lcerns is available. ' 

Seth Yusuj Abdoola Haroon's supplementary question to Mr. Ahmed E. H. 
Jaffer's starred question No. 1465 Of 2na April 1946 

CLOTH QUOTA FOR HAND DYERS AND HAND PRINTERS OF AJ'MER-MERW ABA 

The consumption of cloth by the handprinters and dyers of Ajmer-Merwara is estimated 
at 40 to 50 bales per ,month. • 

Sree Batyapf'iya Banerjee's 8tarrea question No. 1523 of Bra April, 1946 

RICE SITUATION IN NOAlDULI DISTRICT 

A raport was called for hom the Bengal Govemment in April last and they informed 
us that answers to parts (a) and (b) of the question were in the negative. As regards (c) 
and (d) modified rationing has been introduced in the district. Under this scheme the 
available supplies of foodgrains are distributeci to . the people on the basis of priority deter-fi 
mined by their economic condition. 

Mr. Tami.uclclin Khan! •. Bta'!T.a qUBltiOfl; No. ,1780 Of 15th • .fpn'l 1948 
T.u: Olf TOBACCO 

(a> mul 1b). Two statements are laid on the table of t.he House. It is pruumed t.!uK •• 
Hoaoarable Member desired to have figuree for 1945-46. 

O,a"'.l Ezcise revenue reali.ea unaer tobacco in l l r ~ Province. in B7'itiBlt 
IMia during 1946-46 

Provinoes Actual ,.if'ld 
(Latbs 01 Rupees} 

Assam . 0-81 

Baluchistan 2 

Bengal . 3,79 

Bihar 3,15 

Bombay 2,08 
Central Provinces . 1,10 

India General 7 

'Madras. 5,69 

North-West Frontier 21 

Ori8fa 11 

Punjab. 86 

Sind 19 

UDited ProriDOe.i 2,15 
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Ea:ci8e revenue realised und8r tobacco itt. 8rJCh. -district, in Bengal Provinel, :MMi 

Nam' of di!'trict Revenue realised 
Rs.OOO 

Rangpur ~ .  

Jalpaiguri 1'-62 

~ l  1 
\ 

Raj,hahi 78 

Dinajpur 83 

MaIda .. 3,08 

Bogra • 
, 

Patna 30 

, Calcutta 2,03.68 

I HO"W,rah 

~"" Hoogly . 
1,94 

'2 
Bu,dwan 5,81 

Bi"bhum 60 

Banku:'a 1,79 

Kidnapur 1 

Mur,hidabad • 6,H 

Nadia '71 

Khulna . 3 

Back·'rganj 5 

. ~  i8 

Faridpore 13 .. 
M r ~ 93,02 

Dacea tl2 

) 7 . ~  
, 
I 92 

Cbi$tasong 18 

Noakhali 18 

Tipper. _ I,IVI' 

. Seth Govind D(J8's starred que8tioft/ No. 128 of 31st OetobeT 1946 

'COMPARATIVE PlUOES OF LAO WHEAT AND RIOE IN THE CENTRAL PROVINCES 

(a) The price of Teora in C. P. is controlled by export ceiling which are lower than 
procurement ceiling fixed for coarse rice a.nd wheat. 

(b), (c) and (d). The present prices of rice a.nd wheat are considered to be l'eaIIODable. 
There is no evidence' that the acreage of Toor .. has been increasing at the expense of ~~ 

Bhri Sri Prakasa's starred question  No. 32:1 of 8th N'OvembeT, 1946 

INDIVIDU1LS AND COMPANIES ASSESSED _ TO INOOME-TAX ON INCOMES OVER ONE CBOR. 

OF RUPEES, DURING 1945-46 

(a) During the financial year 1945-46 there were 30 persons with a_sable incomllll of 
as. 1 ('rore or more but excess profits tax 'having been allowed as a deduction only 11 of 
them were assessed to income-tax on incomes of RB. 1 crore or more. 

Ibl All these 11 ,el'8ODS were compa.niea. 



1\OTlFICATIONS UND$H 'l'HE CENTRAL EXCISES AND SALT AC'l-
LAID ON THE TABLE. 

The Honourable Mr. Liaquat Ali Khan (Finance Member): Sir! I lay ?n t,he 
table a copy . each of the following *Notifications in accordance wlth sectlOn d8 ., 
of the Central Excises and Salt Act, 1944: 

1. No. 3cCamp, dated the 9th February, 1946. 

:2. No. 3 dated the 6th April, 1946. 

0. ~ . 6, dated the 20th July, IM6. 

4. No. I-Camp, t~  the 2nd February, 1946. 

5. No. :l-Calllp,. dated the 9th February, 1916· 

6. ~ . 1, dated the 9th March, 1946. 

7. No.2, dated the 30th March, 1946. 

8. No.3, dated the 1st April, 1946. 

n. No.4, dated the 20th April, 1946. 
10. No.5, dated the 14th September, 1946. 

11. No.6, dated the 14th September, 1946. 

12. No.7, dated the 14th September, 1946. 

13. No.8, dated the 14th September, 1946. • 

~. No.9, dated the 19th October, 1946 . 
• 

PREVEN'rlON OF CORRUPTION BILL. 

The Honourable Sardar Vallabhbhai Patel (Member for Home and Inform-
atioH and Broadcasting): Sir. I IllOye for leave to introduC'e a Bill for the more 
effeetiYe prevention of bribery and corruption. 

IIr. President: The question is: 
"That leave be granted to introduce a Bill for the more effective prevention of bribery 

and corruption." •. 

TIll' rnotion was adopted. 

The Honourable Sardar Vallabhbhai Patel: Sir, I introduce the Bill. 

ISS (-RANCE (SECOND A IE~ IE~T) BILL. 

T ~ Honoura.ble Mr. I. I. Chundrigar (Commerce Member): Sir, I move: 
"Tbat· Mr. Mohammad Abdul Aziz Ansari be added to the Select Committee on' t ~ 

bill further to ilmend the Insurance Act, 1938, (Second Amendment) and that Mr. J.' F. 
Ormiston be appointed to that Committee in place of ~Ir. C. P. . ~ 

further to amend the Insurance Act, 1938, (Second Amendment) and that Mr. J. F. 

Mr. President: The question is: 
"That Mr. Mohammad Abdul Aziz Ansari be added -to the Select Committee on t ~ 

bill further to amend the Insurance Act, 1938, (Second Amendment) and that Mr: J. F. 
O,nniston be appointed to that Committee in place of Mr. C. P. Lawson." 

The Hlotion was adopted. 

HAXKING COMPANIES BILL. 

The Honourable IIr. Liaquat Ali Khan (]''inance ~ r)  Sir, T move: 
·'TI·.at )fr. C. P. Lawson a.nd Mr. E. L. C. Gwilt be appoint\ld to thE' Select Committee 

on t.h" ~ l to consolidate a.nd ~  t~  law;, relating to ~ companies in place of 
Mr. G. ". Tyson and :lIt" :II. A. F. Hlrtzel. 

¥r. President: 'rhe questinn is: 
"That 1fr. C. P. Lawson and Mr. E. L. C. Gwilt be appointtd to the Select Committee 

on the Rill to consolidat.e ann nmenn the law relating to banking companies in plaep of 
Mr. G. W. Tyson and Mr. M. A. F. Hirtzel." 

·ThE' motion Wits adonted. 

·Printed as Appendix to these debates. 
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IKDIAN NAVY: (DISCIPLINE) (AMENDMENT) BILL 

JIr. G. S. Bhllija (Secretary, Defence Department): Sir, I move: 
"That the Bill further to amend the Indian Navy' (DiBcipline) Act, 1934, be tIokfID mw 

oCouaiieration. " 

Sir, this is a siu:.ple Bill and I hope it will prove non-controversial. Its 
·object is to amend Section 90 of the Naval Discipline Act, which forms the First 
Schedule to the Indian Navy (Discipline) Act, 1934. This section was found defi-
eient in several respects and therefore during the war Section go was amended. 
by l~  (d) of sub-section (5) of section 6 of the Defence of India A«:t ~  
-expireli on the 30th September 1946.· The amendment has been continued lD 
iorce for another six months by section 2(1)(iii) of the Emergency Provisions 
(Continuance) Ordinance, 1946. This Bill is intended to-replace the Ordi-
nance; 

I said that Section 90 of the Naval Discipline Act was deficient in several 
respects. That section reads: 
\. "Woith respect. to veBll8la m Hia Majesty's service ira time of war, whether belonging to 
.His Majesty or not, which are not wholly manned by naval ratingB, but bemg either armed 
<ll' under the command of an officer in His MajestY'B na.val service, the following r ~
oSiODS shall take effect. if in any else the Governor General in Council thinks fit. so to direct, 
.and where such direction is given the same shall be specified in .the ship's articlea : 

(1) Every person borne on the hooks of any such vessel shall be subject to the. Act;' 

• * * * * 
* * • * * 

(6) The Officer Commanding t.he Indian Navy and senior naval officer in His Majesty's 
osel"Vice shall have the same powers over the officers and crew of every such vessel as they 
have for the time being over the officers and crew of any' of His Majest.y's ships." 

Sir, the Act as it stands at present applies only in time of war but an emer-
gency may arise before the outbreak of ~ t l t  when officers and men of 
merchant ships other than naval ships may have to fle taken up by Govem-
ment for naval purposes, and yet such r ~ would not come under the 
Naval Discipline Act. It is therefore necessary to remove the words "in time 
.of war" from the present section. 

Secondly, as it stands at present, the section refers to the ships companies, 
-crews and officers of the merchant vessels which are taken up by government, 
.and applies to them, as ship's companies, the Naval Discipline Act. , It fre-
,quently happens that men serving in one of the vessels have to be transfelTed 
to another vessel or sent ashore for -training purposes or to a hospital. It has 
heen held that strictly spea.king in such cases the Nava:l. Discipline Act will 
not apply to those .men. T ~ is obviously an unsatisfactory position. So long 
as these men are m the ..-vICe of government, they must remain subject to 
-the Naval Discipline Act, This difficulty will be overcome by the Bill, which 
will apply to all men who enter into an agreement to serve government. 

Thirdly, difficulties have arisen as to the exact status of men when they 
transfer from their former occupation to the na.val service. In their former 
occupation, they may have been officers, chief petty officers, petty officers or 
r ~ ; and it was not clear what exactly the position was when they came 
under the Naval Discipline Act. The difficulty will be overcome by the pro-· 
posed amendment which gives power to the Central Government to direct bv 
-order to declare the persons in qllestion as officers or chief petty officers ;r 
lletty officers or ratings as the case ·may be. 

It should be noted that the Bill proceeds entirely on the voluntary princi-
ple, and no man can come under its operation unless he voluntarily enters into 
an r ~ ~ ~  the. Central Go:vernment to serve His Majesty. There ill 
"?othmg lD thlS Blll whlch ?an posslbly be said to savour of comllulsion. Thill 
IS made clear by the openmg sentence of the proposed section 2 which reads 
~  follows: 



INDIAN NAV," (DISCIPLINE) (AMEI<WMENT) BILL 123. 
"l/-{and 1 am e.lasi&ing the word 'ij')-any person who would not otherwiae '?-

,aubject to this Act enters into an .engagement with t~ Central G ~t to aerve 'H18 
Majesty etc  etc and a.grees to become subject to thIS Act upon enterIng mto the engage-
~ t.  that ~ ~  shall be subject .to the Naval Diacipline A.ct," '  . 
I hope .that this brief explanation will conVInce the House that there IS no 

dement of compulsi?n whatsoever in t~ Bi!l' ~  I hope also that the House 
will feel that there IS nothing controvers181 mIt. 

The necessity for the enactme.nt is obvious. I ~  said that there ~ 
~ rt  deficiencies to be removea. I must emphaBlBe that the :first and fore-
· most duty of the Defenee Department is to keep plans ready for the defence 
·of the country, and .therefore I hope there will be no hesitation on the part of 
:this House to pass this Bili, which I again emphasise proceeds on a voluntary 
: basis and whieh is .really riot controversial. 

Mr. PresIdent: :Motion moved: 
"That the Bill fnrther to amend the Indian Navy .(Discipline) Act, 1934, be taken into 

, consideration. " , 

KIss 1IaD.lben Kara (Nominated Non-Official): Sir, I have two amendments 
.to this Bill, and I would seek your advice in this matter, whether you would 
like me to move both these amendments at the same time, or whether you will 
allow the one for circulation to be moved first, I would like the Bill to be 
.circulated for the reasons which I shall be stating just now .. 

Mr. Presidentl: It ;is a matter for the Honow;able :Member's choice. I do 
.not see .how she can move both at one time. She can move any amendment 
she likes. 
JIr. 5 ••. Jashi (Nominated Non-Official): ;Ma;j I say this, that if the :first 

-amendment fails, the necessity for moving the second amendment cannot dis-
appear? , 

Mr. Presici8nt: That is a different thing from saying that both may be 
. moved, one after the other, at the same time .. 

Xr. 5 .•. JOBJji: I think my honourable friend, Miss Maniben Karat 
'wanted to know whether you will permit her, if the first amendment fails, tG 
:move the second amendment. That is really her point. 

Mr. President: That will be decided when the point arises, not now. 
Kiss Xaniben 'Eara: -I beg to ~ 
"That the Bill be circulated for the, purpose of eliciting opinion thereon by the 1st 

: :March, 1947." 

Mr. President: I might just inform the Honourable :Member that in case 
· the first amendment fails and she chooses to move the second amendment 
· there will not· be a repetition of the same debate again. . • 

Mr. N. M. Joshi: Let the debate not be r ~ ; ~t she may be allowed 
;·to move. 

Mr. President: Yes. 

Kiss Kaniben Xua: I l ~ ~  very carefully and attentively to the Honour-
~ l  'Member .who moved ~ l  BIll. and. I do not intend at this stage either to go 
ll ~  t~  me.rIts or demerits of ,the ~I . Looking at the aims and objects of 
· this BIll. thIS measure has been prOVIded only for thtl case of emergency This 
'Bill, as you will·see. affects the lives of more than 2.00,000 seamen and ~  

~ I ~ not ~  that t r~ is any such hurry for passing this ~~ 
which Wlll very VItally affect the lIves of the Indian seamen and th I di 
· officers, A,t . this stage '1 do not in1i@dtogointothemerits'ofthent.an 
b t I uld .  .  . t th t '. th' e quee Ion u wo once agam mSIS a  m IS country where we ha t D' 
· organisations of ~  and the organisation of ~  it is but t ~l th:: 
those peopJe wouId lIke to know before any pennanent· measure th 
statute book, . . goes on e 

The Honourable Member has tried to show that bv brlri in . thO , 
~ conditions of the seamen will not be vitally affected. 1!0 I~ t l~  ll~  

· pomt out that after all the merchant seamen and the man'n ~ JUS h  e to 
e Omcers W  0 are 

• 
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L lYIiss Maniben liara.] " 
woddng with pri"sie shipping companies have also -their obligations; because 
the Act of 1923, section 30(e) suys: 
"Tha .agreement may be made for a voya.ge of the ship or, if the 'Voya.ges of the ship 

average less than six months in duration. mav be maue to extend over two or mOI'e voyages, 
and agreements 80 made are in this .-\'ct· referred to as l'llIlning agreem'ilnts." 

This means thl:l.t the merchant nuvy personuel 11as to ent-er into some sort ot 
ngl'eement with the private company and when ·these people are all of. a sudden. 

) l~  under the ilUVY discipliue, I am not saying about the ~ t .ll  as . to 
what might happen to thelll, but c.lertainly this is a method which IS of vital 
necessit.y to the Indian seamen and, the Indian officers. I happen to be cofi-
nected ~ t  the maritime union of India and'I happened to discuss this Bill 
with some of my friends who happen to be in Delhi, and fronl their inform-' 
~  I could gather that t ~ ~ strongly feel that tIns Bill is of a nature 
r quiring some .timefor tbinki,ng.  I would appeal to the Honourable M lll ~r 
aL and point out that in his statement of objects and reasons he has saId 
thut the ordinance has already been extended for another six months, This 
Ordinance would have expired' in September but it has alreadJi been extended, 
fOI' II further period of six months, and if that is so, I would appeal to thili 
Honourable House to accept my suggestion for circulation, .so that it will give 
time to maritime unions and the Indian'Seamen's Union to consider this Bill, 
which is going to be of a permanent nature.. Sir, I would also draw the atten-
tion of Honourable 'Members to this f(lct that {luring this war not only in this 
country but. in other countries also the merchant nayy services were taken over 
h.v t ~ Government, ~ t the loss of ~ of their privileges. Those ship;;:; 
'were chartered by Govel'llnent which allowed the Indian seamen to haye aU' 
the facilities and the freedom they had while sen-ing the company. Even 
though t ~ were essential >len-ices. their right toO form trade, unions were not 
taken ~ . The wages of the Indian seamen were anydllY much higher thm' 
the naval ratings and were not • reduced. I am not suggesting what IIIight 
hnppen even under this Bill but the r ~  are so important that they lIIl1st. 
be taken into account and the constitmmt,s must be given a chance to give 
their opinion. " 

I would further point out that the seamen of this country can be regarded 
as the most advanced part of the 'II'orking classes .from the point of view of 
political consciousness, because t ~  have got a chance of coming into contact 
with so many other nations and the seamen .of other 'countries and whether 
they are going. to express their opinions for or against this Bill we do not know. 
This i8 not the time to consider the merits and demerits of the question. The 
points which I have raised may be satisfied by the Honourable Member. r· 
do not know about it. But. ~ have not had a discussion 011 this subject witll 
;l\ftny trade union people, with my seamen and my officers, and therefore! 
would appeal to the Honourable .Member not to be in Il. hurl",{'_ The ordinnncp 
is nlready there. It has been extended for a further ppriod ~  six months an,l 
this lIIotion can be taken up in the next ~t session and I would thereforf' 
request the Honourable Member even to postpone the consideration of thi..; 
Question. This wpuld give time to the VElripus organisations to read thi" RiP. 
For all I know they may not haw' mnch to M, about it. There mav be Pr>' 0 
amenuments but I cannot 'understand l~  there soollM be such a' hurl·Y. 
especially as the Bill is going to vitally affect the lives of more tbnn two ll ~l; 

seamen and about 900 offic.ers. In the last war even without this Bill the Indian 
ll.lerchnnt nary 'rendered all possible heln. The,' hrl've done r~ well in the last 
war. r ~  not prepared to giw up all those r;'!hh and privilegef1 which wpre 
,riven to. them EYen in the Trade-Disputes Rill MI'. Griffiths did not discl1f1l'1 
the merIt;:· find nl"tnerih of the measure_ He took up the Tloint that sUe'h It 
~)) r t~  Bill should be r l ~~  ~ hil'l e'onf1tituents must' be given 
time. In view of the fact that an ()l'dmll1we IS alren,ly there. 1 \\'00](1 ai:>'Pen1 h 
thE' Hononrnh1.· ~t r not to he in a hurry. ' .. 
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.r. President: Amendment moved: 
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"That the Bill be circulated for the purpose of eliciting opinion thereon liy thE' 1st 
l-larch, 1947." 

:Mr. N .•• Joshi: Mr. President: I rise to support this motion. The 
Honourable Member in charge of the Bill did not tell us what the urgency was 
for passing this measure during this ~ rt sessioll. He had introduced the Bill 
only recently. 'Ve have hardly had time to study it and we are asked to pass 
jt within this short period. Ordinarily when a' Bill is introduced in a ~ rt 

session of this kind, Government naturally give time tp the public, which iii 
affected. The ,public affected by this Bill are ignorant seamen. I am not 
talking of the officers. They are educated. They may read newspapers. The 
seamen affected do not know about the existence of this ;Bill in this legislature. 
Not only that. The seamen are not like land workers. They are most of the / 
t.ime on the sea and naturally they must be given longer time. Many ()£ them 
may not be ~  I ~  at present. They may be outside on the sea. They may 
he near or they may be at a distance and when you pass a measure affecting 
tIlt' lives of seamen you must give them much longer time than the, time which 
k ordinarily given to land workers. If a measure of this kind is to be passed 
::1 a hurry,· the Honourable )Iember must make out a ver;y Rtrong case. So 
far as I could, follow him he has not said a single word about the urgency of 
·this measure. This is a measure which takes away the civic rights.of certain 
citizens. If It man who is working 'on a merchant navy goes to a ,State navy, 
he loses many of his civic rights. ;He becomes a part of the army. The arrhy 
discipline Act applies to him and therefore this is not an ordinnl'y kino of meaRure 

• and naturally the people affected must be given a chance to express their views. 
I therefore feel that the representative of the Government of India has failed 
in his duty to t·he House, in that, he did not make out a case for urgency. I 
would ask the Honourable Member not to treat this Honse in this mann'3f. 
'They should show consideration to this House. After reading thfs Bul'in the 
light of the original Act, I must say that I do not follow the whole. implications 
of this Bill. This Bill is an amendment to the original Act which provides for 
the app1ication of the Naval Discip1ine Act to the Indian Navy. The State-
ment of Objects and Reasons to this Bill. states: This Bill is intended to amend 
section 90 of the Naval Discipline Act as set forth in the First Schedule to the 
Indian Navy (Discipline) Act, 1934. Then, Sir, within the short.. time at my 
disposall I secured a copy of this Act of 1934 and I looked at the S l~ 

In the Schedule I have found that this naval discipline measure not only 
includes this Act of 1934 but along with it there are some British laws. The 
Sr,hedule mentions: T, George 1\' aud T, William IV. ete. T could riot nw;;elf' 
follow them and I tried to secure It copy of them bnt unfortunately I ~ l  
not get them. Now, if you ask me to vote on a Bill which amends an Act and 
which also includes two British pieces of legislation, I must knmv what those 
British pieces of legislation are. I do not know whether tne Honourable Member 
has got copies of these Acts. If he has, I would like him to read them for the 
. benefit and instruction of this House. If he has not got them, what right has 
he to ask us to pass this Bill, which amends an Act which includes some sec-
tions. of British legislat;oll of ",hie!] hI' doeR not posses;; a t ~ . 

Sir, time at the disposal of members for study is 1imited and we can only 
spend an hour or two for that purpose. I could not get hold of that British Inw. 
~  fear is thnt some of these sections affect the wage!!! of tho!>e seamen, who 
-are .transferred from private service into Government armed forces. They 
-also affect their civic· rights, such as, the rights of being mEtmaers of the trade 
union. There is no mention in this Bill regarding, the rights of remaining 
members of a tradJ;l union. We do not know from the Bill itself .whether these 
rights continue. The Honourable Member may give me an assurance that 
they continue, but how am I to know that, this will be so? I have no time· 
to study ·.all that is mentioned here. _ 
. Similarly, about their wages. They aTe getting at present, I have no doubt 
III my mind, much larger wages in the mercantile nav:v than the wages paid 

• 
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in the Government naval r ~ . Now, we do not know what is te happellJ 
to their wages. The Honourable M;ember has not said 8Ilything whether they 
can get the same wages or not. He mentioned one point which is -af some-
importance, namely, that the man enters into agreemen.t voluntarily. I do· 
not say that this is not important. But what is exactly tile-meaning of that. 
voluntary contract? I uo not know it htyself. My ;Honourable friend 1Vlis8· 
Maniben Kara has stated that these seamen have long contracts' with their' 
employefs, sometimes of six months duration, and the contract has to be 
renewed sOD,letime up to 18 months or two years. We wsat to study tlie impli-.-. 
cation of this. The man has entered into contract with the owner of the ship. 
As an emergency, they take charge of the ship. I would like to know whether' 
these men who have a contract with the owner of that ship a.re free as soou' 
as the ship is taken by Government. So far as my knowledge goes: when a' 
ship is taken by.the Government in an emergency, the men naturally go l ~ 

with that ship and they, have hardly any choice at that time to leave the ship-
on ~ t of the old contract which these men had with the owner-of the 
ship. The Honourable Member said something about the trans!er and he 
sai(t that there are difficulties in the way of transfer. What he implies; is that 
there is no difficulty in compelling the men to go into the Government service· 
on'the ship  on which they have been serving, but if the Government wants 
to transfer them to another ship, then only, difficulty arises. B'ut why shoul<f; ! 
8 man enter into GovernmeJ;lt naval service who had made a contract with hi" 
employers only to serve as a mercantile naval man? Therefore, a.ll these· 
things must require consideration, and the House must not allow the Govern-
ment to pass this Bill unless the Government shows' the emergency. The- ' 
Honourable Member said that the Act as it is only gives them power during' 
the war; I agree that it is necessary that the Government may possess extra-
ordinary )lowers during the war. But the war has ended and even then the 
Honourable Member wants to possess not temporary but permanent powers. 
The Honourable Member has made it quite clear in the Statement of Objects. 
and Reasons that he possesses those powers till the end of March. He has. 
extended those powers by Ordinance. What is going to happen between liow 
and January 15th or 20th when the next session of the Legislatme will meet"-
Does he expect another war between now and the 20th January? If he does-
not expect a war, what is the urgency for pasRing this legislation because he 
possesses all those powers till the end of March? Has he got no time to pass' 
this legislation as soon as the Legislature meets on January 20th 'I Betwee!l 
the 20th of January and the end of March' there is enough time to pass this 
legislation. I, therefore, suggest to the H ~ that they should not support 
this method of passing legislation. That is to say, to pass it in a hurry-
especiall;v when it affects adversely the civic rights of the citizens of this 
country. I hope the advisers of the Honourable Member will give him the 
advice not to insist _ upon the passing of this measure in this session because 
it is a wrong thing to do. If he does not take this advice and does not follow 
the wise precept of not hurrying a measure of this kind, the House should' 
not give him the permission to consider this Bill at this stage. 

Sir, I have not said much about the merits of the Bill because I frankly 
confesR that in spite. of my efforts to study the Bill, I could not follow the 
-whole Bill thoroughly. Therefore,. I thought it was wrong on my part to speak 
on the merits of this Bill. - , 

Sri K. Ananthasay&ll&Dl Ayyangar (Madras CedeR Districts and Chittoor; 
Non-Muhammadan' Rural): Sir, my Honourable friend' evidently has not 
been able to ~r  out that -portion. of the Act which this amending Bill seeks 
to amend. The Schedule which is referred to consists of the whole Naval 
. Discipline Act passed by the Parliament in the United Kingdom. That has 
been made a Schedule. The Indian Naval Discipline Act of 1934 consists of 
~  three sections and sets out the entire Naval Discipline Kct of the United' 

. ~  as a Schedule to that Act. I~ has now been printed' and is iri the 
LIbrary of the House. I have got a copy of Indian Navv Discipline Aet OT • • 
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1934, The Schedule to that Act is the ~ r  Act, the Naval Discipline Act 
passed by the United Kingdom. There was 'no difficulty in having it and 1 
• have got it here. . 

As regards the serious nature of the Bill itself, I would tell my Honourable 
friend that I wanted to make it a Ettie more strict but having regard to his 
objection and the objections of my Honourable friend M!ss Maniben Kara 1 
thought it might be left as it is. It seems to be to be absolutely innocuous. 
I should like to tell him what it means. In t:mes of war it is open to the 
Government of this country to commandeer any of the merchant 'ships. ~ l  
they do so, all the merchant ships and the entire company become part and 
parcel of the Indian Navy and become subject to the Indian Naval DisciplinE'" 
Act. In times like these, nobody can predict when the war will actually break 
out, but even before the war breaks (out, the country has to make the necessar.'" 
preparation. Therefore, to be on the safe side, they have brought in this Dill 
to allow the Government to commandeer any particular merchant ship for th:.:" 
purpose of war. All that is set out in the Statement of Opjects and Reasons. 
This Act will be brought into existence and used as and when hostilities break 
out. They cannot wait t!ll hostilities actually break Ollt and then bring befort--
the Assembly a Bill asking for those powers. 

][r. N. •• Joshi: What is the hurry now? 
8.ti •• ADaDthUayan&ID .&.yyangar: Even if one year is given, you are not 

going to r ~ the Bill, possibly on taking further advice you might make 
the provi!lions stricter and harsher. The Bill as it is at present is quite-
innocuous. There are two kinds of contracts which the seamen have to enter-
:llto. By the first agreement they enter intoO service with the merc}umt navy 
and from there they are transferred to the navy and ip80 facto they come under 
the jurisdiction of the Indian Navy (Discipline) Act. Now they enter int() 
another agreement with the navy people. They agree to subject themselves too 
the Indian Naval Discipline Act. It is not as if they are takell on to the 
navy, they are directly recruited to the forces without. any further agreement. 
By the mere fact of his appointment to the Navy, he is subject to the Naval 
~) l  Act. As I .. aid. his first contract is ",:th the merehHnt yessel. 
Another opportunity is given to him when he enters the navy to find out 
,yhether he will be governed by the ordinary merchant seaman's Act or by the 
Naval Discipline Act. Therefore there are two opportunities for him. It it; 
open to him to change the service and at the same time not commit himself 
to the Naval Discipline Act. He mAV or he TIlfly not be bound. ThiR morning 
I read the clause twice simply to find ont whether the' Tlf(wisioPR ahol1t thl" 
naval discipline should be there or not. It is well known to the House that in 
time of war or necessity, merchant :;:hips are taken over by the State as naVAl 
units. When once the merchant ships are taken over, then all the staff employed 
in tee merchant ships automatically come over to the navy and they r~ 

l"ubject to the Naval Discipline Act. If this provision is IJot enforced, then 
it may be that the seamen II).ight join the enemy. The NRval Discipline Act 
constitutes a court of maIiial law. The seaman may refllse to hoist the flag. 
he may not object the orders of the officer commanding, or he may communicate 
with the enemy and march over to the enemy. These are the difficulties. 
When once the question is decided that the seaman mllst .be transferred to the 
naval forces and should become one of the naval officers. then to that extent 
he must be brought under the Navy discipline. Far from tightening tha grip, 
these provisions are dangerously in favour of seamen !or whom bIJth my Honour· 
able friends are contending. Even if they get a thousand eyes and keep their 
eyes wide open, no 'lDistake can be found aga;nst this provisions that tht' 
seamen should come unde. the Naval Discipline Act. If thev are anxious tliat 
this clause should be removed, then let the seamen t ~  under private 
owners of merchant vessels. . But if thev want to t t~  toO serve in merchant 
ships after they a.re taken over by the navy, they must choose between two 
Rlternatives, continue in service and come under the Naval Disc;pline Act or 
leave the service. If they choose to continue in sprvicf' even after the 
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[Sri M. Ananthasayanam AyySJlgar.] . 
merchant Rhips are taken over by the navy. then thev automaticaNy come" 
under the navy discipline. Otherwise, if they are given lliberty to be aloof from 
Naval Discipline,then it is not in the interest of the country, it is not to the 
safety of India. The seamen ought to be thankful for this provision in this 
Act, because by putting in this clause, the seamen are given another oppor-
tlmity to think over and decide whether they would transfer their allegiance 
to the naval forces and come under the naval· discIpline or not. I cannot see 
any good coming by circulating this Bill all ~  the country and I wou;a . 
suggest to my Honourable friend not to press'l;he motion for circl1la.tion. 

As regards the question of urgency, I would only point out to IJ;ly HOIlO\H'-
.:tble friend Mr. Joshi that he must know this better. He is constantly atten(l-
ing IniJernational conference as delegate for India. He is aware of t ~ fermellt. 
all over the world. Even in the last Paris conference, the.v have 110t eome 10 
any decision about. terms of peace. Nobody seems to- be fmxiom; l~ 

restOl'ing peace to the world. Every ("ountry is arming itself to the teeth. 
lWhy 3hould India alone lag behind. We have already' suffered for over 150 
~ r  by the Brit,ish rule. Hostilihs may' begin at any time and the pltth 
ot prudence dictatefl that we should be ready for any r ~". Too lJlueh 
.care and caution is not bad. I therefore request my Honourable friend ~  

allow this innocuous Bill to go through the House and not to press either the 
lin,ulation :qlotion or the motion for referellce of the Bill to .h\! Select Com-
mittee .. The flellmen are given ample opportunities in the shape of tw:o con-
tracts to· think over whethe.r they would change over to naval .. diRcipline !Jl' 

whether they would remain under the merchant ships. 

The HonourablePandit .Jaw&h8l'lal Nemu (Leader of the House): Sir, 
when I saw this Bill for the first time, it seemed to me completely innocuous 
and non-contrpversial. When I see it again, it still seems to be completely 
non-controversial and to be a simple measure which can hardly lead to much 
argument. One point was raised which was casually mentioned here. The 
point was that· if seamen are taken over by the navy, they would have t./) leave 
their Unions. Now, Sir, that was an important point. I referred this point 
to the IllO\"er of this motioll alld he assured me thnt t ~ wOI1M not be ohlig-ed 
to leave their Unions as seamen. Naturally aR temporary Members of the 
Navy, they would not function in the Navy in regard to naval matters in that 
wa.y, but they' would continue as Members of their Unions. So, one of the 
difficulties that I had, was removed, and, I saw no further difficulty. Nor do 
. I see that normally speaking a very simple measure of this kind should II£: 
circulated all over the country. I would ask the House and my Honourable 
friend who .proposed this amendment to consider this matter and not carry it 
further. Nevertheless, I feel that in such matters, Government should not 
just press its way and get any Bill through, if there is no harm done by a 
l ~ t adjournment or postponement thereof. I would therefore suggest to 
my Honourable friend the mover of the Bill that he might accept the amend-
ment for the appointment of a Select Committee T>rovided that Select Com-
mittpe rpports' hefore the ne!'Ct session of the Legislature. 

1Ir. N .•. .Joshi: So far as I am concerned, I shall be sat;sfied with a 
Select Committee Hnd the report should be submitted before the next. session. 

Kiss KaDiben ~  I shall he satisfied if the matter goes to the Select_ 
Committee. 

I beg leuve to withdraw my amendment for circulation. 
The ilmennml'lIt ~ R h,' leRve of the Assemblv t r~ . 

Kiss Jl&Dfben .B:ara: As regards the Motion' r ~ lr  the Select Com-
mittee. I have not yet obtained "the consent of Members for including their 
nHmes in the Select Committee. " 
_ :Mr. Preatdent: This matter may be postponed for the time being. When 
we reassemble after lunch, this motion may 'be taken I1p and in the mean-
while the con"ent of the Memben; may be ·obtained. 



REQl;18I'froXED A~  ~ rI~G ~~ E ()F Po\YEH) BILL 

lIlT. G. S. Bhalia' (Secretary, Defence Department): Sir,.in 'regard to the 
~I l)t  standing ill my name realting to the Bill to provide for the cont.inuance 
of certain emergency powers in relation to requisitioned land, the S l ~ Com-
illittee has made important changes in the Bill a!ld Government wish to have 
time to appreciate the full implications of these changes .. Therefore I do not 
propose to make any further motion in this session. . 

lb. Ahmed E. 1I. Ja.JJer (Bombay Southern Division: Muhammadan Hural): 
Sil', what happens to the old lflnds we are already having? 1'hose must be 
Landed back imllleuiat.ely. \\"ill the landlords wait uutil such time as the' Bill 
sees the light of day? • 
:Mr. Kanu Spobedar (Indian ~I r lt  Chamber anu Bureau: Indian .Com-

IIlcrce): Sir. if Go\'el'IIlIH:'llt want penuissioll to witlldraw the motion OJ;!.' the 
{, ~ ll \r have something to say on this . 
• Mr. President: There is 110 'ql,lestioll of allY lJIot.iOIl being before the House. 
It is only included in thE agenda and is not being moved. 

Mr. Manu Subed&r: 1 want to know .whether in the interval when they 
~ r  land they will give effect to the equitable principle which the Select 
Committee has urged in the Bill and they will not proceed to use their other 
powers of acquisition at the six-year-old value for the farmers whose land they 
have taken. . 

Kr. G. S. Bh&lja: Sir, I think a discussion is not permissible when a motion 
it; not moved, but if you wish .  .  .  .  .  .  . 
Kr.President: I do not propose to have a discussion on thil'l point. 'l.'be 

Ih.<liolJ' j,; ,·j""r: .tlll' ~t Ill.  (/1/0 n'!1L,till'; ,,·h·,tl'u'l' it i-:. 

INDIAX TEA COXTnOL (AMEKDl'fENT) BILL. 

The Honourable lIlr. I.  I. Chundrigar (COlHmenle' Member): ~ l  J beg to 
mo"e: 
"That ihe BiII further to amenu the Indian Tea Contrul Act, 1938, be taken mto ('onsi-

deration. " 

This Bill is a very simple one. Under the Indian Tea Control Act, 1988. 
the Central Government is required to issue a notification each year specifyiIig 
thp. total quantity of tea which can be exported from India during the financial 
year. This is done under section 13 of the Indian Tea Control Act, 1938. As 
-enOll as this quantity is specified it is distributed by the Indian 'rea Liceuiling 
'Committee; a body constituted for the purpose under j;he Indian Tea. Control 
Act, among the registered tea estates in l)rOpol'tioll to their crop basis; and 
thereafter a tea estate which has been allocated an export ,quota becomes eligi-
ble to obtain in lieu and to the extent of its export quota, an export license from 
the Tea Licensing Committee, to cover the export of tea. Under this Act there 
a: I~ two kinds of licenses which are giv:en; one is known' as the ordinary expon 
license, and the other is known as the. special export license .. The ordinary 
~ rt license is 8iven for the purpose of exporting tea during the financial year 
in which it is due. But if for any reason any tea estate which is given an export 
license, for example, for the year 1946-47, if> unable to export its full quota 
.during that financial year, the same estate is allowed under the. Act before ~  

.1--1th April following (i.e., 14th April. 1947), to apply for a special export lirew'e. 
Now the period of the validity of the special export licence under the old Act 
()f 1938, was two months only, that is, it would expire normally by the end of 
May, 1947. But during the war it was felt that there were certain difficulties 
in the way of the tea estates utilising their spechll export licences within the 
-!'Ihort period of two months; and therefore in 1943 the Indian Tea Control Act of 
1938 was amended and the period of two months was extended t. 12 months, 
~ t  the result that an export licence which was obtained in one financial year 
~ ]  be "used throughout the period of the next financial year as a special 
eX]lort licence. 

( 1245 ) 



''''10, .. , 'll 
\1 "' .  \  " ...... '1"1.\ !,., I (l.mldhJtar; \ ~TlI !\ov. HI 

thr,. wr-" 1"fllff.Jn nfbrl IlilftruJlif'1i slit(J, liS in 1942 .. 18 we 
/d (''/IvY ~~;;" I H ~ ; ~ ~~~ ~~~;~  
~ ~ r "l ~ <It ~ (fit (fil( f'Mlt\. ~ l .~ , m nJ.{{()1). ~ l l  weYe af.o ( ... ~ 

) ~ ~ ~ ~~~~ ~~" ~ ·\).l'e allowed to.be used in the next fina.ncial year, there 
wm be several complications. The idea underlying the Bill now is to revert to 
the position which existed before 1943 before the amending Bill was passed, and 
We now want to revert to the provisions of the old Act under which a special' 
export license would be valid only for two months in the next financial year. 

This is the simple provision of the Bill and I hope this House will accept 
,this Bill, as we are now restoring the statu8 quo which existed before the special 
legislation for the exigencies of the war period was passed by this House. 

Sir, I move. 
. . 

1Ir. President: The question is: 
"That tIle Bill further to amend the Indian Tea Control Act, 1938, be taken into consi-

deration. " 

T ~ moti0n was adopted. 

l ~  2 was added to the Bill. 

Clause 1 was added to the Bill. . 
The Title and Preamble were added to the Bill . 
. The Honourable :Mr. 1. I. Chundrigar: Sir. T move: 
"That the .Bill bt! passed." 

)(r. President: Motion moved: 
"That the Hill be pasll"ed." 

Sri •. ADulthasayan&m Ayyangar (Madras Ceded Districts and Chittoor: 
Non-Muhammadan Rural): Sir, I should like to know what the difficulties were, 
if any, which the tea exporter suffered from, if the period were limited to 1st! 
May of each succeeding year and ~  it is necessary ,to relax it; also if there 
were any complaints during that period at all. and tliey were sought to· be recti· 
fied during the period of the war. 

The HonoUrable Mr. I. I. Chundrigar: The only complaints received were 
what I t<>ld the House. If the ordinary export licence was issued in the year 
1946-47, export was to be made before the end of the financial year 1946.47, 
i.e., up to the 31st March 1\:)4'7. During the war some of the persons holding' 
export quotas made· a. complaint that they had not the necessary shipping facio 
lities and therefore they would not be ahle to ship their full quota during thafl 
period. Their only remedy under the old Act was to apply for a special export 
licence for the unexhausted portion of their export quota. It was given to them 
ail u matter of course. Supposing they had an export 'quota of one hundred 
thousand pounds of tea and they had exported 80 thousand pounds, thev would' 
necessarily be given a special export license for the remaining 20 thousand 
pounds, and that WBS valid under the old Act up to 31st May following. During 
the war, they complained that they would not be able to export it by the 31st 
M I.~; and Government therefore thought t,ha,t during the. war period when the 
shipping facilities were not available and there were other difficulties in the 
way. that period cl'tn be extended up to the 31st March following, and that was 
done by the Act of 1943. Now we think that this facility is no longer necessary;. 
on· the contrary, if this· facility is allowed all the present export licences ~ I 
have to be automatically validated up to the end of Marcb. 1948, and th!lt WIll 
work toO the detriment of the owners of the Inclian tea estates because WIth so 
manv licences remaining unexhausted, they will he able to export at any time 
and the prices will remain low. Therefore it is in ~  ~ t r t of the .tea-growing 
portions of India to revert now to the pre-war legIslatIOn, and that IS wha.t the 
Bill proposes to do. 
Sri :M. .lDi.1lthasayanam Ayyanga.r: I should like to know whether the 

further period of two months after the financial year is enough in the ordinary, 
course to export all the surplus. 
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The Honourable Kr. I. I. OILlmdrig&r: Yes, it is. 
Mr. Kanu Subedar (Inditm Merchants' Chamber and Bureau: Indian Com-

merce): Sir, do I understand that it is not GQvernment's intention by this; 
means to have-additional restrictions on the export of tea? Because, then the 
tea grower will not really benefit as the Honourable Member said. r assume-
that is not the intention but that the intention of Government is merely to 
regularise the procedure so that in due course all licences issued for a ceriaill' 
period should be completed and executed during that particular period. Is that 
the intention or is the intention a restriction generally on the volume of export?-

The l[onourable )[r. I. I. Ohundrigar: The intention is very plain. 
Normally about 420 million lbs. is exported. For this export licences will be' 
2 given. H any of this quantity is not exported by the 31st of Mar?h, 
I NOON special export licences will be given for the unutilised balances. which 
will be valid up to the 31st of May 1947. If it is not exportad by then, they-
will apply for the normal export licence for the year 1947-48 and the norma.l' 
trade channels will function as before the war . 
• r. President: The question is: 

"That the Bill be pasS".3d." 

The moti.on was adopted. 

R.EGIsrrRATION OF TRAXSFERRED COMPANIES Al IEN E~T) BILL. 

The Honourable Kr. I. I. Chundrigar (Commerce Member): Sir, I beg toe 
move. 
"That the Bill to amend the Registration of Transfened Cornpunie" Ordinance. 1942, 

be taken into consideration." 

1 would like to explain this Bill in brief. The registration of Transferred" 
Companies Ordinance, 1942, was promulgated with a view to permitting com-
panies from different parts of the Empire which had to leave their countries. 
of origin owing to the war conditions, to function effectively by transfer to India. 
Under the provisions of that Ordinance some companies, which had registered' 
themselves at various places in the Empire where they could not function !luring 
the war period because of certain difficulties created by the war either owing to· 
the overrunning of the country by the enemy or various other reasons, were 
~  the p!,ivilege of registering themselves in India and carrying on their-
activities frckn here. Many of these companies want to revert to the countries 
of their original incorporation. Now if they so revert with the registration in" 
India, they have got certain difficluties in their way, as a company registerea 
in India now seeking re-registration in the country of their origin. The intention 
underlying the Bill is to remove those difficulties in the way 0.£ these companies_ 
With this purpose in view, the Bill proposes that their registration in India 
may be· cancelled .and they may be allQwed to re-register themselves in their' 
countries of origin as if they had not been registered in British India at all. 

. Tn doing so, one question has to be borne in mind. These compa,nies which 
were registered in India during the war may have got rt ~l liabilities to the 
people of this country or even to other people, and Governmbnt proposes to >;Ctl 
that aU their commitments and liabilities to the people in India and others will 
be fully satisfied before their registration. in India is cancelled. That is why we 
propose that the cancellation of this regIstration will be subject to such terms 
and conditions as the Government may prescribe, and the Government proposes 
to use the powers under section 2 (a) to impose such terms and conditions as 
r . ~ be specified in the order, for t ~ purpose of seeing that all equitable adjust-
ments are made and all the rights of the people of this country are safeguarded; 
beforp. action iR taken under this Act for the purpose of cancelling the registra-
tion of any company. I hope that will satisfy the members of the House That-
-the interests of the people of this country will he properly safeguarded r ~ 
aIf order is passed under the-pro,isions ofothi>; Bill. '  _ 
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Mr. President: :'\fotion moved: 
"That ~ fli1l to amend the R ~tl t ll of Tran"felTed (\lIllpallies Ordinallce, :1942 • 

. I,e taken into consideration." 

lIIr. )(anU Subedar (lndiau :'\lel'chants' Chamber and Bureau: Indian Com-
luerce): '!. have, no objection to the motion. In fact it is a very necessary and 
1,roper thlDg whICh Government are doing. :.\Iay 1 make a small suggestion to 
Government? There would be many liabilities of these companies which ha.ve 
neen active,. aDd. some ,of thew have luade very large sums oi money ill thifl 
"'ountry durmg the penoq they operated here. There will be liabilities for 
IUcome-tax. There are 1I0t only the· obligations of these companies to the 
peo,pJe_of this' couutry which the Honourable :.\Ielllber h:ls said they would 
secure. but I would sl.lggest that there is the obligation of these companies to 
Government ln respect of income-tux. Income-tax is taken in the following year 
f)1J mcome of t ~ CUlTeut ,Year and by the following year they ma..Y, not be here. 
r. trust Govermimet will safeguard their own intefi'st with regard to income-tax 
alSO. 

r '!'he Honourable :M.r. I.  I. Chundrigar: :'\lost rt l~l  they ~ ll  do. 
\ Sri K . .Ananthasayanam Ayyangar (::\Iadras Ceded Districts and Chittoor: 
T~ M  Rural): Has the Government any information as to what 

:l;lS bpen the extent of operation of these compallit's in lndin and \\:hether the,\' 
have taken additional. shares in this country? Why not special courts be 
appointed for winding up these eomp',lIies so far as India is concerned? There 
mav have been an emergenc,V during the pe!'iod of the war and that is why an 
"Ordinance wa:s promulgated, but there is no urgency now. If the ~ r l  
.\Jembel' wnllts :still to ('Olltilllle 1'lw ) l IHHl~  it, should not be placed befo!'p 
t.his House so that what was an Ordin:mee originally may not be given effect to 
hy an Act of this Legislature by providing corresponding provisions in that A.ct 
.~ ) Ill> to empower the Government, or unv other authority which the Government 
'mas set up, to allow a company to get i'tself transferred from tliis country or to 
r.MSt its operation in this country. I believe, Sir, that instead of the Centra.l 
,;Government itself, through on'<1 of its officers, taldng the r r l t~  of finding 
out the liabilities of a particular company. which has worken in this country for 
lIenrly four years. before it is allowed to wind uy its business and go \.way bag 
Ilnd baggage, they should appoint special tribunals' to go into the various lie-bili-
-t.ieR which it may have incurred during its operation in this country. If the 
(Iompanies registered under the Indian Companies Act want to cease operation, 
t,llP.v have to get themselves wound up by application to the High Court. I, 
would not suggest the same procedure in the caRe of these compifuies, but I 
~ l  suggest that special tribunals be IlPpointed to find out the liabilities of 
i.hesf-' companies, flIIld after they are satisfied they should without any preiudice 
.. now these companies to remove themselves from this country. I would urge 
'lpon the Honourable Member to see whether that ought .not to be done "and also 
·1.0 consider what haste and urgency there is. 1 find from the Order Paper. Sir. 
that this appears as item 13 and 14, and therefore I was not prepared ·with \he 
relevant factR as regards the, number of sllch companieR. the nature of blls:nes" 
t. ~ l have been t"ransacting and to what extent they have ramifications in this 
~ tr  their obligations and liabilities, and how much the nationals of this 
(Jountrv will be affected if tbey are allowed to go Rwav from this country. and so 
"'on. And there is another difficulty which my Honourable friend, Mr. Manu 
~ll ll l . noinh; Ollt: whpt,her tl,e f0rpi!!'n R ~ ;R rR of these ~ R  will • 
'hn liable to pay the liabilities-income-t.a'X fI.Ild other liabilitieFl which mav come 
fo liebt? These are all matters which have to be gOlle into. I would urge 111>On 
Hle Honollrahle Member to put away items 13 and 14 which may not have reached 
;n this session. It is not a maHer of urg8llCY: there is no more WBr and if we 
'''adlitated their coming. let us not provide fllf'ilitiPR fot' them t.o gO without safe-
1!'unrdinQ' the interests of everybodv concerned. Sir. 1 al1prehend 21'eater danger 
~ ) nllowing this measure to go throusm a.t t,hill !'ltsee. 
fte BoDoarable Kr. t. L Oh1lD4!tga.r: It has been suggested that ~l 

tribunals may be appointed to wina llTJ these companies. and the q:uestion how 
far the people of t'hiR l tr~  will he Ilffpf't.pc1 iR the second l10int to be ronsiderei:1. 
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~S I said ill lIly OlJeuing speech, we are taking every possible precaution for 
the purpose of safeguarding the rights Hot Duly of the pe9ple of this. country, 
but t~  Government and everybody concerned. Now, I do not understand how 
l.hiugs -will. improve by allowing the wiuding up proceedings being .taken up-
lJeiore a court of la,,,-. The idea underlying this -measure is' that each company, 
lIdor!::: it is allowed to cancel its l'egistrhtloll ill lndia, will ha.ve lo submit its 
balallce sheet, a statement of its assets ~lll  its' liabilities including those to ~T
ernment for taxation, and after all these thiugs are gone into and a. satisfactory 
... oluioil if; found, then alone Government 1.nl1 pass an order for canceHapol1. 
Theil' registration ill India was not Illade under t&e normal procedure of registra-
tiolJ under the Indian Companies Act. That was. done by a special Ordinance 
called the Registration of Transferred Companies Ordinance; 1942, and' the 

~ ll t  of their registration would normally have been made under an Ordi-
nance. -But as .the House was sitting, we insisted that the matter should come 
before it, so that the House may have an opportunity of seeing that the rights 
of the people of this country are fully safeguarded. . 

-~  friend may be aware that if .a Compau} is registlred in one country and 
tlieu transfers its registration to another country, it is under some di.sabilities. 
Th·) orily thing underlying the present Bill is to see that these compani€s are not' 
subjected to such disabilities. I .may _also point out to my friend, Mr. Ayyangar, 
that the earlier ·these companies wind up from India and go back to their 
country, it will be better for the people of this country. When t ~ registration 
is cancelled, we want to see that they do not carry on their trading activities 
from India. But before doing so, the interests of our countrymen will be fully 
safeguarded. That is the idea underl;ving the Bill and I believe thorough provi-
sion has been made in the B:ll to safeguard their interests. The terms of the 
proposed section, are extremely wide to plaoe full powers in the hands of th .. 
Government. The said section reads thus: . 

"The Central Government may at any time by order cancel t ~ registration of /I.IlY 
company under this Ordinance' on such terms and conditions as may be specified in the· 
order. 

So there are no Ji'mitations ou the powers of the Govel'llll1ent fo), the Pl!-l'POSj:l 
of specifying the snid terms and conditions, llnd each case win be ~ r  on 
its merit!'; find before an order is passed, I can assure the . HOllourable' Member 
that all the points raised in the House und every question relatiug to the in-
terests of the people of our country ~ ll  the Government, will be fully consi-
derecl before the. order of· cancellation is passed. •  . 
Mr. President: The question is: 

"That the Bili to amend the Registration of Transferred Companies Ordinance, 1942. 
be t. ~ into consideration." 

.The motion' was adopted;. 

Clauses 2 and 3. were added to the Bill. 

Clause 1 was added to the Bill. 
The Title and Preamble were ndded to the Bill. 

The Honourable lII'r. I. 1. Chundl'igar: Sir, I move: 

"That the Bill be passed," 
The motion was adopted. 

~I X nr; A ~IEX l  TO r T r~  XATTONS nELIEF XND llEHAHI.> 
LITATJOX ADMTXTR'J'RATION 

The Hon,?urabl.e Kr. I. I. Chundrigar (Comni.erce Memher): Sil'. I beg '0 
lno"e :' 
"That thi. A~  do approyc tIre pavment to the Unitpd· N t ~ H.·lief nl"l Rr.h.hi. 

litation Admini.t1'8tinl1· of the· ""m of I'Ul)ee< two (,1'OI'e, for which a FupplelVental'Y oem'·,ncl 
in respect of '}[jsce11nneOl'.' WRS n/ted h·' t.he A~ l  on t ~ 18th April. 1946," 
Iii this connection I will give a f:hort I"f>mme of the previous hjston' of tIe 

.·;HiP. eXRRA w:u; establisht-n in HW\ f01' the pmpo>,e of org'nni<:ing' l"f'lief finn 
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.rehabHitatlion measures in the interests of the inhabitants of war a.ffiicted areas. 
The agreement which brought UNRRA into existence was signed . by the 
·Government of India's representative subject to ~ reservation that it must 
. be approvea by the Indian Legislature. In April 1944, the a.greemenll was 
formally approved by both the Houses, and it became operative in respect of 
..India. Thereafter, the Council of the UNRRA passed a resolution recommend-
ing that each member Government, whose home territory was not occupied by 
the enemy shall make a contribution fer participation in the work of the 
. Administration, approximately equivalent to one per cent. or the national 
.income of the country for the year ending 30th June 1943 as determined by the 
.Member Government. There was also a proviso to the effect that "the Council 
:recognises that there are cases in which the recommendation above may comlict 
.. ~ t  particular demands arising from the continuance of Will' or may £Ie 

"~ l  burdensome because of peculiar situations, and therefore recognises 
;tllat the amounn amI character of the contributions r ~  is subject to 
'such conditions." 
If we had decided to contribute one per cent. of the income of Indi.a f()r 1.:he· 

. year ending June 30, 1943, our contribution would have come to nearly Rs. 40· 

.-crores. But under the proviso,. namely, that the payment· of this amount 
would be excessively burdensome to India because of the peculiar situations, we 
·deaided to make a contribution of Rs. 8 arores and that was passed with the 
·(lODsent of the Indian Legislarure during the budget session of 1945. I may 
mention that thereafter UNRRA made various purchases in India, the total of 
'which comes to about Rs. 7,28.261akhs and so far as the balance is concerned 
,,·they have spent something on administration expenses and the UDspenn balance 
is iu the neighbourhood of Rs. 21 la.khs. Thereafter a motion was made in ~  

'budget session in April 1946, for voting a supplementary grant of Rs. 4 arores 
for making a second contribution to UNRRA and ultimately by consenn of parties 
·a motion in the following form, was passed: 

~ T t a reduced supplementary sum not exceeding Rupees two crores be. granted to the 
~ r General in Council to defray the charges which will come in the course of pay-
ment during the year ending on the 31st March 1947 in reapect of "Miscellaneous." 

It was however subject to a statement made 'by the Hox'tourable Diwan 
Bahadul' Sir A. Ramaswami Muc;lalial' in this House, and it is because of that 
;;t ~ t that I have placed this motion before the House so. that the Members 
may have an opp<>rtullity of expressing their views on the different points. The 
statement which was made by Sir Ramaswami Mudalilll' runs thus: 
"I suggest th9.t the House may agree that a sum of rupees two crores may be granted, 
if eiremnstancel permit and the Government on their part will watch the situation and 
make no expenditure out of the amount till the epd of September, when we would have 
· known what the position of the country is. If that is agreeable to all parts of the House, 
it can go out as the unanimous resolution that the House sympathises with UNRRA.'. 
· request and is prepared to expend up to two crores but that the Government should not 
-expend any portion of this amount till the end of September when the position of the 
{'ountry will \Ie better realiad." 

After the statement was made by Sir Ramaswami Mudaliar, Mr. Sarat. 
'Chandra Bose, Syed Ghulam Bhik Nairang and Mr. Griffiths agreed with bhe 
suggestion made and then the grant was passed unanimously. 

After this, the UNRRA bas l'lade a further list of articles which the" 
rC(luired from India and I have discussed the question with their representative 
herp. During nhe discussiQns it appeared that nearly 60 per ~t. of their 
l'equirements are in. raw jute and jute manufactures and 40 per cent. of their 
reuqirements are in ·other articles like. coir yarn, synthetic rubber, some Clrugs 
and surgical goods from the Disposals rt~ t. I also made enquiries as to 
what was the amount which has been paid by the otlher countries, so far as the 
· seOO!1d contribution was r ~ . I may mention that our first contribution 
of rupees eight crores which in dollars was 24,042,073 (out of 1.B78,267,235 
dollars) came to about 1·27 per cent. of the total first contribution. Our second 
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'Contribution of rupees two crores will be '33 pel' cent. of. the total second contri-
. .butlOn received by the UNRRA from the various other countries. I may men-
.tion that the first contribution and that was the point which was raised by 
Mr. Manu Subedar in the last debate, 81 non-invaded countries and about 16 
invaded countries made their contributions. So far as the second contIjbutiOll 
is concerned, eleven countrie.s have already made their contributions and our 
~ tr t  if J1lade will come, as I said, to ·33 per ·cent. of the second contri-
,bntion . 

. As to the merits of the proposal I may mention that the UNRRA has beea 
:a very importanfl international organisation. It has JD8.de various contributions 
for tile rehabilitation of. the invaded European countries. They have shipped 
nearly one ll ~ tons of seeds, plants, fertilisers, farm machinery and other 
things to the various European countries and also to China and as a result of 
-the assistance given by the UNRRA flhese European countries and China WIll. 
now be able to produce more food for themselves, so that the food situa.tion all 
.oveL' the world will improve and India's chances of obtaining her food require-
ments from abrbalf will certainlv be far better than thev would otherwise have 
'been but for the rehabilitation of theee countries. _  • 

I lllay also mention that recently the UNRRA has allowed 25,000 tons of 
'Wheat out of their own procurements to be diverted to India. .. : .. . , 
Dlwan Oham&D. Lall (West Punjab: ;Non-Muhammadan): From where? 

The HoIlourable :Hr. I. I. OhUlldrig&r From the various European tr ~  
.and a report about this appeared in t,he Hindustan Times also a few days ago. 
1 have got a cutting of that report ..... 

»iwan Ohaman Lall:. Is that borne out by the records of the Department? 

The Honourable :Hr. I. I. OhundriJ&r: The Department has received a Jetter 
fron, the UNRRA representative in India saying that they have received infor-
matioll from his headquarters that these 25,000 tons of wheat are being diverted 
to India. I was mentioning somebhing more than what whs said by the 
rNRI~A headquarters themselves ..... 
:Hr. Kanu Subedar (Indian Marchants' Chamber and Bureau: Indian 

-Commerce): Will the Honourable Member make clear as to what is meant b\" 
. 'tliversion'. It is merely that something is given to us in advance from some-
-thing given to us a little later. Diversion does not mean anv kind of benefit 
-conferred but repayment has to be made. . 

The Honourable Xr. I. I. Ohundrigar: Certarnly, S ~. These 25,000 tons are 
being given as a loan to India for our immediate needs which we will have to 
repay when conditions improve. Honourable Members .will recognise that thd 
'imm-ediate procurement of food is one of the essential matters. 

• 

Diwan OhamanLaJl: I am sorry to interrupt the Honourable Member, but 
is he aware that the UNRRA has been competing with India in the matter of 
procurement of food and making it more difficult for India to procure her require-
'mentl; of food? 
The Honourable Kr. I. I. Ohundrigar: This is r ~~ an old controversy, to 

'which the Honourable Sir Ramaswami Mudaliar gave, I believe, a reply in the 
la!!t debate. It was as a result of the explanation given by him that the House 
llitimately adopted this grant unanimously to the extent of two crores and the 
·only pcsition which was then left open for consideration was with respect to the 
situation in the country. The only reference to the food situation in the country 
that was made in the debate then was "the internal position of the country win 
be realised by t,he end of September" till which time no amount out of this 
'ilum should be expended. If India is to play her part in the international field. 
if India has already made such a l r~  contribution as eight crores as her first 
eOllti-ibution and has practically held 011t the hope of a second .contribution of two 
crorCB subject to the examination of the internal situation in the country bv the 
·end ~ September. I feel that the House must consider going ahead with thil! 
'programme, especially as it would not be spent in the purchase of articles which 
'are E ~ t l to us but which are surplus and which can be exported by us. 
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J way mention also that ~  have in ~ t  received very sma·ll gifts from 

ttl!! UNRRA. Of course theIr amount IS not large.' They are parcels.:if 
. c.llIlDed foOO.of the yulue of three lakbs. .Then from their emergency food coIlec-
~l  we have got a .cash contrib?tiol1 of about Rs: 10 lakhs. The value of gift8 
trGm New Zealand of lVIu!ted l\l1lk, whole milk powder and other food amounts 
to ~ . 15. l ~ .T~  }ioint which bas to' be 'kept before us for prpminent 
~ l l ltl  IS, whether lool{ing to the status which we hope to occupy in the 
ll1ternllbonal world, we should not under the circumstances fail to fulfil the 
hope!.' which were held out at the time of our, previous contribution and wheJhar 
we would be well advised "in dropping this assistance for the relief and rehabilitd-
tiGIl of the various countries which were oWlTun bv' the enemv·. Now in our 
various statements we said that India will not l ~ in l t ~~ so fa; as the 
t l ~ t l ~ ~ r  is con.eerned .. We are p.utti.ng up our candidate for the 
I'el"upty counCIl of the Tmted NatIOns OrgalllsatlOn. and we look forward to 
l .~ ~ very important part in the illternational world. Under these circums-
taneH·. it is also our duty to -go to the relief of other nA.tion1! when they .ua 
in vel'.'" bad need of relief And rehabilitation. We ean imagine what would have 
been our own position if ~  the food crisis the othEr countries of the world 
no doubt for pa.vment. had not come to our assistance and given uscei"tain food 
!;uppiies. If we looked to the other countries of the world to come to our rescue 
in times of need, when famine was staring us in the face. we should also under 
those circumstances look to the ,weds of other countries which require relief 
find rehabilitation; and that is ~  I said that this is a stage when we m:ty 

• ('onfirm our former Resolution and approve the payment whieh was then 
promised, and most of which would be spent on raw jute and jute bags; r?oir 
.\um and surgical and other instruments and other things from the Dispcsnls 
Di,·eetorate. The original progru!.Ilme was that so far as t1e Europeall ll tr . ~ 
were' concerned, the UNRRA would give relief up to the end of December 1946. 
lind so far as t:he far eastern countrIes Are co))eern.ed the nlie£ ~  be give!! 
to the end of-March 1947. Since then certain shipping difficulties have com'" 
in the.way, and it appears that only 69 per cent. of the programme. of 1946 ~  

~  carried out till the 31st Ammst 194ft It is possible that the commit-
ment!'! made before will be fulfilled ewn aftel' the' dates specified. and I trust 
that the Hoqse will aecept the nlOtic,n whirh T, have ]11aced b!:'fore them for ful;ir 
. con:;ideration. Sir. T move. " 

)(,r. PreSident: Motion l~  

"Tluit this Assembly do approve t ~ .payment to the United N t ~ Relief and Rehahi 
litation A ~ tr t  of the sum of rupees two cl'ores for which a eupplementary demand 
in respE'ct of· ~I ll  was voted by the Assembly on t ~ 18th April. 1946." 

Kr .• anu Subedar: Sir, the Honourable :\Ir. C1.Iundrigar comes from my 
city of BombllY. and though I knew his reputation liS II great advocate, I never 
harl the opportunity of listening to him as I did today; he hilS indeed made the 
hest of what is a yery bad case, and undoubtedly this UNRRA case is Yerv hao. 
Tn this Houf.e I had: on all previous occasions', to question nnd ~  the 
position of India t~ regard to these international organit';t1tions. and more 
Rpecificf\lly with regard ·to UNRRA; and I shall lIOt 1)11 the last· day of the 
se;:<;ioll take up too much of the time of the HouRe; otherwil'le T could go 
thoroughl" into each item that the Honourable Mel,llbel' mentioned. 

The ~ t  i" q,ifferent. now. \Ve are faced with n "gm'ernment including 
mv 'Honourable friend Mr. Chunclrigar. in which 'We have absolute confiqence. 
\Ve would seek to <Yuide them where it is necef>sar.v. hut we are equally ll ~  
to com'edE' to' t ~ and he guided by them wherE' it, is il'f'vitable.. Therflfore 
there is.no doubt that the motion will he carried. IInil we shall pass It; but may 
I correct· a' few current ideas? 
It has been most melancholy whenever an I ~  m:rnber 011 ~  t~ lll  

benches has got up in the past to t.alk l~t thIS J,larhcular ]~ t  '1e hitS 
given ai1 entirely false picture of India in the mternabonalfleld. ndlIch was; not 
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there. We are hoping to .get ~ r  now, with the vigorous activity of this 
government, but at that tune It was not there. We were tied to the chario1t. 
wheels of the United Kingdom; the whole of this UNRRA matter was a chari-
table t t t ~ set up by the United S~ t  of America to which they invited 
others to ~trl t . . It ~  for the rehef of war-ravaged countries of Europe 
and such relief was gwen m such a way that even members of United Nations. 
who. have seen the activities of UNRRA questioned an:'! challenged at all places 
and m all countries; so much so, that the United Kingdom has washed its handa. 
of this institution now and flatly refused to have anything to do with it; so 
much so that the institution has been already liquidated-I do not know wh!) 
is going to spend the money and who is going to receive and do thOse activities, 
because I understand that this institution does not exist any longer. The House 
will remember that thb United States has recently refused to divert any whea! 
to the UNRRA, on the plea that the institution no longer exists, and that its 
activities cannot be continued after it has been closed and liquidated. We do 
not know what the position is. I dare say there are some r!3presentatives of 
UNRRA-may be the remnant of the left-overs of the organisation; and I 
rcaliy thin k we ought to .col1siop,r twice bef0re we Q"iyp' any Ploney, 
if by any fortunate chance it has not already been spent. The ques-
tion was raised by me prominently last-time and Sir Ramaswami Mudaliar's 
assurances were not satisfactory. I challenged him to show that the UNRRA 
did not compete with us. First of all the treasury benches were trying ~ 
carry on the illusion that the UNRRA would be able to help India; even Sir 
Ramaswami Mudaliar tried to mislead this House that the UNRRA was in 
a position to help, until I showed by chapter and verSe that India was nol 
eligible for help from UNRRA and that before t.he Food Board and before 
the world food distribution and the combined markets of the United States 
and Argentine and elsewhere, where India went for food, this institution 
was competing with us: it was raising prices against us and it was taking 
away shipping which was due and . intended for India. Charity mus1l begin 
'It home. ~  le.ls a !'lITYl t.han ten crores haR been g-iven by this poor C01lntl'Y 
for the relief and rehabilitation of western white populations who were war 
ravaged. We are sorry for them; we can show sympathy for them; bu. 
sympathy in this form ought not to go out, while charity is deserved at home. 
May I ask this same UNRRA which has sent fertilisers to China, which has 
sent seeds and other equipment and so on-why has it not done so to India? The 
House is aware that for fertilisers this country has spent no less than three 
crores importing fertilisers at heavy cost, in order to rehabilitate our land 
which has during the war period worn out. The Honourable Member talked 
about one per ceJ,lt of India's income. Who made the commitment thall 
India was to give one per cent of ,her ~Il t l income for the r,elief of other 
people? The previous governm.ent s muuons who ~  ~ l ~  by th& 
Pl'CViOllS "'wernmpnt who mIsrepresente'! the pmntlOn of thIS country 
elsewhere, who indulged in propaganda hostile to this country-it is a commit-
ment made by those people; and they committed this country; I am told that 4() 
crores of rupees would have gone. I asked the other day whether the present 
government regard themselves as heirs or. ~ r  or ~  of the previous 
government, but their predecessors rt~  claIm that mstead of. 40 . cron:s 
they have only given eight crores-only e·ght crores! Do people realIse In this 
country what eight crores means to this poor country? Have they got any con-
p.eption? H WII!': II madneR!': which came over the trefl!,;lITV benches whose 
printing presses added an unlimited supply of money at all times, so that they 
felt that they could throw their money about. The United Kingdom delegation 
to which our men were subordinate in those days. were tr;ring, at lndia'. 
expense, to show off to the world the might of the British Empire. India is 
big when India has to contribute but India is small· when India is to receive 
something. My Honourable friend mentioned the percentages but would he 
examine tl,p nOl'(,pntAO'PR nf t·he reparat'ons which tl,iR ('Ollnt.TV gnt? Wo',1cl he 
ezamine what India got in the matter of the shipping we expected from 
Hermanv nc: l'f'pnrIlHnm'? Nn. We' got nnt·hin"'. 'F'vf'n tl1p "l1iT\!,: wl1i,.h ~r  

~ Il 1io this country, the Government's pretiecessors felt obliged to refuse. 
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They said-we don't want these ships. When it comes to receiving some-
thing, we get nothing but when it comes to contribution, our people seem to 
be simply devoid of financial responsibility and obligation and We seem to be 
throwmg our money away. 
May I not enquire whether India is not the most war torn country in the 

WO)'I". 11 as ,,0" .II.S coumrv uHdergone severe fanlines severe tloods and an 
endless series of strikes inclU:ding the strikes of public ~r t  and is not the 
country now in the grip of a state of lawlessness which involves financial 
liability on the Provincial Governments and the Central Government which I 
predict will run into hundred crores, with the result that there will be no 
mO!1"Y left for our own plaus find programmes of development? 1 n such 8 
situation we are told that the UNRRA is anxious to take away some of the 
lute from this country, the jute which oilers the very best means of buying 
anyl ~. \\, \\':1)'; from ttl(' wore i. It was jute wh:ch (' .. 'lh:ed the 
suticess of the mission of my Honourable friend Diwan Chaman Lall in the 
Argentine and saved the situation. The UNRRA wants this jute by way of 

~t  and we have to give it away. What do we get in return? We are told 
that we shall be regarded as  somethini, in the international world. Sir, I put 
it to the House whether this is not too big a price to pay for the kind of recog-
nition which we are seeking and whether this is the best means by which 
111"'" I,,'? 

'['he same benevolent institution called the UNRRA is oilering to take away 
things from the Disposals Department. On the Disposals Committee I have 
specifically asked the Director General of Disposals not to send out any surgi-
cal goods and instruments. from this cou.ntry, because there is an overwhelming 
unsatisfied demand for these things and instruments. The Provincial Govern-
ments have got their health programmes. The Rhore Report has recommend-
ed the expansion of hospitals and this equipment is already in this country and 
this country has a primary and unassailable claim on these things and ~ 

the UNRRA, which claims that it is doing some good to some countries some-
where in the world. 
We are told that the isolation of India ought to be avoided. I agree. I 

want this country to send out goodwill missions. I want diplomatic and 
consular representatives all over the world and our best men ought to go and 
aoquaint other countries as to what is there in India and learn from others 
what is outside India so that knowledge anll mutual esteem might grow so far 
as India is concerned. 
I do not object to India's participation in the UNO. Let me say with 

what distinction India's case is being put there and how that arch-Churchillian 
General Smuts is being routed. We are not isolationist in that sense. My 
conscience is biting me more on the financial ground. This country is too llOOr 
for crores to be spent in charity. During the dire famine days when our men 
were running anx'ously about the world to get some additional supply of food, 
tPTI c"orpl'l of InfliR's monev was allowed to go into smoke over this TTNRRA. 
and may I ask whether India has got any corresponding or comparable benefit,? 
May I ask whether we have evoked any response from the rest of the countries. 
any response from the more powerful rich countries like the U. S. A. and 
even from those continental countries whom the UNRRA helped / at our 
p"l'em:e? Mav I know whether Rnvthing that we need here has bean sent out 
bv them PRrticularlv to relieve the fRmine? Did they say at l ~t  thank 
'V(\l1 A .... ~ w" A,,"P' l . ~ 'Von ,.+ 1nnc:t. " token help? No. fHr. thqt ill not the 
nase. The fact is that the UNRRA is a ramp and a racket set up by the 
U. S. A. and E~l  for their own purposes in order to win 'POPulsrlty in 
Europe and wben they found that the popularity can no longer he jlOi; in fohi. 
way they have liquidated it. We were drawn into it unintelligently. Our 
money was spent in it without any return and I Bay that that is not the proper 
way to try to Ilain r ~t  in the .international field. 
The controlling point in mv mind i. whether this lIouse should ~ back Cll 

what it has committed itself to in a moment of error. If JIlT Go-vernment 
\bought it fit to bring forward a motion of this kind, I t_ it 'that it i. their 
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opinion that having once committed ourselves "fe eannot now go back on our 
promise. The H ~ will ramember that my frienn Mr. Ghula.ril Bhik Nairang 
snd others said that India has a tradition of kindness, generosity and oharity, 
that her people had feelings of humanity and that the cry of distress anywhere 
in the world rouses a response and an echo. These were the sentiments of 
this House when these monies were given. I do agree reluctantly that if the 
money has been promised we should not now go back but if there is any 
technical flaw, if by their own error this organisation has been liquidated and 
there is nobody to receive and properly 'administer these funds, if there is My 
loophole., I trust that Government will look into it and I trust that in tmy 
case the Government will not part with the goods which are necessary to this 
country. 

As the House is aware, 2,40,000 bales of cotton which this Governmen. 
purchased in order to keep up the price of cotton and help the Indian cultivator 
were given away scot-free to this UNRRA and this, at a time when there is a 
fearful outcry from the villages that there is not adequate clothing for the 
farmers' women. Let us have some sense of proportion and let charity begin 
at home. If I invite the attention of Government to the suffering and distress 
in this country I am not doing anything wrong. Let us trust that the Govern-
ment will look closer into this matter, do what is fair and proper, even what is 
generous and that while trying to carry out our promise, they will save what-
ever they can out of this racket. 

JIr. Abdur Rahman Siddiqi (Calcutta and Suburbs: Muhammadan Urban): 
Sir, being a Muslim and the Honourable the Commerce Member is also of my 
fraternity, we ar.e par e:x;ceZZence internationalists. I should, however like to 
have a senSe of proportion brought into this post-war outlook on international 
affairs by the Honourable Member for Commerce and the present Interim 
Government of India. I should like the House to look at this problem from 
an angle which is differe·nt from the one the Honourable Member from Bombay 
has prtlsented to the Government. Having been pushed into a war which w_ 
not of our making and having taken part 10 aevastation here. there and every-
where. gentlemanliness, kindness. generosity and a sense of shame also, should 
force us to go and help the devastated regions and countries as far as we can. 
But if we look at this problem from a point-of-view of give-and-take, then it ia 
all give and give and no take. We might get small parcels of foodgrains on 
payment and we might get ChristmaS boxes from the West; but if we were to 
calculate on the basis of the vast area of our country as well as the misery of 
the 400 million .people who reside in it. We have got nothing. Yes, Europe WSII 
devastated. but, as the Honourable Member who preceded me has explained, 
China and India are also capable of suffering although silently and resignedly. 
But. Sir, this UNRRA-I do not like the name and its pronunciation cloes no' 
appeal to me-to which we have given us eight crores of rupees has given UI 
nothing and has not appointed any Indians to share in its management. I 
should like the Honourable the Commerce Member, and I am sure he has the 
spark of Muslim sentiment burning in his heart, to find out who are the people 
employed by this racket as characterised by my predecessor and as a formidable 
badmaBhi. 88 I should like to ca.ll it. I hope the Honourable the Commeroe 
Member will find out from the Central Office of this organisation who are the 
employees of this wretched organisation. I do not wish to say something which 
will be considered &8 exaggerated or magnified, but is it not a fact that gg.i 
per cent. of the employees of my friend Mir. Fiorella La Guardia, are membera 
of the Semitic race, my oousins, the Jews .. I was in Cairo early in 1945. and 
there. except for a member of the British aristoeracy-I ha.ve forgotten hia 
name; he was Lord something-not one person in the organisation was either 
an P'cw,,"',," ()1' fI r,."ppk (W 01'1 <\r.,.."",j"n or fI TTlrk. Every member of this 
organisation was a Jew. You must have read in the newspapers, Sir, that in 
Austria, Hungary and the Danubian basin these Semitic cousins of mine .... 
working the organisation. It is not the Austrian or the Hungarian or the 
Czerho-Slovakian that gets either fooe1 or clothing or shoes ar medicinea. All· 
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-tht,r,e go to one particular section of the people there and I wallt the .Honour-
able the Commerce Member as well as the Honourable Member for External 
Affairs to tell us categoricaRy whether they 0 a.re going to support an organisa-
tion which has been organising the undoing of the Arabs in Palestine and other 
Middle East countries. It is all very well to talk internationalism and it is all 
very well to tell us in this House that our representatives have gone and shaken 
hands with ti1i8 inkrllatioDal figure t1l1d that international (Oelebrity, but T look 
at the problem from a special angle. If this-UNRRA is going to send shiploads 
of humanity through UNRRA funds, UNRRA food and UNRRA clothing to 
destroy the Arab in his OWn home, is it the intention of the present Govarn-
ment to force India to lend a hand in the killing of the Arabs in Palestine? 
Sir, you have heard and the whole House must have heard that only a few 
days ago news came from Italy and other parts of Europe that the UNRRA 

~ll t control those who are in tllf> Concentration camps (If the refilgees awL 
ev.cuees. They are being sent to fight the Arabs. If the Government of 
I ~  has made a promise and it cannot back out of it, I would hand over the 
money and wash my hands of this UNRRA business for all time to come. 
Those who are controlling the UNRRA will not look at Jour misery or mine. 
They will, on the contrary try and utilise the money to make political capital 
out of it. England will try one way; America will come from the other "ide; 
and Stalin will try to thwart them and push them back. But all the time the 
Government of India will be party to the crime of destroying the Muslims of 
'he Middle East. Should we be party to it? Should we allow our money to 
be used in organisations which help only one Group? Just as the Government 
of India is being forced to part with this money, Great Britain and America 
are perhaps forcing other weak and satellite countries of theirs to pay more 
money, and then in an angelic attitude they will say: "Weare repairing the 
havoc that we had created", and through this they will push forward their own 
schemes and designs of the new war they have already decided to start. It 
is, therefore, from this angle that I should like to appeal to the Members of 
the Government of India to-day not to soil their hands in this dirty business. 
Sir, I speak with some feeling because I have seen the working of this organi-
aation in Egypt which was supposed to be in charge of Greece after its libera-
tion and that is why I am trying to draw your attention to an aspect of this 
matter which requires at least at our hands very careful consideration. I said 
in the debate on the Brettonwoods Bank ann Fund: give away the money if 
you must and forget it. Similarly here if the promise made by the predecessors 
1 of the present Members of the Govern.ment of India must be kept, 
1'. M .. give the money, but do not in any way agree to share the horrors 

lhat are being perpetrated in Palestine and Middle Eastern countries by people 
fed and clothed by the UNRRA and transported on UNRAA ships to uproot the 
hOIfle of the Arab and establish in its place the National Home of the .Tews. 

The HOnourable 1Ir. 1. 1. Chundrigar: Sir, as I said at the commence-
ment, the hope which was held out by the previous Resolution of the Rouse-
I intentionally used the word 'hope' in my opening speech-was subject to 
certain conditions. Those conditions are. set out in the statement which I 
read out to the House. The condition attached was that the grant will be 
made if circumstances permit and the Government on their part will watch 
~  situation and make no expenditure out of this amount till the end of 
September, when the position in the country will be reviewed. Now, Sir, under 
this condition which was then incorporated, Government propose to examine 
the situation to see how far circumsta:nces would permit us to make that. 
payment and how far also the internal position in the country has been 
bettel'eao Mv t.~ t;  in Tl11+·t.inQ' t.his m()t.ion before the HOllse waF: re·tlly to 
ascertain the wishes of the Honourable Membel'B and the general. sense of the 
Bouse. I do realise the full force and sigp.ificance of the points made by both 
the apeakel'B tha.t there is great distress in the country and the position regard-
Ing food is also such that the ~ tr l Government has actually to spend nearl:y-
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15i crores for food subsidies. I think the better course would be .~ !'leek l ~  
'Of the House ro withdraw this motion and in the light of the cnticism whlch 
has been made, Government will re-examine the whole position and after 
taking fully into consideration the ~  of the • House and the ~  
circumstances, whether the change 18 for the better or for the r~  ~  will 
fully examine the situation and reach a ~  after. full ~ r t . I 
hOjJl' til<' HOilse WOll;rL gmnt me l"nve tf) wlt.hdraw fhl!; motlon ~ ll;  the 
object which I had in view has been ~ll . I have ~ t ~  WIshes of the 
House and Government will now reconsIder the whole SItuatIOn. I beg leave 
to with'draw the motion. 

The motion was by leave of the Assembly withdra\vn. 

DEMANDS FOR SUPPLEMENTARY GRANTS FOR 1946-47 

DEMAND No. 7-FoBEST. 

The Honourable Kr. Liaquat Ali Khan (Finance Member): Sir, I beg to 
move: 

"That a suppl'ament&ry sum not exceeding Re. 2J1)zOC1J be granted 
General in Council to defray the charges which will o&ne in course of 
~  year ending on the 31st day of March, 1947, in respect of 'Forest'." 

Mr. President: Motion moved: 

to the Govemor 
P&yment during 

"That a suppl9lllentary sum not exceeding Rs. 2,ro,0C1J be granted to the Govemor 
General in Council to defray the charges which will come in course of payment during 
1,l1e year ending on the 31st day of March, 1947, in respect of 'Forest'." 

Sli. 111. Ananthasay&nam Ayyangar (Madras Ceded Districts and 0hittoor: 
Non-Muhammadan Rural): Sir, I would like some information on the following 
points. In the memorandum that has been circulated to 11S, I find the expla-
nation for these two items. The first is the revival of the post of Officer in 
-charge Woodworks section that costs Rs. 50,000. When was the post abolish-
ed, why was the post abolished? How is it found necessary to revive that 
post now? If 80, who is that officer? Is he an Indian or a non-Indian that 
has been brought in to fill that place? The next item is the shifting of Botani-
·cal and Utilisation Branch of the museums to their original siteE.. \Vhere were 
they? Why was it necessary to shift them to another place? Why is it now 
"thought necessary to bring it back to the original site? 

1Ir. B. R. Sen (Secretary, Food Departmentf When the Budget was 
framed, it was not foreseen that the post of Officer in charge, Woodworks 
section would be necessary. After the Budget was passpd it was Iound that 
-the post was necessary and so the officer was appointed. The officer in quest:ion 
is an Indian, Dr. S. N. Kapur. The pay of this officer is Rs. 1,500 per month. 

Sri M. Ananthasayanam Ayyangar: What about the shm,ing of botallical and 
Utilisation branch museums? _ 

Mr. B. R. Sen: I have not got the information at present. 

Sri )[. An&nthasay&nam Ayyangar: ! submit, Sir,' that the illforlllation 
~t. to be ready ~ laid before the House. This is not a. starred qu€,stion 

reqmrmg ten days notIce. When the supplementary grant was put before the 
"House for voting, the Honourable Member ought to be ready with all the 
information t~ t is commented upon in the Explanatory memorandum circu-
IlI.tfld l ~ wlth the Supplementary demands for Grants. 

Mr. B. R. Sen: I shall give the information later. 

Kr. President: In any case, further discussion on this Demand is not going 
to brillg the :nformation. So, I shall put the motion to the House. 
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[Mr. Presidel..lt 1 
The question is: 
"That a supplementary som not ~ Rs .. 2,00,000 .be granted to the Governor 

Genaral in Council to defray the chargea which will come m course of payment during 
the year ending on the 31st day of March, 1947, in respect. of 'Forest· ... 

The m.otion was adopted. 

DBMAND NO.9-INDIAN· POSTS AND TELEGRAPHS DEPABT:MEn. 

The Honourable Mr. Liaqua.t .Ali Khan: Sir. I beg to move: 
"That a 8uppl8ll1ent.a.ry II1lJD. not exceeding Be. 4,28,00,000 be granted to the Governor 

General in Council to defray the cbarg811 which will come in course of paymeBt during 
the year ending on the 31st day of March, 1947. in respect of 'Indian Posts and Telegrapha 
Department.· ... 

Mr. President: Motion moved: 

"'That a 8uppl8ll1ent.a.ry sum not exceeding Re. 4,28,00,000 be granted· to the G ~ r 
~ r l in Council to defray the charg811 which will come in course of payment dunng 
th;\ year ending on the 31it day of March, 1947, in respect of 'Indian Posts and Telegrapha 

~t t ." 

Sri II. .Ana.nthaaY&D&Dl Ayya.ngar: Sir, I want to ge ~ some information 
under this head. In the explanatory memorandum, I find there is an item for 
good conduct pay from 1st March 1946 which accounts for an increase of 
Rs. 1,66,OO.Q()(). I want to know whe.ther every individual iR recommended for 
this grant? Whether the individuals conduct is considered in making the re-
commendation? Or is the good conduct pay automatically given, whether an 
employee has good conduct or bad conduct? Is every one getting this? 

There is another item under the same grant for certain 1lew schemes such 
as development of postal facilities for rural areas. May I know from the 
Honourable Member what are the additional facilities on which this sum has 
been spent? 

Sir Harold Sboobelt (Secretary, Communications Department): Sir, in regard 
to the good conduct pay I must explain to my Honourable friend that during 
the period of the war the Posts and Telegraphs Department had to work under 
conditions of very great stress and strain, and we had to think how in SOUle 
way we could recognise this general pressure upon all or a large number of the-
non-gazetted ranks of the Posts and Telegraphs Department. In the firs. 
place, I will make it clear that no gazetted officer received good conduct pay. 
But the short answer to the question put by my Honourable friend if' thaI; 
good conduct pay was paid to everybody who was entitled to it and it waa 
not subject to any special examination of the conduct of the individual to see 
whether he has an individual merited that; nor was good conduct pay deducted 
on account of bad work or bad conduct. Good conduct pay has also been 
continued since the war. because I think all Honourable Members here, who 
are very great friends of the Posts and Telegraphs DepartmBnt. will admit that 
the stress still continues. 

The second point was about the improvement of postal facilities. \Vith 
regard' to that I think most Honourable Members have !'e€ll the post-war plan 
of the Posts and Telegraphs Department. It has been ou!" aim to form a plan, 
which is a fifteen-year plan, but in segments of five years. and it has beep. our 
aim to get a post office in every village of about two thousand inhabitants. 
Apart from that, as Honourable Members are aware, we still are only able to 
give a. postal delivery once or twice a week or sometimes three time; a week. 
But we are endeavouring to increase the postal facilities, to increase the 
number of post offices as quickly as possible, and this particular five lakhs is the-
first step in a much bigger scheme. 
Jlr. Prelklent: The q1.1el"tion is. 

"That a 8upp18ll1ent.a.ry 8um not ~ R  Re. 4.28,00.000 be granted to the Govemor 
General in Council to defray the chargee which will come in course of payment durin, 
t.h. year ending on the 31at day of March, 1947, in respect of 'Indian Posts and Telegrapba 
Department·... . 

The motion was odopted. 
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DEMAND No. 13-A-CoNsTrrVENT ASSEMBLY. 

The Honourable lIIr. Liaquat Ali Khan: Sir. I move: 

l ~ 

"That a. supplementary sum not exceeding Rs. 17.83,000 be granted to the G ~ r 
General in Council to defray the charges which will come in course of payment dunn, 
~  year ending on the 31st day of March, 1947. in respect of 'Constituent Assembly· ... 

lIIr. President: The question is: 

"That a supplementary Bum not exceeding Rs. 17,83,000 be granted to the G ~ r 
General in Council to defray the chargee which will come in course of payment dunng 
the' year ending on the 31st day of March, 1947, in respect of 'Constituent Assembly· ... 

'rhe motion Wb.S adopted . 

. 
DEMAND No. 2.2-COMMERCE DEPARTMENT 

The Honourable :Mr. Liaquat Ali Khan: Sir, I move: 

"That a supplementary sum not exceeding B.s. 5,00,000 be granted to the Governor 
General in Council to defray the charges which will come in course of payment during 
the year ending on the 31st day of March. 1947, in r S~ t of 'Commerce Department· ... 

:Mr. President: Motion moved: 

"That a supplementary Bum not exceeding B.s. 5,00,000 be granted to the Governor 
General in Council to defray the chargee which will come in course of payment. dUrin, 
the year ending on the 31st day of March, 1947, in respect of 'Commerce Department'." 

Sri M. Ananthasayanam Ayyangar: Sir, I find that this Ielates to the Pre-
paratory Commission of International Conference on Trade and Unemployment 
in the United Kingdom. I find recently that this House is completely iglJored 
in the sElection of personnel for the various deputations and delegations I 
should like that all traders, scientists and other competent. people tlhould be 
taken but Members of this House. who are competent should be taken aItlo. I 
should like to know the personnel  of this Commission. 

The Honourable :Mr. I.  I. Chundriga: (Commerce Member): Unfort·unately 
I have not got the names with me just now. 

Sri M. Ananthasayanam Ayyangar: Has any Honourable Member of this 
House been included? 

The Honoura.ble :Mr. I. I. Chundrigar: How can I say that when I have no' 
got the names? 

Mr. President: Can the Honourable Member give that information dt.er 
lunch? 

The Honourable :Mr. I. I. Chundrigar: Yes, Sir. 
Mr. President: Then we will adjourn now. 

The Assembly then adjourned for LtUlCh Till Half Past Two of the Clock. 

The Assemblv rf.;-8ssembled alter Lunch at Half Pabt Two of the Clock. 
Mr. President (The Honourable Mr. G. V. Mavalankar) in the Chair. 

The Honoura.ble :Mr. I. I. Chundrigar: The information asked for is this: 
The names of the Indian Trade Delegation to the Preparatory Committee of 
the United Nations Economic and Social Council or. International Trade and 
Employment are:-

Leader:' 

1. Mr. R. K. Nehru. I.C.S., Joint Secretary to the Government of India in 
the Commerce Department. 
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Members: 
2. Mr~ B. N. Adarkar, M.B.E., M;.A. (Cantab.), Deputy Economio Adviser 

io the Government of India. 
D. Dr; .P. 1:). Lokanathan, D.Sc. (Econ.) (London), Editor. Bastern 

Economist, New Delhi. 
4. Dr. B. N. Ganguli, Professor of Economics, Delhi University. 
5. Dr. A. I. Qureshi, M.Sc. (London), Ph.D. (TCD.), Economic Adviser 

to the Hyderabad Government. ' 
6. Mr. D. G. Mulherkar, Secretary of the Federation of Indian Chambers 

tOf Commerce and Industry. 
'7. Mr. H. S. Malik, C.I.E., I.C.S .. Prime Minister, Patiala State. 

Secretary: 
8. Mr. M. A. Mulky, M.Sc. (Econ.) (London), Under Seci'etary to the 

G/ovemment of India, Commerce Department. 
\  I may mention that no part of the demand for the supplementary grant of 

t ~ .  five lakhs refers to the expenses connected with the Preparatory Com-
m;F;sion. and as my Honourable friend. Mr. AvvangRr. had not given me previous 
intimation, I was not ready with the information. 
Sri •• Ananthasayanam Ayyanga.r: How is it then that in the memorandum 

.circulated to us it is mentioned under Demand No. 22 as item (b) on page 5-
;,i;:. 'the .Preparator," ('OIumi;;s;ol1 of lrrtematlcnal (cllferences Oll Trade fud 
Employment in the United Kingdom'. ~  I ask from the Honourable 
Member if he would consider the desirability of associating with such DelegQ-
tions two non-official members of the ABsembly also? . 
The Honourable 111'. I. I. Chundriga.r: Non-officials who are considered suit-

nblt· have been ilwluded in the rlelegation. 
Prof. N. G. Banga (Guntur cum NeHore: Non-Muhammadan Rural): Sir, 

that raises a very important point. On all such delegations it is only fair to 
this House as well as to the public that not only non-officials from outside but 
also non-officials who have paid special attention to such matters as come up 
for discussion under anyone particular delegation are also given an opportunity 
of playing their proper role in such delegations, gaining the necessary experience 
and afterwards coming ba.:,ck and enriching the debates of this House and alse 
helping the public to understand what is being done in many of thesE' delega.-
tions. I know it has been the practice of the Government in the past to make 
these thing a sort of a clooe preserve, and' as my Honourable friend, Mr. Manu 
Subedar, put it this morning to select II. number of hand-picked people and 
~  them up and make it a sort of favour t.o them. We wanted to ]Jllt an 
end to that sort of r t ~  and it is also a fact that many of us in those days 
were not willing to associate ourselves with these variou<; deleglltions that 
were being sent by. the previous Government. But now that things hllve 
changed and most of the Members of this House are anxious to associate them-
selves with the Government and ~t  with it and help it and assist it, 
it is only fair that in future whAnever these delegations Rl'fI heing thought. of 
and their p£rsonnel is being selectpd. proper representation is giyen to the 
various sections {)f this House. 
One more point I shall make: There are various orgal1i!'ations cateriug to 

the needs of not only these commercial interests but also to rurn.} t r ~t

agrarian interests. They have been neglected  till now. The Merchants' 
chambers have become very strong organisations; Chambers also ha,ve become 
very strong; even trade unions have become very st-rong lind effective. But 
when it comes to the ~ t . the agricultural workers, and the Harijans, and 
the scheduled castes and various others and the rural masses as a whole that 
is not the case unfortunately. They are not so very well organised; t ~  are 
not ahle to make their voice felt etlectivelv and naturally on many an occasion 
their case has gone by default and they have not been thought of at all. I 
hope the Government--not only this parf;icular Member, but all the Members 
of the Government--wiU keep this in mind and ~  that whenever a relevant 
occasion arises, those interests also are given due representation ana weight. 
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The Honourable Kr. I. I. Ohundriga.r: I may mention that Government will 
try to utilize the best possible talents in the country, and there is no intention 
:1;0 exclude the Members of this House from these selections. 
Sri K. AnanthaBay&l1&lD. Ayyanga.r: But what about the other points I have 

~  . 
JIr. President: Order, order. The question is: 
"That • IlUpplementary eum not exceeding Ba.. 5,00,000. ba granted to the G ~ r 

General in Council to defray the chargel which ~ come m ~ r  of payment ~ 
~ year ending on the 31st day of March, 1947, m respect. of Commerce Department. 

The motion was-adopted. 

DEMAND No. 23-A-DEPARTMENT OF WORKS, MINES AND POWER. 

The Honourable Kr. Liaqul Ali lD1an: Sir, I beg to move: 

"That a lupplementary lum not eXC'il8ding Rs. 15,75,000 be granted to the G r~ r 
General in Council to defray the charges which will come in course of payment dunng 
the y_r ending on the 31st day of Karch, 1947, in reepect. of the 'Department of Worka, 
Minee and Power'." . 

Kr. President: Motion moved: 
"That a supplementary sum not exceeding Rs. 15,75,000 be granted to the Governor 

General in Council to defray the charges which will come in course of payment during 
the YlIlar ending on the 31st day of March, 1947, in reapect of the 'Department of r~  
1.linea and Power'." 
Prof. N. G. Ra.ng&: Sir, i learn that this Department is establishing a Board 

called the Power Board-l speak subjEct to correction in regard to the title of 
-this particular Board. I learn that so far all the Members of this Bosrd are 
Europeans. There are only two at present, but they are supposed to be three. 
There is still one place vacant. I do not know who is going to be appointed. I 
trust that no more Europeans will be appointed and I also trust that at the 
-earliest possible opportunity the whole of this Board will be Indianized. If 
necessary, Government may take this occasion to send peoplE' abroad-:llluy be 
-for one YEar or two r ~ t them trained and experienced in this matter, 
and then after their return, let them be appointed. 
Sri K . .An&nthasaya.nam. Ayy&ngar: I also support my Honourable friend's 

-demand for this reason. I know, Sir, that two out of thesr-tl ~ gentiPlJIeJ"l 
-arE Europeans who have been brought out from the Uriited Kingdom. and they 
are not in search of local talent which is available in this country. There are 
persons who' have served in 'Tfl.tas' and other huge indnst-riaJ concefll8, but 
unfortunately the question of their suitability is left to the discrEtion of these 
Europeans who are naturally anxious to avoid their coming in. I therefore sa: 
that the choice and selection of Ifldians ought not to be .left to the"e pn'sone 
who are interested. That involves not only the question of appointment !lnd 

~ of a salary to Indians to the tune of two or three fjhousand, but. Sir, 
In !lddltlOn, whoever is appoint-ed has got the power t.o say t,hut these articles 
whICh are necessary can only be brought from the United Kingdom and camlOt 
!>e :m.anufactured in this country. SO Wf' are losing doubly-t.he eXperience of 
mdlVlduals who are appointed in this Bom·d and who will not permanently settle 
here. 

The other one is that he will see with the least delay Tlo!!sible t.hat all the 
accessories necessary for making ourselves self-sufficient in all th" lt r l~ 

are manuflwtured in this country. Therefore I would urg-e lITlon the Honour-
able Member not to leave it to thefle persons who are likely to entrench them-
selves here but to take it upon himself t.o appoint a, competent Inrliall to tbe 
third vacanc:v. 
JIr. B. E. Gokh&1e (Secretary. Works. Mines and Power ~rt. E t)  I 

am not at flll SUrE' that the Ce"tral Technical Power Board t{) which rr:>fErenc.e 
haR been made really falls under any of these four heads. . 

Sri ltI. Ana.nthasayanam AYY&naar: We do not want your Department at 
all I / 
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Kr. B. X. Gokhale: It is a fact that the Central Technical Power Board. 
which is supposed to haTTe three members, has at present only got two ~ r  
who are non-Indians. The third post is still vacant, and in connectlOn WIth 
the filling of this post, Government have been making every effort to try and 
fill it by an Indian and the best possible man will be selected. 

Sri. 11. Anant.b.asayanam. Ayyangar: By whom? 

JIr. B. X. Gokhale: By Government. It does not rest. with the other ~
members of the Board. The same applies to the other semor officers. Appomt-
ments are all made hy Government and not by the Board except p£rhaps ve:y 
minor appointments. The Federal Public Services Commission comes m 
and all the ordinary rules apply. I think the House may take it that the points 
raised will be fully taken into consideration in making appointments. 

Another point raised was about the manufacture of electrical machinery, 
Tqat point is also very much under the consideration of Govemn:ent. ~t it 
is I. not something which can be dealt with very quickly, and it Wlll take tllne. 
It ~ not part of the duty of this Board to undertake manufacture. I presume 
that will come under Industry and Civil Supplies Department. Thig Hoard 
is technical Rnd advisory. They undertake investigation of electrical projects. 
Manufacturing goods is not part of the duty of this Board. 

Sri 11. Anantbasayanam. Ayyangar: Ordering goods is part of its duty I 

)(r. B. X. Gokhale: Certainly; and in accordance with the general policy 
of Government, every endeavour will be made to see that as many orders 88 
possible are placed in this country. 
Sri 11. AnanthasaylLnam Ayyangar: And as few as posf'ible will be placed 

in other c.ountries! 

Mr. President: Order, order. The question is: 

"That a supplementary sum not exceeding Rs. 7 ~ be granted to the Governor· 
General in Council to defray the charges which will oome lD oourse of payment during 
\he yeat: ending on the 31st day of March, 1947, in respect of the 'Department of Worb, 
Mines and Power'." 

The motion was adopted. 

D:BllAND No. ~  DBPA.RTllENT 

The Honourable Kr. Liaquat Ali Khan: Sir, I beg to move: 

"That a 8upplementary sum not exceeding Re. 11,84,000 be grantrad to the Governor 
General in Council to defray the chargee which will oome in course of payment during 
the year ending on the 31st day of'. March, 1947, in respect of 'Food Department' ... 

JIr. PreSident: Motion moved: 

"That a lIupplementary sum not exceeding Rs. 11,84,000 be granted to the Governor 
General in Council to defray the chargee which will oome in oourse of payment during-
the year ending on the 31st day of March, 1947, in respect of 'Food Department'." 

Sri 11. Ananthasayanam. Ayyangar: I ~  under this hpad, among others, 
~  items. .The first is the creation of an office in Indonesia for arranging 
lIDports of nee. 1 read recently in one of the local newRpupers that it is not 
possihle to export a. lnrge quantity of rice for want of ~. I do not know 
what the position of this office is, and whether the person!" in chnrae are in a 

~  to negotiate. Tt appears that all thoge ships available for m; f0r export 
(lI nee ~ r  taken ~r by the Dutch authorities who are t.ryin(! to fight 11 battle 
royal WIth t.he republicans there. Therefore they are not available for us and' 
the 500.000 tons originally arranged to be sent to 11S have heen held up there 
Rnd only 25.,)00 tong have been gent to this country. If ';0. better men, who-
can go round, should be Rent. Far from opposing this tr"tion, I wOl1ld likt; 
t ~t. the t t ~ of the man in charge of this office ghould b .. rah;ed to that of • 
Mllllster who should be able to deal with the entire East AEtiatic Contillent. 

As regards the secon.d ~ regards the Food l ~t  to the U. K., 
and the U. S. A. AmErICan Famme Emergency Misi!!ion: Is it withcl1lt co!':t tio-
IlS? 1 thought they came at their own expense and .~  they retumed they 
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made a report. It is not clear from the Rs. 11 lakhs what ~ we spellf. 
We have also tried to contribute oUr mite to get over our difficulty. 
Prof. K. G. Banga: It is not usual for me at any time to congratuwte the 

,Food Department. In foot ;r have been one of its strongest critics. .r :Ull glad 
to be able to say that today I wish tQ congratulate the Food Department upon 
the initiative and enterprise that it has displayed in this particular regard, that 
is, in risking its money and sending its. people and also steamers, trawlers and' 
a number of consumer goods over to Indonesia in the hope of getting ill return' 
sufficient quantiites of food to relieve our own distress in t.he country. 'l'hp" 
trouble they have taken has been very well justified. Ah·eady imports huve' 
begun to pour in and we are hoping that some more might come in vet:T !:loon. 
Dut the Food Department ought not to stop here. Not only is it necessary 
that the status of our representative there should be raised but also the Food 
Department should venture upon similar missions and similar enterprises in 
regard to the other South Eastern Asiatic countries, especially Siam. We know 
there is plenty of rice there. We have bf1en told that Siam has been promising 
to send rice. to us but she has not been able to send it. We do not know why. 
We would lIke the Food Department tQ display similar enterprise in regard to 
that country also. There are other missions-the American Food Mission. I 
am in a position to asmre Mr. Ayyangar tha.t the money we spent on it was. 
well spent. 

Sri •. .Anauthasayanam Ayyangar: I knew it I 
Prof. N. G. Ranga: They went back to their country and "-upported all the 

contentions of our own Food Department in regard to our demands for food 
amI maintained that we needed one and a half million tQns of food to be imported 
into our country and made II very eloquent plea for these imports and " l ~r~ l 

India's case for food imports. If I am not mistaken, I think it was our O-Nn 
G.wernment which suggested to the American non-official leaders that they ;,nd 
beUer seud to our country It mission like that so that t ~  could t ~ lt  

things for themselves, see for themselves and on their return report to their 
pp,ople, Such missions are useful and I hope it would be possible for the Food 
Department to take the initiative in this direction in regard to Argentine and 
ot1er food exporting countries so that those people a'so would be able to come 
here and satisf,v themselvef: and on their return repcd to their people in the hope 
of greater imports coming into our country more freely. 

Dr. Zia Uddin Ahmad (United Provinces Southern Divisions: ~  

Rural): I would just like to ae:k what quantity. of .rice hp. is e:rpeC'ting from 
Indonesia. Is the quantity sufficiently large to Jushfy the openmg of an office 
in that country? I Rlso want to know whether there is a chance of getting 
sugar from Indonesia, because at present there is so much shortage of sugar 
in India that the ration has been recently cut down and the price of sugar hll.6 
been raised. If we could get sugar from Java or other places nearby it would 
be a great relief to the Indian people. But as a preliminar: to that I would 
ask the Food Department to approach his collell.gue the Commerce Member 
'that the enormous duty that the:v have already imposed upon. the import of 
sugar should be abolished. The duty was good enough at the time protection 
was needed b11t now that we are short of sugar ourselves and we badly need 
imported sugar from ,Java and other countries, I think that duty should be 
abolished. I wonlo. request him to include in this pro'gramme ~t only wheat 
but also sugar and as a preliminary to that (and here he may take it for granted 
that we are all with him) the duty jln sugar should be abolished. 
Kr. B. R. Sen: Sir, the House will remember that during last session, 

there was a report of an offer made by the President of the Indonesian Republic 
of 750,000 tons of paddy to this country. I t~l  after we heard about 
~ t offer we investigated the sources which brought that offer to us. When 
It became clear that the offer was genuine we started negotiations with tha' 

t~. THe first difficulty we met was this. The Dutch Government took 
the VIew that the Dutch East Indies as a whole was deficit and therefore even· 
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if there was _ a surplus in Indonesia, that surplus could not be regarded as a 
aurplus to the Dutch Ea.st Indies as a whole. Therefore they wanted a ~ . ~  
nom us that if later on the Dutch East Indies as a whole faced a ~ lt India 
would return a part of the quantities that she got from IndoneSia. These 
negotiations took nearly three months to conclude. T ~ matter weI?-t up to 
the International Emergency Food Council and it ws:s deClded that I ~  ~ l  
be allowed 00 ta.ke whatever India expected to receive from IndoneSia without 
any definite commitment to the Dutch. After this point was settled the ques-

iiion arose of the movement of the paddy from the interior to the ports and the 
:rail heads. It was found that the Indonesians were short of internal trans-
port. the only transport that they could use was the bullock carts. It was 
r r~ t  to us that unless we provided them with a l r ~ number of motor 
.tr~  the offer which they had made t(l us could not be Implemented. We 
'a proached the Allied Commander in Indonesia who stated that from the 
m itary point of. yiew it was undesirable ~  ~  ove.r ~t r trucks to the 
Indonesians. This matter was taken up WIth His MaJesty s Government and 
it took nearly two months to settle this question. It was ultimately. decided 
:after the Interim Government had come into power, by His Majesty's Gov-
ernment that whatever military risks might be involved, the risks in India 
-of famine were so great that the trucks should be supplied. We came nearly 
to the end of August before all these points were settled. It was not, 3S one 
(If the Honourable Members suggested, due to lack of officers of a suitable 
.statlls to represellt our case in Indonesia that this this delay took place. The 
. l ~  was inherent in the nature of the problem. Throughout we had dealt with 
-the Indonesian Government at the highest possible level. We sent a high 
·officer from this Government, who had personal contact with the President of 
.. the Indonesian Republic. So the complaint. is not justified. We have done 
>everything possible to see the whole matter expedited: if we have failed it 
is due to circumstances beyond our control. 

Sri K. Ana.nthasayanam Ayyanga.r: What about ships? 

Mr. B. R. Sen: There has been no difficulty about ships in regard to des-
patch of paddy from Indonesia. The -main trouble has. been ·lack of paddy at 
the ports. Till the other day the position was that the' two maj'or ports in 
Java, viz .. Surabaya nl!d Batavia. wert:' in the possession d the Dutch alld t ~ 

]lorts which we could use for getting out the Indonesian paddy were minor 
ports, where there were no proper arrangements for loading and unloading. 
The ships had to stay about two miles out of the harbour and we had to arrange 
to send lighters from India for the. PllJ"110Sc. of helpiilg in the io.:,ling of shins. 
It has never been a question of lack of ships. As 8. matter of fact the difficulty 
bas been that paddy is not there at the ports in sufficient quantities. Some 
-of the ships which ~  been progra.mmed for Indonesia had 'to be cancelled. 

As regards the Americall :Food l\1isS:Ol1, it is true that before the Food 
Mission arrived in this country we ourselves had been thinking of devising ways 
.and meaus of getting the Indian situation properly understood by the Americans. 
T ~ Hous.e will remember that about the end 6f April, ex-President Hoover • 
'VISited this country as the personal representative of President Truro-an to 
-understand what the situation in this country was. He accepted our figures 
d demand and he presented those figures to the President of the United States 
~  also to the public. Soon after, in order to get a proper and definite deci-
swn from the United States. His Maje.stv·s ~ " r lt Hent Q1lt the i ,n;-c\ 
.President of the Council, :Mr. Herbert Morrison,. to d.rgue our ease. Mr. 
Morrison arranged a definite allocation for u& but we found this allocation to 
be quite inadequate. 'The total quantity that was allocated to us was 1.165 
miHion tOllS compar.ed with over two million tons which we ~  nskf'd for. -When 
'We heard about this allocation, we thought of ~ out BRme of ~ repre-
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seutatives to the United States in order to present our case more fully. ~~ 
about that time we got &n offer from the !ndia Leag'!e, of ~ Miss ~r  
Buck is the President, to send some promment AmerIcans to thIs country. m. 
order to understand the situation and in order to take back material WhICh. 
could be used for rousing public opinion in America with regard to the Indian 
situation. We accepted this offer with enthusiasm and we promised to give, 
all possible help to the Mission. The total expenditure on the American. 
Food Mission, about which Mr. Ananthasayanam Ayyangar has 8sked for 
information, is Es. 52,000 and that amount was spent mostly in providing for 
aerial transport to the Mission and for their stay in different cities in India. 
Sri •. Ananthasayanam, Ayya.ngar: What is the quantity of rice expected 

from Java? 
:Mr. B. R. Sen: The total quantity which was offered was 750,000 tons. 

We cannot say exactly how much is "expected. It will depend upon the move-
ment of the paddy from the interior to the ports. l' may mention one point 
here. Since these negotiations started, theTe has been a tTuce between the. 
Dutch and the Indonesians. If there is peace between the two peoples it is 
possible that the Indonesians would like to conserve their resources for the other-
islanns of DIlw,h Enf't Inrties rather thfln ~ l  thpm to In.:Jia. We fll'e. how-
ever, hoping that with the cosumer goods which we are supplying in quantities, 
we shall be able to induce the Indonesians to keep the pTomise that they had 
made . 
. Dr. Zia Uddin Ahmad: You try to get sugar also. 
:Mr. B. R. Sen: Before coming to Dr. Zia Uddin Ahmad's point, I would· 

like to deal with the points raised by my Honourable friend Prof. Ranga. With, 
regard to Siam from the very beginning we took an active interest in what weni 
on in that countdy. The treaty between the Allies and the Siam Government. 
provided for a Commission which was to go into the question of availability of' 
rice in the country. The first assessment of the Commission was 1.5 million 
tons and this was later ,revised to 1.2 million tons. In any case the machinery 
was provided by the treaty itself. We lent the services of one of our officers 
to be the Chairman of that Commission 011 behalf of the United Kingdom. W& 
lent his services on the definite promise that he was also to look after the 
interests of India while working on that body. Originally the treaty confined 
the membership of the Commission to U. S. A., U. K. and Sia.m. Since then 
India and China have been asked to have members on the Commission. It is 
true that the quantities which have corne out of Siam have been small com-
pared with what was expected by us but this has been due not to lack of effort 
on our part or on the part of His Majesty's .Government but due primarily to. 
the internal conditions in that countrv. At times there have also been diffi-
culties regarding transport. But we hope the situation will improve and w& 
will get substantial t t~  from that country at least du!'ing the next six, 
month5. 

Prof. RflTI/l'A. also referred to onr taking active part' in getting grains from 
other countTies like Argentine. That is a t~  we have already 

3 P. M. taken up and one which mv friend Diwan Chaman Lall is making, 
when he reports on the work of his mission. • 

Dr. Zia Uddin Ahmad has aSKed us about sugar. I cannot teU the H ~  
what the actual production of sugar in Java will be, but we have got a report 
of R 'meech made bv the Secretary Genpral of the In1iemat:onRl Emergency 
F?od Council, Dr. Fitzgerald in which he says that sugsr production next year 
WIll be very much better than this year: he has mentioned certain figures 
which I have not got before me just now, but on that report we have taken 
steps to :t>reRs our case strongly for substantial imporls of sugar next year. It 
We get suhstantial quantities of sugar, then the cut that we imnosed this year-
on the sugar quotas to different provinces will, we hope, be restored. 
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Mr. Leslie Gwilt (Bombay: European): May I ask the Honourable Mem-
ber one question? I do not think he answered the question as to the amount 
of rice that has actually come out of Inonesia. I am anxious not to dis-
parage what appears to be a very generous offer; but at some stage or other, 
it may be that the Government of India will find that they have been the 
victim' of optimism. I presume that ships have been sent there and they may 
be very much better used elsewhere to bring wheat from, say, America. 

lIr. B. :I.. Sen: I can assure the Honourable Member that the shipping 
programme is very carefully drawn up. ' It is not that we  send ships to Indo-
nesia and the ships lie idle there. Before the ships are allowed to go to ports 

, in Indonesia, we have to report what quantities are available in the ports for 
loading. 

As regards the quantities which have come out, the actual quantity till the 
~  of October was 20,000 tons in terms of rice. Taking the quantity of grain 

wlfch is in transit or lying in ports, I think the total quantity is 40,000 tons 
in t rms of rice" 

Mr. Leslie Gwilt: Vlhen did you start getting this rice 1 

Mr. B. :I.. Sen: The first shipment was, I think, at the beginning of October. 

'Mr. President: The question is: 

"That a supplementary sum not exceeding RI. 11,84,000 be granted to the Governor 
(leneral in Council to defray the charg811 which will come in course of paymeut. durin! 
'the year ending on the 31st da.y of March, 1947, in respect of "Food Department' ... 

The motion was adopted. 

DEMAND No. 42.-METEOROLOGY. 

'The Honourable Mr. Liaquat Ali Khan: Sir, I beg to move: 

"That a supplementary Bum not exceeding Be. 2,00,000 be granted to the Governor 
'General in Council to defray the charges which will come in course of payment during 
,the year ending on the 31st day of March, 1947, in respect of 'Meteorology'." 

Mr. President: The question is: 

"That a supplementary sum not exceedinJr Be. 2,00,000 be granted to the Governor 
'General in Council to defray the charges which will come in course of payment. duriDtr 
,the year ending on the 31st day of March, 1947, in respect. of ·Meteorology·." 

The motion was adopted. 

DEMAND No. 4&-MEDICAL SERVICES. 

"The lloDourable lIr. Liaquat Ali lDI.&n: Sir, I move: 

"That a supplementary sum not exceeding Ra. 2,71,000 be granted to the Governor 
·-General in ~ l to defray the charges ~ will come in ~ r  of payment dQriDg 
the year endmg on the 3let day of March, 1947, m respect of 'Medical Services'." 

JIr. President: Motion moved: 

"That a lupplementary IIIIDl not. exceeding Ba. 2.71,000 be grantMd to tJJe Governor 
,General in Council to defray the charges which will come in course of payment during 
the year ending on the 31st day of March. 1947, in respect of ':Medical Services· ... 

Sri. ]I. hanthaaqanam AYY&ngar: May I know from the Honourable 
Member what the functions of the Central Committee of National Association 
'is a.nd for what purposes this amount has been spent? What is the r ~ 
grant for it and what is the control exercised by this Assembly over the CentraI 

tt~  of National ARsociation? 'What is its composition, who is its 
president and how is it run? 

Mr. S. H. '1'. Oulsnam (Secretary. Health Department): Sir. the Central 
'Dufferin Association, as it is called is an association which was founded bv 
-the Countess of Dufferin; the original funds were derived from ;; r t ~ 
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which were collected at that time. In addition. Government ~  a r~  
grant to meet part of its-expenses, and that grant comes ?efore t~IS. House III 
the ordinary way. Her Excellency is the ~ t of t~IS A l ~l ; there 
is an executive committee of which the AudJt.or General IS the ~ lr  and 
which consists partly of official members ~  partly of ~ l l members, 
and on which there are two members of thIS House servlllg. Apart from the 
Central Association, there are a number of provincial associations which. are 
similar charitable associations and which have the management of varlOUS 
hospitals in the provinces for proving medical aid to women and children. ' 
They obtain their funds partly from charitable ~r  ~ partly from grant!; 
from provincial governme.nts and ~rtl  from l t ~  gIven. by the Central 
Dufferin Association. Tlll~ grant whICh forms the s'Jbject of thIS supplementary 
demand has been !,iven to the central association t~ enable them to asRist the 
provincial associations in obtaining some of the surplus medical stores which 
are at present available for improving the local Dufferin HospitAls, 

Mr. President: The ~ t  is: 
"That a supplementary sum not exceeding Rs. 2.71.000 be granted to the G ~ r 

"General in Council to defray the chargee which will oome in course of payment dunng 
"the year ending on the 31st day of March. 1947. in respect of 'Medical Services· ... 

The motion was adopted. 

DEMAND No. 48--CIVIL VETERINARY SERVICES. 

"!'be Honourable Mr. Llaquat Ali Khan: Sir. I move: 
"That a supplementa.ry sum not exceeding RIl. 4.50.000 b9 granted to the Governor 

General in Council to defray the charges which will oome in course of payment durin, 
the year ending on the 31st day of March, 1947. in respect. of 'Civil Veterinary Services· ... 

lIr. President: The question is: 
"That a supplementa.ry sum not exceeding RIl. 4,50.000 be granted to the Governor 

General in Council to defray the charges which will oome in course of payment. during 
the year ending on the 31st day of March, 1947, in reepect. of 'Civil Veterinary Services· ... 

The motion was adopted. 

DEMAXD No. f)3-DEPARTMENT OF INDUSTRIES AND SUPPLIES 

"!'be Honourable lIr. Liaquat All Khan: Sir. I move: 
"That a supplementa.ry sum not exceeding RB. 75.00,000 b9 granted to the Govemor 

General in Council to Jiefray the charges which will oome in course of payment during 
the year ending on the 31st day of March, 1947, in respect of 'Department -of Indnstrie8 
and Supplies'." 

lIr. President: Motion moved: 
"That a supplementary sum not exceeding Ita. 75.00.000 be granted to the Governor 

General in Council to delray the charges which will corne in course of payment during the 
year ending on the 31st day of March, 1947, in respect of 'Departmen!; of Indnstries and 
Supplies'.' • 

Sri. K. Ananthasayanam Ayyangar: Sir, in this memorandum it is said: 
"This cut. however. is not likely to be realised in full owing mainly to fi) the 
expansion of thE:' Disposals Organisation consequent on the taking over by the 
Government of India of American s.urplus stores. and (ii) the grant of arrears 
etc." The other day at question time. this matter came up and the Honour-
able Member said that 30 Europeans were brought from England; they must 
certainly have been brought out only on a contract of seni.'); and the contract 
can be terminated by six months' notice-they need not be kept on for the 
full. term of three years. At the time when various articles were purcha!jid I 
~  there was no such huge organisation as at the time of disposal. I would 
like to know why this organisation haB become BO big, when the original organ-
~ t  which made the purchases did not cost 50 much. 

Again it says "tAking over by the Government of India. of American surplus 
stores. " In answer to a question it was elieited from the aovernment member 
the other day that out of the nominal value of the stores that were purchased. 
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later on on checking Hs. 8 crores worth of foodstuffs was not available. That; 
is what the Honourable Mr. Sen gave out the other day. I would like to know 
from bim if he is in a position to state now how 8 crores worth of material 
which were taken over by way of surplus from American stores have been lost, 
and who is responsible. What steps are being taken to recover that amount?' 

~ Honourable Xr. Liaquat Ali ltban.: I am sorry my Honourable l~ 
league, Dr. Matthai is not present owing to indisposition but I shall reply on 
his behalf. 

My Honourable friend Mr. Ayyangar wants to know why the Disposal 
Department has been expanded. I would like to point out that the activities 
of this department have expanded without any notice. The Government bave 
taken over the American surplus stores and if 1 may give some figures, that 
alone will convince my Honourable friend bow vast must be the • activities of 
t~  department to deal with this problem. The Government have taken over 
Atnerican surplm; stores totalling some 6 lakhs of tons. It is not possible to 
~  for the disposal of such big surplus stores without having an adequate 
maChinery to tackle with this problem. Most of this  expenditure is really on 
advertisements and on publicity and on making people know as to what are the 
goods that are with this department for disposal. There has always been a 
complaint in the past that this department was disposing of goods without 
giving sufficient information to the public. In other words it was insinuated 
that this department was giving these goods to some selected persons for the 
benefit of those particular persons. Now, the activities pf the Department 
have been expanded in the direction of advertising the goods. Regularly every 
month lists are issued of all the goods that are for disposal and the widest pub-
licity is given. Therefore out of this 75 lakhs, nearly 40 lills is really for this 
particular purpose. Some of these will be realised by sale of these lists of 
goods that are published every year and that are sold to people. It is really 
on account of unforeseen circumstances that this extra expenditure will be 
incurred during the course of this year. 

1Ir. President: The question is: 
"That a. Bupplementa.ry lIUlIl not exceeding RB. 75,00,000 tM granted to the Govemor 

Gen.era.I. in Council to demy the cha.rgee which will oome in course of payment during 
the yea.r ending on the 31st da.y of Ma.rch, 1947, in respect of 'Department of Industries 
a.nd Supplies'." 

The motion was adopted. 

DEMAND No. 6O-CuB.RENCY 

The Honourable Mr. Llaqua\ Ali ltban.: Sir, I beg to move: 
"Tha.t a. Bupplementa.ry Bum not exceeding RB. 21,40,000 be granted to the Governor 

Genera.l. in Council to defray the cha.rgea which will oome in course of payment during 
the yea.r ending on the 31st da.y of Ma.rch, 1947, in respect of 'Currency'." 

Mr. President: Motion moved: 
"Tba.t a Bupplementa.ry Bum not exceedini !Ia. 21,40,000 be granted to the Governor 

Genera.l. in Council to defray the cba.rgee whIch will come in course of payment durin& 
the year ending on the 31st da.y of Ma.rch, 1947, in respect of 'Currency'." 
Sri X. Anantbasayanam Ayyaugu: I oppose this motion for this reason. 

The note in the memorandum at the bottom says that the excess is due to 
unanticipated increase in the requirements of bank note paper and the rise in 
the cost of paper. It is this lavish expenditure on paper that is responsible 
for inflation in this country. I do not know when this will stop. There is a 
provision in the Reserve Bank Act that whatever sterling paper is on the one 
hand, corresponding ·paper must be printed in the security press a.nd thrown 
over the head of people for goods being taken away and themselves allClwed to 
starve both in the matter of clothing and food. I ·would like to have an assu-
rance from the Honourable Member that he will take steps to see that there 
is no further need to go on printing these notes and throwing them on the 
heads of. people. . 
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Hitherto we have been bound to honour all that paper which has been sent 
to thIS country in. ~  for gold. Sections 4U and 41 of. the Reserve 
..t:Sank of inllia Act should be immediately r!'lpealed. I would ~ t  to press 
my objections until my· Honourable friend gives me an assurance and no lIlOtt: 
Lotes are unnecessarily printed in this country merely to· honour sterling paper 
or other paper. ImmedIate steps ought-to be taken to do away with the link-
ing of our r ~  to sterling by the repeal of sections 40 and 41 of the Reserve 
Bank of India Act. 

The Honourable Mr. Liaquat Ali XhaD.: My.Honourable friend has raised a. • 
number of questions. I only hope that he will continue to honour the paper 
currency of this Government in the same way as he was doing with the last 
Government. I Call assure him that we have no desire to print mOle notes 
than what 1I1"e required but as long as we have to, I am afraid we must buy 
the best quality paper. Nothing would please me more than to see my Honour-
able friend jingling metallic money in his pocket rather than carry notes aare-
full) in hIS waist coat pocket. Weare not here discussing the question of fi-
nation and paper currency and their advantages and disadvantages .. This extra. 
expenditure has got to be incurred because of the rise in the price of note pa.per 
which ,ve have to buy from England, until such time as we are able to produce 
the paper of the required quality in this country, so that forgers may not take 
advantage' .of it. I hope my friend will really not oppose this motion. It is 
very innocent. The intention is really not to print more notes than aJ;e needed. 
We have to print more notes of smaller denomination to make' up for the 
.  t k:U>-;itllll rupee I). t ~; that were wit!.ldrawlI hom ciJ"(:1I1ation. I do not· know 
why my friend thinks that thjs demand is meant to increase the paper currencY' 
of this country. That is not the intention and 1 can assure him that we will 
not produce mOI:e t~ than are required for the economy of the country. 
JIr. President: The quel!tion is: 
"That a supplemlmtary sum not exceeding Rs. 21,40,000 be granted to the Governor 

General in Council to defray the charges which will come in course of payment during 
the year ending on the 31st day of March,. 1947, in respect of ·Currency' ... 

The motion was adopted. 

DEMAND No. 61-MINT. 

The Honourable Mr. Liaquat. AU Khan: Sir, I move: 
"That a supplementary sum not exceeding Ra. 2,46,000 be granted to the GOV9rnor 

General in Council to defray the. charges which will come in course of payment during 
the year ending on the 31st day of March, 1947, in respect of ·Mint· ... 

Mr. President: The question is: 

"That a supplementary sum not exceeding RH. 2,46,000 be granted to the Govaraar 
General in Council to defray the charges whicl!. will come in course of payment d1lrine 
the year ending on the 31st day of March, 1947, in respect of ·Mmt.· ... 
The motion was adopted. 

E~T ) So. . ~ rr "EI. A r l  

The Honourable Mr. Liaquat Ali Khan: Sir, I beg to move: 
"That a supplemlmtary sum not exceeding RH. 16,07,00,000 be granted to the Governor 

General. in Council to defray the charges which will come in course of payment during 
the year ending on the 31st day of March, 1947, in. respect of ·Miscellaneous· ... 

Mr. President: Motion moved: 

"That a supplemlmtary sum not exceeding RH. 16,07,00,000 be granted to the GO'i'emor-
General in Council to defray the charges which. will come in course of lJaymellt dllring 
the year ending on the 31st day of March, 1947, in respect of ·Miscellaneous .... 

. Prof. N. G. Ranga: Sir, I want to oppose this t ~ . I feel very strongly 
on this particular point of !mbsidising the imported foodstuffs to the time of 
1.5 crares of ~ .. As the House.knows very. well, I have been maintaining 
cons1stentlv. hut Without ~ much. success, that it i!'; the -duty of the 

~ r t to . ~  I!lci?& self-sufficient in regax:d. to food. And in' order to 
achwl'e thut obJectIve. it is necessary for .this House nnn the GOV8t'Ilment and 
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i,he consumers in our c',)uIltry to agree to pay adequate and remunerative prices 
to the prod'll,cert. But unfortunately 1 have not been able to pi!'ijuade the 
I"ood Department, irrespective of the particular incumbent who happens to be 
its Minister, to agree to these two unquestionable propositions. Why is it 
lleceSSliQ' for India to go on sending various ambassadors to different countries? 
Only to go there aud beg those people .on their bended knees to give us more 
-<ind lUore foodgrains. Is it. because India is not prepared to pay for them? 
We have been willing to pay and yet they are unwilling to spare these food-
grllills to our country. 1 haye' myself beei..l to Copenhagen the other day along 
with my Honourable friend Mr. Abdul Ghani Khan. We interviewed one after 
the other various delegations. We pressed them hard. We tried to persuade 
them in private and in the end when we failed in our private c.Qnversations, 
we made public appeals also in the forum of their own open plenary session and 
~ t  them by saying that it will be wrong on their part to prefer the feeding 
-ofl their pigs and poultry rather than sent those foodgrains to our country. In 
spft-e of that the '£oodgrains are not coming in _ sufficient quantities to our 
('Olllltr,v. \V e did Hot ask for dwrit.v. 'Ye offered to pay them au;y ]'JI'ices they 
are willing to demand. And here is the Government coming forward and say-
ing that-the prices whieh they have been willing to pay and have been paying 
,are much higher than the foodgrain prices prevailling in our own country. Why 
should it be so? It is because our Government has not been willing till now 
to pursue the correct l ~  in this particular direction. They have been pur-
suing, on the other hand, a wrong·headed policy and unfortunately, for us all, 
they have succeeded in making the Honourable Members in charge of this 
Department to re·echo their wrong headed policies, programmes and decisions. 
What is the position? When it comes to industries and the production for 
mdmMip!:i. one after the other these Ministers ill r~  of InduF;tries Depart-
111ent eOlne here to this House and say that they are willing to raise the 
tariff. wldls against foreign imports in, order to encourage industrial develop-
ment in our own country. But when it comes to agriculture. they are not 
prepared to give us any sort of protection. Last time when we had that great 
economic depression and there were imports of wheat from Australia and rice 
from Siam pouring into this country and depressing the prices of agricultural 
produce, it took us several years hard struggle before we could persua.d.e the 
Government to give a paltry protection to 'our oWn. peasants. But now that 
t.he country is badly in need of foodgrains and our people demand only remune-. 
rative and decent prices, l)rices that will just cover their cost of cultivation, 
what is the answer that the Food Department has been giving? What is the 
policy that has been followed by the Food Department? They have been, 
importing food grains into this country at prices higher than the prices ruling 
in our own country and then subsidising ~  distribution of these imported 
foodgrains in order that the local prices can be kept down at a reasonable level. 
Rut. what do they mean by reasonable level? They mean a low enough level. 
'And what do they mean by it? They want the prices to be at such levels as 
would be profitable for all the urban consumers, for all the service people, for 
all the professionals and for all ,those people who have been fattening at the 
cost of the Government and the public during the last few years of war infia-• 
!f;ion. In order to benefit these people, our agriculturists have to be made fu 
sell their produce not at remunerative prices. not at all at profitable prices. 
but at prices that are purposely kept down with the help of these imported 
t l~ . ' 
This is an unjust dispensation. This ~  a dispensation that no national Gov-

ernment can 'Possibly be 'Proud of. A nat.ional Government should take the 
earliest possible opportunity to put an end .to this kind of system. sir, 151 
,(,TOres of rupees are being asked today to grant to tbis Government in order 
-\hat they ~  be abletio ~t  to; 6ucceed ,to keep down ?ur ~ t . ~ ~r 
own counliry. I WAS ~ lio aceepli a sort of $nswer to a Judiciat inqwry m1io 
,\he proyosition whether \lie pteaeJl\ ~  .i'lllin:g in our, ~ r r l.~ ~ 
~ r agrIcultural produce are remunerative or noi. I said I was quite prep.rea 
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for it. But why wait till then? Why should not the Food Departmellt as 
well as the Government of India make up their own mind, first of aU, to pay 
adequate and remunerative prices and then begin to ascertain whether those 
prj.ces are remunerative at all.. Then, they bring in a compllnionate argument 
"They must be just to the consu!ners." What did they mean by this? Did 
they thIDk of this when they were granting to t ~ r own various ~ l  the 
war time bonuses, dearness ~  cheap gram shops and val'lOUS other 
thillgs? Did they think of all these thiligs when they were granting all these 
various special concessions to the working classes themselves wheu the work-
. ing classes took ,courage in both their hands and went on strike? They did 
.not do so. Now they begin to think of just prices. To whom are they to be 
just? Should the) not be just to the agriculturists? We do not ask for profi);. 
Just 'as you are now fixing the prices for manufactured goods and wages for 
industrial workers, so also you should fix the prices in regard to agricultural 
produce. But on what basis? See that allowance is made for depreciation to 
our eattle, agl'icultuml iTllplenlents Hlid "ariou;;; other thillgs that \I'e are obliged 
to maintain. See also to the rate of interest that we have to pay and the 
·(}apital that we borrow from these money-lenders who are of the toWJ1,s. See 
also that aU the over-head expenses are allowed an.! in addition to all that .... 

110'. N ••. JOShi (Nominated Non-Official): But \I'hat do you want? 
Prof. N. a; Banga: I want to tell you .. _ . 
Mr. 'President: Order, Order: I may just remind the Honourable Member 

that this matter has been fully gone into and discussed during the course of 
the food debate which lasted for two days. If the Honourable Member wants 
,to oppose this motion, he can just invite the attention of the House to the salient 
points of the debate and not repeat the whole of it. . 

Prof. N. G. Banga: I am not repeating the whole debate. ,First of all, it is 
lwt pm;;;ible for llle withill tell millutes to repeat t t~ whole of the debate tLtat· 
took place in two days. I am only anxious to make a few points, Therefore, 
I do not propose to give a detailed answer to my Honourable friend here, who 
is the spokesman for labour. I only say this. LaDour have had a fair deal and 
they have got the money at the cost of the rest of the public. These Govern-
ment' officials have been getting it too at the cost of everybody. Similarly, it 
is only reasonable that I should stand up here for il fail' deal for the producers 
of our own primary,produce. Sir, when more wages are granted, there is in-
l ~ when more salaries are granted, there is inflation; dearness allowances 
also produce inflation. And yet the Government do not. think of inflation in 
those cases. But when I ask for remunerative prices for the agricultural pro-
ducer, they think of inflation. This is a most extraordina.ry dispensation.. I 
inveigh against this urban system that is eating into the. very vitals of our own 
country among our people. These professionals, intellectuals, and industria-
lists, and these proletariats who are all living 'in towns, they have all monopo-
lised the whole show and they raise the cry of bring down the prices. In order' 
to bring down the prices, the :first victim and the last victim is the peasant'. In 
putting up prices, in paying taxes, in bearing the whole ~  of the cosil of 
this huge administration, it is the peaslfut that is being exploited. Even when 
'he brings the essential produce to the market, you put him down by refusing to 
pay more than remunerative price. I ask for nothing more' than this that the 
peasant should get the cost of cultivation. Let no profit be allowed to· him, 
Let all the profit go to the Government, the peasant is not hankering after 
profit, he only wants his cost of .cultivation to be met. With all the sense of 
,re-spons'bilit:v, in the name of the peasants of this cou'1trv, I make this state-
ment that tp,e prices that are paid now, at least in South India in C-.P. in 
'Orissa and in certain parts of Bihar are not at all r . r t ~ to the ~ lt
ratar, are not even such as to cover the cost of cultivation. Therefore, I sug-
gest that you should leave the fixation of price to the Provincial Govern-
'Dlents, lei t ~ provincial governments say whetMi, the ~ t pri,cea ate 
·enough or noti: In the past the' Government of India ofticials, inclw1iDg my 
Honourable. frIend Mr. Sen used to say, if anything was brought forward bere 
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• tll~ proviuciul goverumellH; ::;huuld decide that. I am prepared to accept 
the proposition that the provincial governments should decide this. 
issue. 'rhe Government of India convene a meeting of the provin-
cial Food 1Vlinisters at the Central and tell them, look here, "if you want im-
P:)i·t or foullgnuw; for :your proVlh-::e. you l11USt lJelluve 111.e goed buys, to nOL 
ask for any rise in price on your own local food grains." What can these poor 
blighters do? They are supposed to be popular Ministers, they are respon-
sible to the legislatures, but they are up against this big difficulty here that 
without these imports they will not be able to make their food budget balance 
itself. Therefore they have got to depend upon the Central Government. If 
so, they go back to their respective provinces and tell their own people, "now, 
look here, this is our predicament. What can we do. For God's sake let us· 

~
.  import of food stuffs, unless we fix the price of our food stuffs at such 
and such a level, the Central Government refuse tQ allow imports to us. Vn-
ss we agree to this proposition we cannot expect any import of food grains. 
B'ecause we are good Congressmen or good Muslim Leaguel's, we are responsible 
to you, you wanted us to take office. If you want us to remain in office and 
carryon the administration, then for God's sake allow us to accept the present 
level of prices fixed by the' Government of India even though they are not re-
munerative." Well, Sir, this is the game that the Government of India are 
playing. I would not have been so unhappy if ·the old Government had re-
mained in office. Mv own Government is now in office. The masses claim the 
occupants of the Treasury Benches as their own men. They are all exultant 
over this. In spite of the new Government having come in, if the old dispen-
sation should continue, if the old wrongheadedness of the Food Department 
should persist, I warn the Government tlllat it will not be long before there is: 
a break in our loyalty to our political parties and our leaders. There is bound 
to be reaction; there is bound to be trouble and revolution in the offing. 

Sir, there is one thing nIore I have to say. If you are going to put down 
our peasants in this way, then I am afraid the peasants will tum round and 
say, 'no more protection for Indian industries, no more high salaries, no more 
dearness allowance for Government officials no increase in wages for workers, 
no more labour legishltion, and all that". I agree this Will be an unreasonable 
proposition. !twill be an unjust challenge from the peasants, I agNe • .But 
when a man is forced to the extreme and reasonable and square deal is noli 
given to him, then he is bound to become unreasonable. There is one other-
danger. Already it is happening among our people. They prefer the produc-
tion of non-food crops to production of food crops. Come to my own province 
and see for yourself. Our people are not willing to produce food crops, so much 
as they are anxious to raise tobacco, sugar cane, oil seeds and various other 
things. I know in northern India, ;mu use oil seeds, but in South India 
do not eat oil seeds, we want cholurn, rice and 0ther things. But our peasants 
are pot prepared to raise these crops. Why? Not because of propanga.:Ja. but 
because of their own decision indiviqual decision, one after another because 
prorluction of food grains is tbe least remunerative. indeed it is a. losing propo-
sition. Whereas by producing only these commercial crops, they are able to-
'\la ke hoth end" meet and also llubRidise produCtion of footie-ra;nll.. ThOl'efore 
f'ven if we· are not prepared as kisan-congress people to provide for necessary 
lea(lt:-rship to help them in their threat to go on strike, to go on food strike, I 
lmo,," tIlt' Government by their policy is not going to E ~ r a food strike, I 
mY!lelf (10. I1nt. likE' food strike, but nobody likes the way in which the Govern-
. 7nent is tie:lting thE! peasants. Our peasants will soon come to their own and 
will drive wisdom intO' o.ur people; into the r ~ officials who a.re at the 
hel,." of ,'#";l·;;. who f)1'I> fill l1nl1-k:;SIlT'R fin"! 'et. who fll'E' n1avinl! f) I1nwp..j! .. l t:'art. 
'in the political life of thit;! countrY. If things do not iml}rove. then I am afraid 
this unhappy and uppala.table alternative may have to be rellOrted b by those 
peonlp. who cla.im to be genuine renrest'.ntatives, genuine spbkesmen Bnd &IRO' 
grl1nille organiserll of the peasants in this ~l tr . Sir. Iopp08e this'motion_ 
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lIIr. B. :B.. Sen: Sir, as you yourself pointed out, . this sUbJect was discussed 
<luring the food debate. It is unfortunate. that Prof. Ranga had to be absent 
from that debate. If he weTe here, he would have seen that all aspects of this 
question were gone into in detail. .It is trJle that in order to arrive at the 
proper price level, one must have certain data,. for t ~  the cost of ~r
duction. But up to now, we have had no rellable materla.l on the subJect. 
Prof. Ranga has argued that the present prices are unremunerative. But what 
is the evidence he gives to prove his point? Mere statement. 

Prof. N. G. Ranga: Come to my villages. 

:Mr. B. :B.. Sen: During the food debate, I pointed out that we had just 
received the report of the committee which we had appointed presided over by 
.sir Y. T.Krishnamachari and that report also lays down the machinism by , 
which the price levels in future should be fixed. Certain preliminary. enquiries 
have to be made regarding the cost of production, the cost of articles which go 
into th& cost of living producers ·and so on. They say that this collection of 
material will require time and in the transition period the Government should 
try and fix the price at parity levels. that is levels which have some parity with 
the cost of other things. Sir, the Honourable Food Member during the food 
debate gave reasons in detail why his conclusion was that the present price 
levels were not unremunerative and should be continued. In the course of his 
speech, he quoted certain figures about the rise in price levels of certain com-
modities. These figures are before Honourable Members of the House and 
they can examine these figures. The r~  show that the price levl::l of all 
Joo(lgrains was about 3;;0 taking 1939-40 af; the basic period, the pl·;Cfl leyel of 
other· articles was less than 300, except in the case of one or two items. That 
being so. it seems reasonable to hold that the foodgrams priCes at present are 
not unremunerative. Sir. I also quoted during the food debate from the re-
port of the Woodhead Commission which had examined the price level which 
should be fixed for the post waT period. Though it must be admitted that they' 
did not have all the necessary data before· them, the commission was composed 
~  people who were able a.nd impartial men and their findings must command 
our respect. They came to the conclusion that the price level for the postwar 
period for fooagrains should be 240 per cent. of the prewar level and 240 per 
cent. was represented by the price level in Madras. They thought that that 
was the level which all Governments should try to aim at. (Interruption from 
Prof. Ranga) I know it is very difficult to convince Prof. Ranga once he has 
made up his mind. I can only refer to the salient points which are mentioned 
in the course of the ~. Sir. I was rather surprised at his $tatementi U!aV 
prices in this country have been kept down by imports. For a statement of 
this nature to be· made by Prof. Ranga is amazing. 

Sjt. N. V" GadgU (Bombay Central Division: Non-Muhammadan Rural): 
Are they comp.etitive imports or are they absolutely necessary? 

:Mr: B. It. Sen: These are absolutely necessary. 
Prof. N. G. Banga: I ~  draw attention to what the.y have themselves 

-said: "To retain the existing price level"-this subsidisativn is being granted. 

:Mr. B. :B.. Sen: The point is quite clear. The prices of rice and wheat which 
we get from outside with the freight and other costs come 'to very much more 
. than the prices within the country; and therefore if the present price level 
which is considered high for the consumers is not to be raised still further, the 
difference between the prices of the imported grains and th!'\ prices of the in-
temal grains must be· subsidised. It is a clear proposition and I do not see 
any r ~  for a conclusion to be drawn from it like the one 'Which Prof. Ranga 
'has drawn. No one would be happier than the Food Department if they had 
not had to import such large quantities from outside the country. The Honour-
able Food Member also emphasised during the Food Debate that in the imme-
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prJ". B. n. Senl . 
diate future the greatest emphasis of the Interim Government would be laId 
on inc;:oeasing r ~  in thig country, ~ for that Government would do· 
everything possible by ~ of financial assistance and otherwise. . 
Sir. I should like just to mention one point. Prof. Banga mentIoned that. 

tbere win be a strike among the growers and so on .. He must remember that 
he has got his own Government now in power-it is not the old Government--
and it is idle to administer such threats to the present Government. He should 
have more confidence in his leaders, as I said to one of his colleagues in this 
House the other day during the Food Debate. 

JIr. President: The question is: 
"That a l ~ t r  sum not exceeding lts. 16,07,00,000 be granted to the Gover!l0r 

General in f:onncil tit defray t.he charges which will oome in course of payment dunng 
the year !'nding on the 31st day of Mat'ch, 1947, in respect of 'Miscellaneous'." -

The motioll waf; ado11t.ec1. - ~ 

~  DEMAXD No. 68-POST-\YAH PLANNIKG AKD DEVEJ.OPMEXT. 

The Honourable Jlr. Liaquat Ali Khan: Sir. I move: 

"That a ~ l t r  sum· not !'xceeding Rs. 1.000 be gmnted to the Governor 
General in Council to d!'frav the charges which will come in course of payment dnring 
t ~ year ending on the 31st day of March, 1947, in respect of 'Post-War Planning and 
Deyelopment' . ., 

Jlr. President: Tlw t ~l is: 
"That a l t l ~  sum not exceeding Rs. 1,000 bl'. gl'8nted to the Governor 

General in Conncil to defmy the eharges which will come in course of payment during 
tlril year ending on the 31st day· of March, 1947. in respect of 'Post·War Planning ann 
Development'." . 

The motion was adopted. .. 
DEMAND Xo. 72-PAi\TH PIPLODA. 

The Honourable :Mr. Liaquat Ali Khan: Sir, I move: 
"That. a supplementary sum not exceeding Rs. 5,000 he granted to the Governor 

General in Council t.o defray the charges which will come in course of payment during 
the year ending on the 31st day of March, 1947, in respeC't of 'Panth PipIoda'." 

Mr. President: MoHon moved: 
"That a supplementary sum not exceeding Rs. 5.000 he granted to the Governor 

General in Council to defray the charges which will come in' course of payment during 
the year ending on the 31st day of March, 1947, in respect of 'Panth Piploda'." 

Sri M. Ananthasayanam Ayyangar: Sil'o we have come to the last of the 
supplementer.,· dem:md;; for this >,p;;sion. and :\'011 will see that the entire 
demands cost nearly 22 crores. Many of us would like to knowhow much 
supplementnr\" amount;; have been spent for Defence and External Services. 
r rl~ so long as GOyernIDent was not mnnnpd bv our own veterans it wa;; 
their privilege and preserve. The Viceroy was not placing it before" us and the· 

l~  waf: not takPn into confidence with regnrd to t,hat matter. Though 
jt mav be a little too late now I ;;hould like estimates of Defence and External 
Affair's al;;o in the budget session, now that those egtimates are in our own' 
hands. to be placed before the Assembh·. T I~  more than 50 or 60 erores' 
may ha.ve been spent away on these departments in addition to the voted 
est,imates. We are kept. absolutely in the ~r  and T hope t ~  will be placed 
before Ug in the budget session of the House. 

:Mr. Jlanu Subedar (Indian Merchants' Chamber and Bureau: . Indian 
Commerce)' Sir. I wish to raise a point in regard to this though that has 
nothing to do 'with' Panth Piploda. -According to tbe constitution of HH9 under 
which this Government is functioning there was an artificial distinction between 
reserved and transferred departments. 'There was also R distinction between 
voted and non-voted items; and as the tradition still continues, even in -respect 
of thpse grant>; thp ,,"oTX1>; 'voted' Rml 'non-vot.ed' have oon>;banth, appe&red: 
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almost under 'every head. I take it that whatever may have been the object 
of having those distoinctions made, I already broke that down last April when 
I got an assurance' from Sir Archibald Rowlands that so far as the Standing 
• Finance Committee is concerned no distinction will be made betweeen voted 
aud non-voted and that all new progt'ammes will be placed before the Standing 
Committee for their advice and sanction. In the !'lame manner I will z:equest 
the ·Finance Minister to go thoroughly into this item and to remove one of 
those unenviable and bad legacies of the pa!'lt by which t ~ Government eomes 
to this House and puts down a mixed item column by column and says "On. 
this I want your vot-e but with regan1 to the othertI do not care what you say, 
I will have the money." That was the tt t ~  of the last Government; that 
could not possibly be the attitude of this Government. and I thirlk there is no· 
lll'('essit;v either. There would be. ~l  economy of paper ann printing if thi,; 
is done awa:(I with and it would be reg\1larised. I shall be very happy if. t ~ 

:Finance Member wiII give an flsiU!'cUWC to this House thnt he will endeavour' 
to eliminat<e this distinction between voted and non-voted. 

The Honourable Kr. Liaquat Ali Khan: 8ir, T am afraid the points made 
by'!' my two HOllouritble friends bardly nrise out of tllP demand for Panth. 
Piploda; but an.vho\v with regard to the request made. it is not really possible· 
to meet the wishes of the. 11wo Honourable Member!; nnlE'ss the Government of 
India Act of 1935 WE're changed. I .would refer my Honourable friend,; to· 
section 67(3): 
"The proposals of the Governor General in Council for t ~ appropriation of revenues· 

or monies relating to the variOUB head. of expenditure .hall not be submitted to t ~ vote 
of the Assembly nor shall they be open to discussion by ~ t r Chamber at the time when 
the annual statement is under consideration." . 

That is the position 'rith regard to this matt"r. Anyhow the rnattet· hilS 
been raised and I shall certainl.v examine it·, and if within the law it is possible 
to meet the wishes of Honourable :'IIemberR the\' lIlay rest as!'luren that 1 shall 

... giVt' Illy sympathetic consideration to it. • 

Mr. ~ t  The question is: 
"That a supplementary sum not exceeding Rs. 5,000 be· granted to the Governor 

General in Council to defray the charges which will oome in course of payment during: 
the year endinl( on the 31st day of March, 1947, in respect. of 'Pantb Piploda'." 

The Illotioll was adopted. 

]\:ili.\"' \:,:\\'\." (DISCIPLT\:E) A E~I . ~T) PILL-r·(II,trl. 

Kiss J[aniben Kara. (Nominated Non-Official): Sir. '1 r ~  

"That the Bill be referred to a Select Committee oonsisting of Mr. N. 1\1. Joshi,: 
Dr. P.· G. Solanki, Hafiz M. Ghazanfarulla,. Byed Sher Shah Jeelani, Sri M. Allantha.· 
sayanam" Ayyangar, Seth Sukhdev, Mr. Madandhari Singh, Mr. C. P. Lawson, l\fr. Bhagi-
rathi ·Mahapatra, Sir George Spence, Col. Kumar Shri Himmatsinhji and the Mover, with 
instructions to report on the opening daY' of the nl;lxt Budget Session, and that the number 
of members whose presenCe shall be necell8ary to oonstitute a meeting of the Committee· 
shall be fiw."·· . 

Mr. President: The question is: 
"That the Bill be referred to a Select Committee consisting of Mr. N. M. Joshi, 

Dr .. P. G. Solanki, Hafiz M': Ghazanfarulla, Syed Sher Shah JllIllani, Sri :\1:. Anantha-
lla.yanam Ayyangar, Seth Sukhdev, Mr. Madandhari Singh, Mr. C. P. Lawson, Mr. Bhagi-
rathi Mahapatra, Sir George·Spence, Col. Kumar Shri Himmatsinhji· and the Mover with 
instructions to report on the opening day of the Jraxt Budget SesBion, and that the ~ r 
of members whose presenCe shall be necl!88ary to constitute '" meeting of the' Committee 
shall be fiw." 

The motion ~ adopted. 

l)J.;:\L-\.:\:i)S FOlt HPPPLE:\[EXT.-\HY CmA,\TH FOH I H ) 7 t. "A ~ 

The lI.onourable Kr. K . .Asaf Ali (:Member for RoilwH.vs IIml Tl"lln;;port): I 
am not quite sure whether I Rhou1d not make a short-stntement whi!'}i inav 
cover the ent!re ~ l  .of the demands which are ~  to be plaeed before th'e-
House. I thmk It would be by far the most· convenient "-n.\' of denling with 
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them if I offer an explanation of the aggregate effect of the deniands instead of 
taking one demand after another. I may also mention, Sir, that these supple-
JIlentary demands arb sQbmitted for the vote of the House during the autumn. 
Session, because it was argued during the Budget session that supplementary 
,grants for the current year should not follow but precede the normal budget 
demands. It is but only in the fitness of things that it should be so, because 
towards the end of the financial year much of the expenditure incUlTed in 
(:··:t:ef,!,' of the budget really bt:.>eomes '111 ex post factu report and therefor,e the 
House can have a legitimate grievance that the true picture of the excess was 
JlOt presented·to them, in good time. . 
The aggregate of .all the demands which I shall submit to the ~ of the 

House today is of the order of 261 crores which is made up of all the ten items 
put down on the list of demands including a· sum of about ten. lakhs which are 
non-voted. Of these ten demands seven relate to working expenses under 
,mictically ·all heads except demand }\o. 6(d) which relates to the maintenance 
rna operation of ferry steamers. The remaining three demands fall under 
~ l  Board', 'Audit' and 'Miscellaneous'. 
The estimate of the ordinary working expenses of r l ~ for the current 

year was placed by my predecessor at 125·73 crores and the estimate of the· 
Jr'Jisf'pilaneous expenditure was ]-1 crores. The excess as may be gathered from 
:the details, which appear in the memoranda placed before the Railway Standing 
Finance Commit>tee and which are in fhe hands of Honourable Members, has 
.arisen from various causes and is distributed over almost all' the heads of 
'\\'od{ing expenses. An excess of 25 lakhs under ';Miscellaneous Expenditure' 
i;;in respect of t.he three demands under 'Railway Board', 'Audit' and 
., :'liscellaneous ' . 
The common factors of all the demands except Demand No.3 'Miscellaneous' 

a.re arrears of dearness allowance and the interim relief retlommelldt:d by the 
Standing Finance Committee of Railways which form the basis of the settle-
ment with the· All-India Railwaymen's Federation in June last. The cost of 
.giving retrospective effect from the 1st July 1944 to tIle revision of the dearness 
.,allowance originally sanctioned from t,he 1st Januarv 1945, is estimated by rail-
ways to amount to 2·28 crores and the amount which will have to be paid 
by 'way of interim relief i1nd for which I shall seek the .vote of the House under 
the various demands for working expenses amounts to 8·43 crores. The total 
cost of the interim relief is a few lakhs more, namely 59,000 under Demand 
No.1 and '115.000 untier Demand No.2 and a small unassessed amount-under 
·Demand No. 12 and 3·03 lakhs under Demand No. 6(d). The expenditure under 
Demand 12 and 6(d) of the normal budget demands is expected .to be ~t from 
saving'S under other heRds in those demands. 
The· estimate of the loss on grainshops in the budget was placed at 11·33 

crores on the assumption that prices in 1946-47 would come down to a level 
lower. bhan that which prevailed in ]945-46 But actually the prices of grains 
and' pulses have gone up and recently the Government have sanctioned a 
substantial increase of the price of sugar. Consequently the present estimate 
()f the loss on grainshops is 14'53 crores. 
Again as a part of the settlement with th£' All-Inaia RRilwavmen's Federa-

tion in June last. an assurance was given ~  the Railway Board tha.t until the 
Adjudicator's Award has been considered no railway employee who was in 
'Service on the 15th September 1945. would be discharged unless he refused to 
1tcccpt alterna.tive employment. The terms on which altemativfl employment 
'would he offered were also libera.lised. As R r ~  of tllis. railWRYS ha'\'e not 
heen able to keep their expenditure on staff to tL . :., "c! ec:t.;matFd in th(' llrl~ t 

tmd an extra provision of 96 lakhs is neceSf:an·. l ~ ,;·ill thus be se,n that an 
incrpase of 14'87 crores is due directly or indirecth· to staff C'harQ'p.s. 
Out of the balance. 7'66 ·crores r ~~ t n tbro\\: fm'waro from the last :vpar. 

''l'bis is not a genuine excess any more than the corre<;ponriing c;aving last ~~ r 

'was a genuine saving. n is Il purelv paper tran!':action ariRinf!, (l11t 'Of the 
peculiarities of Government budgeting wbi('b r l ~ 0'1 thE\:. T t ~ that 
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die railways go out of business every year on the 31st March and rellommence 
their business on the 1st April. \\ihatever liability is not r~  by the 
31st March, naburally, therefore, results 10 a saving and the consequential paJ-
DIIent in the next year becomes an excess which must be specially _voted by the 
.Assem biS. 

[At this stage ~ r. IJresidel1t vacated the Chair, which was then occupied 
-by Mr. Deputy President (Khan Mohammad Yamin Khan).] 

Tilel'e Ult:, howevt:l', a few iWUll; which constitute a genuine excess. They 
are (i) Fuel-1·2 crores;, (ii) Repairs and maintellance-90 Iakhs; and (iii) 
Other ll l ~ items-114 lakhs . 

• When my predecessor presented his budget for this year the tutal fuel bill 
"'as expected to be 20'37 crores. On account of the additional train services 
which have been introduced since, the present estimate is 21·57 crores i.e., one 
erOl:e and twenty lakhs more. We have also to spend 90 lakhs more on l'epalrS 
alld maintenance. These excesses should not be deplored bv the House because 
they indicate that railways are  striving har!! to catch up v with the arrears of 
repairs and maintenance on the one hand and that t ~  are trying ~  increase 
their services to meet the growing demands of the public. There are other 
miscellaneous items aggregating to 1'14 'crores, ,out of which an item ll~

worth mentioning is ·Compensation'. We have to provide 18 lakhs for compen-
sation arising out of recent train accidents, which all concerned nnd much 
more so the railways sincerely deplore. For goods lost. or damage.d, the budget 
.estimate was placed at 117 lakhs. I have now to increase it by 15 lakhs. 
Honourable Members have r ~  considerable concenl and very l'ightly so 
over the growth of our expenditure under thif; hea.d, which increased from 4'26 
4 lakhs in 1938-39 to a crore and a half in ~ . Honourable 
P.M. Members may not feel happy over the supplementary demaJ)d of 15 

lakhs on this account although even now the expenditure will be below that ill 
1945-46. From the trend of some of the questions that were asked during the 
session, it appeared that some members at leaf;t were not satisfied that we were 
meeting the claims made againsb the railways to the fullef;t extent. But the 
figures which I have quoted reveal an entirely different_ tale and p:'ove that we 
are doing our utmost to meet all legitimate claims which are mainbinahle under 
law. It would be unreasonable to expect us to Ineet· claims \yhich rna\' not he 
genuine or which mav arise from the neglect of the rules under which the 
public are called upon"'to deciare the valde of their goods entrusted to railways 
for safe carriage. Railways expect the travelling public RI;ld others who book 
their goods for carriage by railways not to think of small. economies nnel toO take 
a little more trouble to insure their belongings and ~  at a little extrn e(,:'It. 
Let me at the same time explain that this excess does not l~ ; r l  connote 
tha.t measures like strengthening' the Watch and Ward which the railwa.ys have 
taken to ensure better care of t·he goods entrusted to them have not been 
tolerabh-effeotive. The increase should be, taken to be due to the intensive 
effort which has been made by railways to expedite the settlement of outstanding 
elaims.\ 

This is all tha.t I have to say about the increase in working expenses proper. 
Coming now to the 'miscellaneous expenditure, more than 17 lakbs out of the 
exoess of 25 is under • Surveys '. This shows that our surveys are proceeding 
at a more rapid pace than we had hoped for at the time of the ~ t. Conse-
quently the Government will be able to take decisions more quicklY in regard 
t{l t ~ post-war construction projects. This demand for an extra 17 lakhs will 
'bherefore, I am sure, be welcomed by the House. Out of the rest. 2/3rd lakhR 
are due to arrears of dearness allowance and the interim relief and. the balance 
is ~ to various miscellaneous ~ . including-Contingencies' and temporary 
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[Mr. M. Asaf Ali.] 
miscellaneous establishments. The most important of these miscellaneous 
establishment in which the House will feel interested is the High Power Com-
mit·tee which the Goverllnient have decided to set up as a }'esult of the recoDl.· 
rnendations of the Railwuy t:;tandillg }'inunce Commitctee. 1 may inform the 
House that we have been fOl·tullate ill securiEg the services of ;\fr. K. C. NedI,!Y 
Sf.. the Chairman of this High l)ower Committee. 

Finally, I ma;y inform the House although this questioll does nob arise 
directly out of the demands W11ich 1 am to submit to the House today that the 
Government have tuken definite steps to accelerate t~  pace of the programme 
for the production of locomotives in India. Our plans have been matured· and 
preliminary steps are already in plOgl'eSS and it is hoped that the bulk of our' 
requirements in resped of 10coIHotives will I)t' prodtwed ill India within three 
years froin 110\\. The period of three years HlUY appear to be some.hat long, 
but we Ulust not forget thnt gigantic WOl'ks of construction which will have to· 

~ 
~ taken in hand cannot he cOInpll'ted oWl'I1ight. t:;ir, I have dOlle us far as 
iny explanatol'Y I'emarks ~II  ('oncel'nccl awl [ :situ Il now I) " ~  to ~  for-
r llt~ put dowll on t·he OJ'dt'I' Paper. 

DE:\IAND Xo. l--lhlL'VAY BOARD. 

The Honourable Mr .•. Asaf Ali: Sir, [ move: 
"That a supplementary sum not exceed\ng Rs. 3,78,000 be granted to. the Governo.r· 

General in Co.uncil to. defray the charges which will come in co.urse o.f payment during 
the year ending o.n the 31st day of March, 1947, in respect o.f 'Railway Bo.ard'." 

.r. Deputy President: Motion mo\-ecl: 

"That a supplementary sum no.t exceedini Rs. 3,78,000 be granted to. the Go.vernor 
General in Co.uncil to. defray the charges which will come in Co.urse o.f payment during. 
the year ending o.n the 31st day o.f :\Iarch; 1947, in respect o.f 'Railway . ~r ." . 
lIIr. S. Guruswami (Xaminatecl ~ . l)  1 should like to uppose the' 

demand fOl' the grant mad,· by the Honolll'alJl(· ;'Member for Railways because' 
of the reference he has made to the agreement between the Railwa.y Department 
and the All·India Hailwa,vrnen's 11'edel'atioll and this ha;; llOt been implemented 
ill full. I should like to point out Ail', that in .June Iust when this country was. 
faced with the tW'eat of an all-India stl'il(e. with the connivunce of the members 
of the Hailway Finance Standing )) lIl tt~  pressure was lmmght to bear upon 
the workers to withdraw their £suhstantial deltlandl' HlId onl' of the points of 
agreement wherewith the Hailwaymen's Federatioll should withdraw their 
strike not,ice was MUlt there !:Ihoulc1 be nn interim relief . ... 
Mr. Deputy President: Order, Ol'd(·r. I lIIw.£ inforlll the HOllourable-

Member tiJat when n sllpplemelltary grllllt, is askecl for, questiolls of policy 
cannot be discussed. The only thi.ng that CUll. be discu!:lsed is whether on its· 
merits this pal't7iculur grant Call be slIlll'tiolled. Bllt to discuss the policy of 
the Railway Baarcl OJ' whether it should remaiu in existence these are matters 
that can be' diseussed at the time of the budget, Rut if the Honourable Member 
is going to say anyt.hing ~ .  this pHI·ticulHr -demand ~Il  not be granted, he 
may do so. 

Mr. S. Guruswami: I am not dh:('usf<in!l. the general policy af the Railway 
Boa.rd but their failure to implement the agreement reaehed between the An-
India Railwaymen's Federation and the Board. l ~  objection to this grant is 
based on tbis. The Board agreed t'O implement a certain agI-eement. 

Mr. Deputy President: The Honourable Member is again going into the same-
position'! 

Mr. S. GUruswami: Very well, Sir, I shall not quarrel about words, But I 
shall take this OCl'II,;iOll to point Ollt u big 1((."1/.11(( wh'l'h hus lIot bt'ell mentioned 
b.v the Honourahle the Railway Member. He failed to point, out that the-
il.terim relief has not been granted to those ,,·ho were in railwa:v seJ'vice beotween 
July 1945 and 1st Allgllst H146. This is failure No. 1. 
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No.2 is this: He has failed to give the benefit to several thousands of rail· 
waymen who have been designated by him as casual labourers. On the Great; 
Indian P.enimmla Railway their number l~ 26,000 .. Perhaps the men involved. 
in this categor;v would COIne to nearly n lakh on all Railways and these men 8re 
deprived of dearness allowanre. They are deprivprl of the benefits of the grain 
shops and also of the be.nefits of the interim relief. In these two respects--
by the failure to give the interim relief to these railwaymen who served ,the rail-
ways between 1st ,June 1945 and thp ht August 1946, in "pitt, of the representa-
tion made by the All-India Railwa:nnen's Federation, and by the failure of the 
Uailway Board to give to those already in service Hnd those who were in service 
from 1st July 1945, the Railway Board has been guilt.vof failure to observe-
the agreement. Not only that, the.,- assured· the All-India Railwa:vmen:s 
Federation that there would be no retrenchments ~Ilr  the period of adjudica-
tion. 

:Mr. Deputy President: I am afraid the Honourable Member is beating about 
thl:' bu.-h. I ,111\'1:' illfo1"lllt'd hiIll thllt he eaililot discllss the failure or otherwise· 
of the Railway Board on a supplementa-ry grant. He' can do that at the· 
time of the Budget Session. But here 1I0W he can say whether this expendi. 
ture which the Railway Board has incurred is unnecessary or should not be 
allowed on certain grounds, and he cnn throw it out. But the question of 
policy, whether the Hailway Board has failed to do certain other things which 
were in their power to do, that does not come up at this time. That has been 
the rUlill1{ ill this Houstl for mall." \"f-!ars. 
-:Hr. S. Guruswami: My point is that the supplementary grant ~ illtended 
in J'esped of the Hilihl"ilY Bom'd; Tltey do Hot uesel"Ytl the grullt th"t they 
havt' asked for  for their {uillln· to ilnplemellt the tJgreement that was reached 
'betweeH tlV:' HailwHymell's Fedl'ratiolJ Hlld the Ha'lwuy BquI'Cl. 
,The third point which I was developing was this: that there was an agree-

ment to. suspend retrenchment during the pendency of the adjudication. I have 
rflceived a complaint from the B., B. & C. 1. Railwaymen that they propose to· 
(·lof;e the \VagollErection \Vorkshop at Mahalnkshmi. Xearly 600 lllel! are to 
lose their jobs, because of the decision of the Railway to stop the workg. You 
are talking of developing wagon cbnstruction and what are yon doing ~  You 
are closing down the workshops in ~ l . Is this the way of deyelop-
ing wagon construction in India? . 

Kr. Deputy President: The Honourable Member is making a spel'ch and-
probably he may be right in what> he says but I can give him pemli,<;sion. to 
speak "'hen the· question comes up under 'Y0rking. expenses or expenses of the· 
traffic department: or he may speak whe\.!. the TMiscellaneoug' item comes up. 
:Mr. S. GlU'IUSwami: Sir, all this is due to the violation 'of the agrt-'ement 

reached with the Railwaymen's Federation. I haye mentiolled t·hree important 
points which require explanation. if the Honourab1e Member for Railways wauts 
a willing vote for the supplementar.\-demand \\"hieh ~ has r ~ . 
Sreejut Rahim Kumar Chaudhuri (Assam Valley: Non-Muhammadan): 

Sir, if the Honourable Member in charge ~  the·11ailwu.\'s comes to know more· 
.of the affairs in his department he will be shocked by one singular fact. that one-
province in this sub-continent of India has been entirely exclnded so far as 
represeIYtiation ~l the railway services is concerned. There is only one officer 
coming from that province and that officer happened t.-> be appointed, because 
he was already in the Assam Bengal Railway, when it was a ·companv-managed 
railwa.;y and was subsequently brought under the oontrol of the Sta'te. Since· 
then no officer has beel?-appointed from that province at all. Not to speak 
of an officer ...... 

Mr. Deputy Pr8sident: Order, order .. The Honourable Member must-
underlitand my ruling. I have explained the distinction. This point can be' 
ra.ised at the time of the budget and ~  the Honourable Member will be 
perfectly in order to say that a particular grant should not be made, on account· 
of the grievances which he has got. But once having agreed that the Railway· 
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[Mr. Deputy President.] . , . , 
Board must expend and t;his haviug been done, the Hou,se 1::l only asked for 
jts sanction to ~  extra ~ t r  which has come before the bouse in the 
,sh::lpe of a supplementary demand. :Members IDay be perfectly in order when 
they say that this extra expenditure shoUld not be granted on the ground that 
it is not being properly utilised or is being used for objectIonable purposes but 
they will not be in order if they discuss another mat.ter of policy. 

Sreejut Rohini Kumar Ohaudhuri: Sir, these grants ~  now ~  asked 
.for on account of the pay of omcers, who have been aPI?omted rIt~  recent 
• ,months, that is to say, after the budget was passed and I say that t ~  amount 
,should not be given, because these appointments have been made III cont.ra-
vention of the policy which ought. to be adopted by the Railway Board. I 
shall be told in reply that appointments Oil the railway are not made on a 
territorial basis but on a ,communal hasis. I grant it but is it possible for any-
~  to belieye that even on a cOlllluunal basis one province alone should be 

-e tirely excluded r ~  consideratioil? Is it conceivaole for anybod:y to be-
~l  that a province 'which has carried on its ",dministration with credit R~ 

'an autonomous province and a province which has led the way of suffering 
that proyince is incompetent to produce r ll~. competent' man 1 Can anyone .. , 
believe that? My submission is that· there'is a ring of officers who are in charge 
-of filling up these posts and t ~  give these appointments to their relations,. .. ,. 
The ~ r l  Kr. ]I. Asaf Ali: On a point of order, Sir. I am unabie 

'it) understand why this debate is proceeding. beca.use if Honourable MemberR 
will look at the memorandum in their hands, t ~  will realise in respect of 
'which particular item this sum is _required ~  I do not see how we can go 

,Ii "oml that lilllit, . 
·lIr. N. M . .Joshi (Nominated Non-Official): May I say one wOid, Sir,' as 

Tc>gards this point of order. T;he Honourable Member made a speech lasting 
10r over 15 minutes. May I ask him on what item he made that speech? He 
'.·:i ie it g(:,Jll'r;t1 stntt'ment conrern'llg nlJ items nnd when we itre now ,;peaking 
'he asks on what item we are speaking. It is not a fair question to ask. He 
'made a fairly long statement despite the impatience of the House to get to 
,the next item on the programme. He took up the time of the House and made 
,3 long general statement and nobody objected but be l)bjects to other people 
TP,lking general statements. 

Hr. Deputy President: I think the Honourable Member for Railways is 
'l'l,dectlJ right. in pointing out to the House that on page 12 of the proceedings 
·of the Standing ~  Committee for Railways, dated the 6th November, 
] 946. which has been circulated to Honourable Members, the purposes for 
-which this demand ha!; been asked bave been clearly' given. ,\nv Honourable 
'Member going beyond this will not be in order. • 
Sreejut Rohini XumD Chaudhuri: Sir, the matter is of very recent occur-

'TtmCe and it has occur.red subsequent to the passing of the budget. The Rail-
,way was taken over by the Government now. While the railwav was under 
"(lompany. management the company ,,:as more sympathetic to the people of 
the provinM than ~ t the ~ rll t i" now. There ,rera people of the 
'provlIlce employed m that raIlway nond they were 1111 tran.,ferred to Calcutta • 
.. thus causing great inconvenience to them,..,,. • 
Mr. Deputy.;. President: Order. Order. I am afraid the Honourable Mem: 

':her must know the distincti?n wbich I. have very clearly made. These things :an ~  .only at the t ~  of the. budget, Supplementary grants only refer 
!.o certam, Items of e:ll.l>enditure and If an Honourable :Member objects to certain 
Items, that. they should not have heen granted or that certnin posts should 

~ have ~  ~  then of l S~ he will be perfectly in order. This is 
J" " .the hme. to dlSCIlRS the whole D0hcv of the Railway Board or its failllre 
-to d1scha.rge Its ~ . It should. not be..done at the time of the supplementSrv 
'g:ants .but ~t the time of the RaIlway Budget .. That has been the ruling macy 
,tIm",!': In thn; HOllse. RI'! Honourahle }\{emher must he awar", , ,. -
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Sreejut Rohini :Kumar Ohaudhuri: Sir, could you not make any allowance. 

tOl a new Member? 

Mr. Deputy P!eaident: }1'or the gliiriance of Hew members I have X ~  
the position at this lengtl1, so that tlley Hltl,Y know how to proeeed. It 18 the 
business of the House with which the Ghair is concemed and the Chair has to· 
keep up order and to conduct the proceedings according to the rules and Stand-
ing Orders. ' 

Mr. N. K • .Joshi; I want to take only-~  miD,ujjes on ~  question oe: 
interim relief. 

The Honourable :Mr. Asaf Ali: Interim relief is co\'ered by working expenses 
all over. There are so many items. . 

Mr .. N. :M. Joshi: Therefore, Sir, I want your guidance. They are spread 
all over and I think my friend Mr. Guruswami was righ1l> in making a sort of 
general statement in reply to the Honourable :Member. I want to speak only 
for two minutes on that question; if you will permit me, I shall speak now; or 
if you permit me later, I shall speak then, as that item is spread over ull 
demands. 

Mr. Deputy President: I think the Honourable Member will be in order in 
speaking on . Miscellaneous EXJ:lenditure.' 
Sjt. N. V. Gadgil (Bombay Ceutral Division: Non-Muhammadan Rural): 

Sir, the trouble has started because the Honourable Member for Railways began 
a Bovel practice-instead of moving one demand and inviting criticism un that 
whether of policy or on financial grounds, he prefaced the whole thing by a long 
speech raising many points, and this has occasioned criticism from several 
sections of the House. I want your ruling, Mr. Deputy President, .that the 
criticism of members should be confined to the items actually moved or to, 
whdtever has been referred to by' the Honourable Member in his speech. 

Mr~ Deputy President: When making his speech, the Honourable Member 
tried to make a speech on all items at once and then 'he reserved only the ~ 
ing of the items one by one as he did not like to make a speech on every item 
awi support it by facts. . . 

Dr. Zia Uddin Ahmad (United Provinces Southem Division: 1f.uhamllJadan. 
Rural): No more speeches, Sir. The question may now be 'put. 
Sri M. Ananthasayanam Ayyangar (Madras Ceded Districts and tt l ~ 

) l ~I ~l  Rural): May I submit that the Honourable Member's 81'('('('11 
IlPlperl 1H very much to ullderstand E'x[t('tv 'shut the if PHIS ~ ) \\'e 'll'l' 
spending al?out 27 crores by way of supplementary expenditure; and you aRC/; 
I, Sil', in the Standing Finance Committee voted to thc" tune of .i :R. {) '.']'01'(-';< 
sprea<l 0-;"1' a number of these items. 1 thought !my of our friends might Iw 
lI11o,,-cli ,m opportunity to suy what be thought l"!garcl'ng tht·t itc>m. .~  It l~  

till' mallufacture of locomotives. we know the HOl10urnh1e ~.r ) r is in llr ~ t 

and wants to speed it up; that also is spl:ead over a number of items. As regards 
the High Power Committee, the Honourable Member gave a resume of what is 
('o'1tained ill the Yal'ious ~  [lnd I thOllgllt i'0mO of OUl' fr'pnds Wl10 Hr,,' 
takillg interest in t,his matter would appreciate the sree('h. There is no iimit if 
each one of us goes en speaking on each ;tem. Instead cf that, Ol1e of our friends 
will take un each t~lTl anrl make a few obc:nr""tinnc:. Tf VOll will n"oom:t, me I 
will say a few words about it. (Some Honoura.ble Members: No. no I) We are 
Hot sitting tomorrow an.-l hen(';e we mav h"ve tn c:H; f01·.!1 few ..";,,ute!; nff"l' fiw'. 
I am trying to avoid discussion. 27 crores is not a small matter, and if you 
will permit I will finish in ten or seven minutes. 

Mr. ;Denuty President: The Honourable Member want;;: t.o speak on what? 

Sri :M. Ananthasaya1l&m Ayyangar: In respect. of such matters as come under 
these items. I will l!iYe an undertnking that I will not, APpak on fln" other 
matterf':. After all thp. Chair is entitled to d"vil"€ T\1et.hms of nroeedUl'e for' 
proper conduct of business nnd it. has got extraordinary powel'too. 
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'Sir Cowasjee Jehangir (Nominated Non.Official): On a point 9f order, Si1"; 
you may follow any ~ r  on the present occasion, but that procedure 
·.should not be allowed to become a precedent. A ruling must be given that 
whatever procedure is followed now should not be a precedftntfor the future. 
This is developing into a general debate. 

JIr. Deputy President: I have given my ruling that the debate must be 
'·ulJlined to the items of expl'I1<l:tl.lre; alld in disellssing supplementary grant.;;; 
'.I;rlembers are not entitled to review the general policy of the department. They 
can do so only at the timee:>f the general budget. But now they should confine 
themselves to the items of supplementary expenditure, whether they agree with 
it or not. That has been the practice hitherto followed and it is laid down 
in May's Parliamentary Practice and I have been shown several rulings to this 
~ t. E;very Honourable Member has got a copy with him and they know 
itl well. But here /is the Honourable ~ r has already ~  one speech, 
~ t r member says .he wants to make a speech once and wIll not speak on 
~ other item. So, I say that can be allowed. 

Sri ]1[. Ananthas&y&nam Ayy&nga.r: I shall confine myself to the demands 
and to the excess or new demands that have come into existenee. First of all, 
[ would have wished-you and I, Sir, were all members of the Standing 
Finance Committee--,.that having regard to various items of importance that 
come up before the Standing Finance Committee, the Honourable Member 
himself will hereafter preside. There is nothing out of the way in .my sugges-
tion. Any member of the government who is nominated can be the Chairman. 
Hitherto the Financial Adviser has been the Chairman. Weare beating the 
air there. The Financial Commi!.sioner (,llnnot lay down policy and these ~ 

items involve policy. I would make that suggestion for the acceptance of 
.government after full consideration. 

Then, as regards dearness allowance, costing nearly ;Rs. 9 crore!;, we are 
~ rt l  obliged to our honourable friend, Mr. Guruswami, for having averted' 
... crisis which would otherwise have occurred; also honourable members and 
the Standing Finance Committee and all others co-operated in, averting that 
great ca1amity and disaster. As regards the distribution of this Rs. 9 crores, 
the policy was laid down by the Standing Finance . Committee. Unfortunately 
the Hailwav Board tQ this dav consists not entirelv of our own nationals. Other 
nationals take a different ~; and I will, not ~  satisfied until this is entirely 
managed by Indian, nationals from top to bottom. Friction has arisen. We 
have given nine Cl"Ores but in distributing it why -should there be any trouble? 
There is friction there. My honour'able friend, who tried to co-operate with us, 
in the Finance Committee and outside also, would have been easily satisfied 
by small adjustments here and there. That is exactly what he wants. But 
if there is trouble he. can go and start a strike tomorrow. It is not worthwhile 
to quarrel with Mr. Guruswami. .1 am not instigating him. I am only advi-
sing government· and the Railway Board in particular not to allow small 
differences to exist where we have tried to do away with majo)." differences. 
I would like to say one word. We have agreHi thut when the Pay Com-

mission decide this matter it will have retrospective effect and we also suggested 
that the Pay Commission should be requeste4 to dispose of the salaries and 
wages of railwaymen first, as the first item. But no steps have been ,taken. 
so far ; they have put it off to the end. I do not know when.it is coming on. 
lt is up' to the Railway ,Board and the Honourable Member to insist on the 
Pay Commission taking up this matter first .and disposing of it·, because we 
have ,agreed that we will give retrospective effect to whatever recommendations 
are made, whereas the rest of the Government. of India have' not made any 
such commitment. There is an overhanging burden upon us and therefore the 
government must take note. ' 
As regards these grain' shops, it has become a sink-pit., I am • told the 

neher,men are taking advantage of it. V &rious articles which the r~ 
people' do ,not 'want are ~  purchased: -:e have tried to vow &nd ~  14 
orores on aeeomatof the hlgher COlt t l . ~ are spemling 14 oeJ,a crores . 
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over these grain shops: they haye ~  pits and the sooner they are 
closed the better; the sooner the higher charges are given and the basic pay. 
is fixed, the better for us. \Ve will know exactly Ilnd the workmen will also 
know actually what they ought to get, instead of· this round-about manner 
which does not count at all. 

As regards the High Power Committee, I am glad that the· Honourable 
Member has announced that a very experienced and able parliamentarian, 8 
gentleman who knows the details of the work and has served on various com-
~tt  ;Mr. Neogy, is going to be the chairman of the High Power Com-
mittee. As you know that is intended for the purpose of implementing what 
decisions are taken by this Pay Commission. They ma;y say that the basic 
salary shall be incrpased, in which case we must make both ends meet and 
curtail unnecessaty expenditure in various ways; we must also try to produce 
all the various articles needed and to advise on steps to economise expenditure 
on railway administration. The sooner it comes and begins to work the 
better. I would only urge that the nonourable Member should not find talent 
only outside ~  ,Assembly but also try to find inside the Assembly also for 
this business. So far as the manufacture of locomotives in the country is con-
cerned, I would urge upon the Honourable Member to go to E,ngland himself 
and see things for himself. It only takes two days to go ~  two days to 
come back. He can very well spend a week -there and find out in what ways 
real progress can be. made so that we need· not wait for three years. He ca.n 
see what instructions can be given to the High Commissioner and other officers 
so that they can push' the thing through as early as possible. 

As regards coal, there is an excess in the fuel expenditure. There is a 
recommendation by my Honourable friend Mr. :Neogy as a member of the 
(}oal Committee that all the coal fields should be purchased by the State, so 
that in the matter of fuel the railways may be self-sufficient, which we are not 
now. 

As regards surveys the previous government had its own yiew. 'Ve are 
spending 17 lakhs under the head Surveys. During the war a number of lilies 
were dismantled. Instead of restoring the old lines in consultation with the 
Local Govemments; new lines have been surveyed. I would say that this item 
may be curtailed. The previous provincial govemments did not really voice 
the views of the community. Other agencies might be adopted or tbe present 
Governments may b.e consulted in regard to the surveys of new lines. I' 
would ask the Haih"ay Board to consult the popular Governments afresh 
before other surveys are proceeded with. 

There is the question also of loss of goods in transit. The station master 
'and the guard and the other persons in charge should be ~  responsible. Iu 
the matter of wagon supply, I would like to state that when I presided OVtlr 
a conference of railwaymen, one of them said 'What am I to do when overnight 
they give Rs, 200 for getting a wagon. How can I refuse this amount! Under 
the company managed system they were paying less. They wanted the rail-
way servants to make as much money as possible from the general public. 
'The Honourable Member, I take it, would like to put a ~  to corruption as 
quickly as possible. The quality of the administration depands on the decrease 
in the loss on transit. Mangoes are sent and they are stolen. Somebody 
~ t  them away at the other end or on the way. The te.;t will be how far my 
Honourable friend during his term of office will be abl.e to curtail this item 
o()f unnecessary waste to the tune of a crore and a half. 
Jlr. 11 ••• 10llhi: I am very grateful to my friend 1\.fr. Ayyangar for speak-

ing a ~ in 'favour of railwaymen. 

Sri •• b&D.tb. ... y&1WD. Ayyangar: I am always with you. 
Kr. 11 ••• 10lbl: The Gbvernment got a. settlement of the strike which wa& 

Ukely to ~  place at that time very cheap. The credit is not due to' the 
'Government of India. ' It is due to the fact that a.t that time there was a 
-critical political situation in the country' and the railwaymen did not like to 
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[Mr. ~.  ).\L Joshi]. 
'comp1l0ate tllat l ~l l situation and therefore they' accepted thb terms· 
onered to them by the' ~ t of india ou the advice of the i:)taudmg 
Financtl COlllmittee. t'he .Govemment of India should not take advantage 01 
that fact and re1use to give interim l't:1:ef to people who deserve it. At present 
as my Honourable frieud .Mr. Uuruswami has stated, that interim r l ~ is, 
HU, )l ~ll 10 wHat; Olley call dally ralied men. This ttlrnl daily rat"d is wrongly 
used. These daiiy rated meu have beell serving for years on the daily rate. I do 
llOt know why t.ney are called daily rated. They work in the same workshop for 
j'ear& togethi:!l' ullll on the ground that they are daily rated and temporary, they 
111'(:' not given any illt"r:m relief. 1 would like the Government to remove this 
injustice. It might COSt; a little more but that cost is worth incurring. Secondly 
if there are any closures of workshops causing retrenchment, I would point out 
that the Government of IndIa have ~  their word to the railwaymen that 
r ~  will not cause any retrenchment for some t:me. I would therefore like' 
\the H r ~  }lembe.r to give his earnest attention to these matters 'and.. 
even though it may cost something more, he should t ~  the I'ailwaymell as, 
regards the interim relief. 

JIr. 1. S. Purl {Government of India: Nomillated Official): 1 will cnly deal 
with two points that have been  raised todaY---,Qne is about interim relie£ and the 
at-her is about the survey expenditure. 

As regards interim relief, my friend Mr. Joshi, I think, misunderstood the 
P, osition when he said that those who are called daily rated mtln have n"l>. 
been given any relief. The order which was issued in August 1946 provided.. 
that the Governor General in Council had been pleased to sanction with 
retrospective effect from 1st July 1945, a temporary addition to pay of B.s. 
4/8 per me:qsem to each monthly rated railway servant in receipt of pay not 
exceeding Rs. 250 per mensem, and of 2 annas 9 pies per day to each daily 
rated servant. So the daily rated men were entitled to relief in the sllme way 
as the monthly rated staff. The point raised by my friend Mr. Guruswami 
was that those men who were not :n service at the time that. the interim relief 
was sanctioned, that is 1st August 1946, were not getting ,the interim relief. 
This point was the subject of a question in this House and the Honourable 
the Railway Member gave the reason why the Government did not find it 
possible to extend the concession to those who had left the service at the 
time that the interim relief was sanctioned. The object of the interim relief, 
as was explained by the Honourable Member, was that those ,in service should 
get some lump sum by way of relief. This cons:deration did not hold in the· 
case of those who had already left the service and there were' also practical 
difficulties in the way. This question was raised, I may ment:on, b;y the 
All-India Railwaymen's Federation when they. discussed the matter with the 
Railway Board and the posit'on was made clear to them, and the R..ailway 
Board at that time understood that the Railwaymen's "Federation had accepteci 
the posit:un as reasonable. -

.' As regards' the sun-ey, the position is thnt. nIl ·these surve;ys have been 
undertaken in respect of railway lines w'hich the various provincial Govern-
ments wanted and wherever the new ministels haye asked for projects to be-
undertaken, the Railway Board have undertaken to-survev those lines: E:ther-
these lines are ulready under surveyor t.heir surveys will be undertaken when· 
the staff who are engaged 011 other, smyeys are free. 

D. Deputy President: The question is: 

"That a supplementary 8UI1I not exceeding Rs. 3,78,800 be granted to the Govel'llOt 
G~ r l in Council tQ' defray the chargee which will come in coune of payment. ~ 

the year sudu.g on the 31l1t day of· March, 1947, in respect of 'Railway' Board'." 

Thl:' motion was adopted. 
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DEMAND No. 2--AUDIT 

The HOIlOI11'ableJlr. K. Asal .Ali: Sir, I beg to move: 
"That a lupplementary lum not ] ~ Re.. 1,69,000. be granted to the G ~r 

General in Council to defray the charges which Wlll come m course of p&yD¥Int dlJpD' 
the year ending on the 3lat day of March, 1947, in reapect of ·Audit· ... 

Kr. DepUty President: The question is: 
"That a supplementary lum not uceading ,Re. 1,69,000 be granted to the G ~r 

.General in Council to defray. the charges which. ~ll come in ~ r . ~. payment dUnDC 
the year ending on the 3lat day of M.arch. 1941, lD respect of Audit. 

The motion was apopted. 

DEMAND No.3-MISCELLANEOUS ,EXPENDITURE 

'!'he Honourable J[r. II. Asa.f .Ali: Sir. I beg to move: 
"That a supplementary 111m not e][ceeding Re. 19,23,000 be granted to the G ~ r 

General in Council to defray the charges which will come in course of payment. dlp'JDl' 
the war ending on the 31at day of March, 1947, in ~ t of . 'lliacellaneoua ~~
ture'." 

. 1Ir. Deputy-President: The question is: 
"That a supplementary Bum not e][ceeding RII. 19,23,000 be granted to the .. Governor 

General in Council to defray the charges which will come in course of payment during 
the year ending on the 31st day of March, 1947, in respect of 'Miscellaneous Expendi-
ture· ... 

_ The motion was adopted. 

DEMAND No. 6-A-WORKING EXPENSES-MAINTENANCE OF STRUCTURAL WORKS 

The Honourable 1Ir. II. AsIIIf Ali: Sir, I beg to move: 
"That a supplementaryBom not excB4!ding B.s. 4,37,76,000 be granted to the Goumor 

General in Council to defray the charges which will come in course. of payment. during 
the year ending on the 31st day of. March, 1947, in respect of 'Working Expen ...... Kai.-
t ~ of Structural Works· ... 

1Ir. Deputy President: The question is: 
"That a supplementary Bum not e][ceeding B.s. 4,37,76,000 be granted to the Govemer, 

General in Council to defray the charges which will come in course of payment during 
the year ending on the 31st day of March, 1947, in respect of 'Working Expenses-M'ain-
t ~ of Structural Works'." 

The motion was adopted. 

DEMAND No. 6-B-WORKING EXPENSES-MAINTENANCE AXD SUPPJ.Y OF' 
LOCOMOTIVE POWER 

The Honourable 1Ir. II. A,sa.f Ali: Sir, I beg to  move: 
"That a supplementary sum not exceeding Ra. 5,44,60,000 be granted to the Govemor 

General in Council to defray the' charges which will come in course of payment during 
the year ending on the 31st day of March, 1947, in respect of 'Working E"xpens_MBin-
tenance and Supply of Locomotive Power'." 

1Ir. DepUty President: The question is: 
"That a supplementary sum  not exceeding RB. 5,44,60,000 be grs.nted to the Governor 

General in Council to defray the charges which will come in course of payment during 
the year ending on the 31st day of Ma.rch, 1947, in respect of 'Working Expenses-Main-
tenance and Supply of Locomotive Power'." . 
The motion was adopted. 

HEMAND No. 6-C-WORKING EX ENSES MAINTE~ N E OF CARRIAGE AND \\TAGON 
STOCK • 

The Honourable Mr. II. AsaI Ali: Sir, I beg to move: 
"That a supplementary sum not exceeding Rs. 6,48,45,000 De granted to the Governor 

General in C.ouncil to defray the charges which w:ill come in course of. payment dJ1.ring 
the year I ~ on the 31st day of March, 1947, In respect 'olf 'Working Expenses-Main-
tenance of Carnage and Wagon Stock'." 
Mr. Deputy President: Motion moved: 
".T ~ a suppl!'mentary sum not ilxC'erding. Rs. .6,48,45,000 be granted to the Governor 

General In C:ounctl to defrBy the r r ~ \vhlCh WIll come in course of payment during 
the year endInIr on the 31st day of March, 1947, in respect of 'Working Expens_Main-
tenance of Carriage and Wagon Stock'." 
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1Ir. S. Gurwnraml: Sir, I should like to oppose this grant because I have 
received no explanation in regard to the point that I raised that the wagon 
workshop at Mahalakshmi is to be closed shortly and thousands of men who 
are working there are to lose their jobs. I have received no explanation on 
that point. The Financial Comm:ssioner for Railways replied only to the 
point raised by my Honourable friend Mr, Joshi about the daily rated staff-, 
There has been some misunderstanding on that point. The point that I 
raised was not about the daily rated staff but about those who are treated 
under the category of Works r~ E t l t  who are denied the 
benefit of the interim relief and who are now in service and who have been in 
service from 1st of July 1945. In spite of the fact tha.t they have been 
continuously in service for several months, they have been deprived of the 
benefit of the interim relief. t have receIved' no ~ l ~ t  from the Finan-
cial Commissioner for Railways why these men, who are still in service have 
[been deprived of this intetim relief. Their number runs into t.housands. In 
~~  G.I.P. RaUway alone their number exceeds 26,000. This is a. gross viola-
tion of the agreement between these men and the Government, and I would 
request the Financial Commissioner for Railways, who has been in touch with 
this question from the beginning and who knows also that there has been B 
representation from the Federation on this point, to give a satisfactory answer 
if he wants a willing vote from our side. . 

'!'he BoDourabte Kr. II. ~ Ali: Sir, I have noted the fact that my 
Honourable-friend Mr. Guruswami has always been a vigorous advocate "f 
labour and railwaymen and I am perfectly certain that he is now trying toO 
justify his reputation, otherwise I have always found him extremely helpful. 
In fact, when the South Indian Railway strike was going on, I found h:m 
much more helpful than I had ever expected him to be. The point which hp. 
has now raised, I am afraid, is somewhat beside the relevant question which 
we might have debated here. I am not aware of a single railwayman who is 
in the serv:ce of the Railways and who has not received the interim relief. 

JIr. S. G1I1'II8Wami: On a point of explanation. .. ..... ; .... 

'rhe Honourable JIr. II • .Aaa.t .Ali: I do not give way. The only persons 
who are not in receipt and who cannot rece:ve any interim relief are those 
who are no longer in the service of the Railways. Do you want us to· make a 
hunt for these gentlemen all over India and find out who were in the service 
of the Railways at a particular date and then go to -their houses. and say; 
"Now, will, you kindly take this dole?", I cannot understand the log'c of those 
who want the money to be paid to those who are no longer railwaymen. There-
ft,re, I r ~r t to say that I cannot possibly accept the suggestion wh:ch hac; 
been made by Mr. Guruswami on that point. 

Coming to the next· question, namely, the closing down of a particular 
workshop, I, am not aware of any workshop which is going to be cloaed down 
unless people initiate a go-slow-programme 'and, if they do, I certainly will 
see that everyone of them is chucked out. 

(Mr. Vadilal Lallubhai got up to speak.) 

Mr. Deputy Pre8ldent: Does the Honourable Member want to speak? 

The Government Member has already. spoken. 

1Ir. VI4ilal Lallubhal (Ahmedabad Millowner's Association: India.n Com-
merce): Yes, Sir; only on a point of information. I would like to know 
whether a man who was in employment when these people were paid this 
interimrel:ef should be paid or should not be paid? Anybody who lias served 
lias been paid and whatever has been paid to others must be paid to him also, 
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just as the bonus or the increased dearness allowance or any other kind of 
payment that has been paid to others ought to be paid to him also. 
The Honourable Mr .•• Asaf Al ~ Sir, this is not a point on which any 

informat:on is really asked for because my learned friend is a ~ r of t ~ 
Central Pay Commission and he ought to know these matters much better 
than I do .. He has examined this quest:on from day to day. 

Kr. Deputy President: The question  is: 

• 'That a supplementary sum not exceeding Rs. 6,48,45,000 be granted to the G ~ r 
General in Council to defray the charges which will come in court18 of payment dunng 
the year ending on the 31s' day of March, 1947, 'in respect of 'Working Expenses-Main-
tenance of Carriag"c? and Wagon Stock'." 

The motion was adopted. 

DEMAND .:\0. 6-E---:-\VORKING EXPENSES-ExPENSES OF TRAFFiC DEPAR'I'Ml':NT 

The Honourable Kr ••• Asaf Ali: Sir, I move: 

"That. a supplementary sum not. \,!xceeding Rs. 3,41,51,000 be granted to the Governor 
General in Council to defray the charg8B which will come in course of payment during 
the year" ending on t.he 31st. day of March, 1947, in respect of 'Working E ~E

penses of Traffic Department·.·· 

Mr. Deputy President: The question is: 

"That a supplementary sum not exceeding Re, 3;41,51,000 be granted to the Governor 
General in Council to defray the charg8B which will come in course of payment during 
the year ending on the 31st day of March, 1947. in respect of 'Working Expell88S-Ex-
penses of Traffic Department· ... 

The motion was adopted. 
I -l)E~IAX  No. 6-F-\Vorumw EXPENSES-ExPENSES OF GENERAL DEPARTMENTS 

The Honourable Xr. X . .Asaf Ali: Sir, I move: 

"That a supplementary sum not exceeding RH. 1,19,31,000 be granted to the Governor 
General in Council to defray the charges which will come in course of payment during 
" the year ending on the 31st day of March, 1947, in respect of 'Working Expenses--Ex-
penses of General Department· ... 

Kr. Deputy President: The question is: 

"That a supplementary sum not exceeding RH. 1,19,31,000 be granted to the Governor 
General in Council to defray the charges which will come in course of payment. durini 
the year ending on the 31st day of March, 1947, in respect of 'Working Expenses-Ex-

~  of General Department· ... 

The motion was adopted. 

DEMAND No. 6-G-\VORIUNG EXPENSES-MISCELLANEO.uS EXPE:o<sEs 

The Honourable Kr .•. AlIa! Ali: Sir, I move: 

"That a supplementary sum not exceeding RH. 4,02,56,oro be ~t  to the Governor 
General in Council to defray the charg8B which will come in comse of payment during 
the year ending on the 31st day of March, 1947, in respect. of 'Working Expensu-Mia-
cellaneoUB Expenses' ... 

Mr. Deputy President: The question is: 
"That a lIupplementary sWn not excesding RH. 4,02,56,oro be granted to the Governor 

General in Council to defray the chargee which will q>me in comse of payment during 
the year ending on th" 31st day of March, 1947, in respect of 'Working EXpense&-Mis-
cella.n80UB Expenses·.'· 

The motion was adopted. 
DEMAND No .. 6-H-\VORIONG EXPEX!'lES-EXPENSES OF ELECTRICAL DEPARTMENT 
The Honourable Mr ••• AAf .Ali: Sir, I move: 
"That a 8upplementary sum not exceeding Rs. 83,77,000 be granted to the (J(wernor 

General in Council to defray the char.g8B' which will come in course" of payment r ~ 
the year ending on the 31st day of March, 1947, in respect of 'Wormg Exp8l18es-Ex 
penses of Electrical Department'." 
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JIr. Deputy President: The question is: 
"That a supplementary. sum not ~ B.a'. 83,77,000. be granted to the G ~ r 

General in Council to •. tefray the charges whlch ~ come m ~  of. payment durmg 
the year ending on the 31st day of March, 1947, m respect of Workmg Expenau-Ex-
penses of Electrical Depa.rtlmmt'." 

The rnotion was adopted. 

Sjt. N. V. GadgU: Now that the Demands for supplementary grants are 
over, it is the general desire of the House to adjourn the House now. 

The Honourable' JIr. lagjivan Ram (Labour Member): My Bill will taka 
only ten minutes and if the House should sit 'for a littletiIne longer, my Bill 
will be finished. 

Kr. Deputy President: Unless some Honourable Member on behalf of 
Government says that no further business of the House is going to be moved, 
(I have got to go through the agenda as it is before the House. It is the duty 
I\of the Chair to carry on Government Business. 
\ 

" JIr. N ••• Joshi: The House can sit for half an hour more and transact the 
labour legislation. 

Kl'. Deputy President: It is for the Honourable the Leader of the House 
to say whether he wants no more Business to be put through. 
The Honourable Pandit Jawaharl&l Nehru (Leader of the House): Only 

four minutes more are left for five of the Clock and the House will not be able 
to do much within that time. 

JIr. Deputy President.: It seems to be the general' desire that no mora 
business should be taken up. The House will now adjourn. 

The Assembly Then adjourned sinB  JiB. 

APPENDIX 

[Vide page 1237 ante.] 

GOVERNMENT OF INDU 

FINANCE DEPARTMENT (CENTRAL REVENUES) 

New DelA" tAt 9th February, 1946. 

NOTIFICATION 

CBNTRAL EXCISES 

No. 3-0mll1l.-In exercise of the powers conferred by section 37 of the Q,ntral Excis88 
and Salt Act, 1944 (I of 1944), the Central Government is pleased to direct that the follow-
ing further amendment shall 119 made in the Central Excise Rules, 1944, namely:-

In. the Table set forth under sub-rule (2) of ru1e 176 of the said Rules for item (iii) ia 
the second column against the entry (f) in the fil'llt column the following entries shall be 
lubstituted, namely:-

"(iii) more than one hundred but not more than five hundred standard maunds.-Two. 
(iv) one. hundred standard maunds or less.-Eight annaB." 

GOVERNlBNT OJ' INDU 

FINANCE \l)EPARTMENT (CENTRAL'REVENUES) 
, 
NOTIFICATION 

CENTRAL EXCISES 

New Delli, the 6th April 1946 
No. 3.-In exercise of the powel'll conferred by section ?l7 of the Central Excises and 
~ ACt., 1944 (I of 1944), the Central Government is pleased to direct that the following 

er amendment llball be made to the Central Excise R~l  1944, namely :_ 

To ~  (1) of rule 181 of the said--Rules, the following shatt be added ._ 

~~ ri3, ~ t~~ p!a:tn ~~ ~~ under section 161, reat! with section " ~ or with 

H. GREENFIELD, Joint Secy. 



Copy forwarded to:-;-

All Collectors of Central Excise; 

The Polit.ical Department; 

APPENDIX 
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The External Affairs Department; 

The Secretary to the 'Government of Sind (Revenue Department); 
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The Director of Commercial Intelligence and Statistics for publication in the Indian 
Trade Journal; and 

The Inspectorate of Customs and Central Excill'as. 

By order, etc., 

W. A. ROSE, 

Under Secretary to the Goverament 01 Indill. 

GOVEBNJODIT OJ' INDIA, 

FINANCE DEPARTMENT (REVENUE DIVISION·) 

NOTIFICATION 

CBNTRAL EXCISES 

New Delhi, the 20th July 1946 
No. 6.-In exercise of the powers confarred by section 37 of the Central Excises· and 

Salt Act, 1944 (I of 1944), the Central Government is pl.,.sed to direct that the following 
further amendments shall be made in the Central 'Excisl! Rules, 1944, namely: 

A. In the said Rules:-

I. In rules 58, 60 and 61, for the words "splints and veneers", wherever they occur, the 
words "splints, veIl'aers, and composition for match beads" shall be substituted. 

II. In clause (a) of sub-rule (1) of rule 174, for the worda "and of aplints and venae,." 
the words "splints, veneers and composition for match heads" shall be substituted. 

HI. To item 2 of the Table annexed to rule 176, the following shall be added, namely :-
"(c) composition for match heads ........ one hundred". 

B. In Appendix I to the said Rules, in Form R.G.-2 (Central Excise Series No. 39)-

. (a) for the words "splints and veneers", wherever they occur, the words "'plints, 
TeBeers and composition for match heads" shall be substituted; and 

(b) for the word "Timber", the words "Timber / Compo.ition 'for match heads" shall .be 
l ~ t t t . 

'H: GREJ"NFIELD, Joint. Secy. 

6/C. No. 22/17-OX/46. 

Copy forwarded to all Colhlctors of Central Excise, the Secretary to the "Government. of 
Sind, Revenue Department, the Political and External Affaftos Department, the ~ t r t  
of Customs and Central Excises and the ~  Officer, Intelligence and Statistics.' , 

By order, etc.; 

P. K. SARKARi 
for Unde'/' SeC'l'etarll to the Government 01 In4ia, 

GOVEBNJD:IIT OJ' INDIA, 

FINANCE DEPARTMENT (CENTRAL REVENUElJ) 

NOTIFICATION 

SALT 

New Delhi; tke 2nd February 1946. 
No. 1-0amp.-In exercise of the powers conferred by sect.ioa 37 of the Central Exci8es 

and ~lt Act., 1944 (I of 1944J, the Central. Government is pleased to direct that the 
followmg further amendment shall be mad" in the North Oriua Salt (:Village Manufac. 
ture and Storage) Rules, 1943, namely :-.: 

In sub-rule (1) of rule 10 'of the .aid Rules for the word "contractor" the words "Gov-
ernment of Orissa" shall be lubst.it.uted. ' 
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G ~ or INDIA 
FINANCE DEPARTMENT (CENTRAL REVENUES) 

NOTIFICATION 

SALT 

New lJelhi, the 9th FtbrVQ1'y 1946 

No. 2-Camp.-In exercise of the powers conferred by clause XVII of lIub-sect.ion (2) 01 
section 37 of t.he Cent.ral Excise and BaIt. Act., 1944 (I of 1944) and in supersession of t.hlt 
notification of the Government of India in the }<'inance Depart.ment (Cent.ral Rewnuea) No. 
?7-Salt, dated the 1.t. October 1927, t.he Cent.ral Government. ,is pleased to remit. the duty 
unposed under-sub-section (i) of sectiGn 3 of the said Act, on salt manufactured in or 
imported by sea or land into the Province of Bombay, when such salt is used within tha-
said Proyince or with the Bpecial approval of the Central Government in any other place, 
for /lny ~ ~tr l purpose other than the preparation of rafined salt or as an ingradient or 
prelliervatlve m any article. of food or drink lIubject to the following rulea:-

l\Any person intending to use salt in an industrial r ~ (hereinafter referr"d tu-
as the manufacturer) and wishing to be admitted to the conceasion shall make an appli-
cation to the Collector of t~ Excise, Bombay, stating the process of manufacture ill 
which he intendB to use the Ball. and the approximate quantity of salt. required in the year. 
If he wishes ·the concession to extend to mON than one factory or works, a separate appli-
cation must be made for each lIuch factory or worD, even if tbey are situated in the samlt 
r ~. ' 

2. Any person having his factory or workB in an Indian State ~ ~ the territorial 
juriBdiction of the Collector and intendinft to use salt manufactured In or IMported by Be&-
or land into the Province of Bombay shall submit hi! application to the Collector through 
the Political Officer of the Btate concerned and all such applications shall be raferred by the-
C'oOllector of ,the Central Government for sanction. 

3. The Central Government or the Collector while sanctioning an application may, if 
necessarY', fix the maximum quantity of salt upto which refund of duty may be allowed"' 
in a year. The sanctioning authority may fix different maximum limitB for different 
factories or works rqn by a manufacturer. The limit so fixed may be varied from time to. 
time by the sanctioning authority. 

4. If the application is sanctioned, the manufacturer shall forthwith uecute and lodge 
with the Chief Accounts Officer, Central Excise Collectorate, Bombay, an agreement in-
Form B appended to these l'ules. He shall also pay to the aforesaid Collector a super-
vision fee of Re. 100 to cover the cost of inspection !&nd any other departmental expellBel' 
involved. Provided that if the conC9ssion is granted after six months of a financial year 
have expired, the supervision fee payable for the said year shall be RI. 50 and that if the-
full annual fee of &. 100 has been paid and a concession is surrendered before the expiry 
of six months of a financial year or in the case of a new grantee, within six months of thlt 
grant, Rs. 50 shall be refunded. 

5. The rebate of duty will be alloWled on salt used on and from the date of payment of 
the supervision fee into the Treasury or from the date of execution of the agreement which-
ever is lawr. . 

6. After . the execution of the' agreement, the manufacturer shall in the first instance-
provide himself with duty paid salt either from (1) a Government salt.-etore, or agency 
depots in Gujarat, or (2) a licensee of a private salt.-works or (3) a firm of salt dealerl 
approved by the. Collector oJ Central Excise, Bombay_ At the close of each quarter the-
manufacturer shall submit an application for the refund of duty on the salt used supported 
by the receipt in Form C of the firm of approved salt dealers or the agency depot from 
which salt has been purchased or by the salt removal permit in Form-_ D in the case of 
aalt obtained from a licensee of a private salt-works or by tha certificate in Form F ill 
the case of salt obtained from a Government Salt-store. Forms "0", "D·' and "E" are-
appended to these rules. 

7. No refund of duty shall be allowed unl'<lBB an application for such refund reaches the-' 
officer of the Central Excise Collectorate appointed. in accordance with rule 10 below, within 
three months of the close of the relevant quarter. 

8, For the ~r  of thelll! rules, duty on salt purchased in the market shall be deemed 
to have hleen paId at the rate 1D force on the t~ of purchase. . 

9: (1) The application for the refund of duty shall contain the following particul&rs:-
(1) The balance of salt in store at the beginning of the quarter. 
(ii) The quantity of salt purchased during t.he quarter. 

(iii) ~  ~ t t  of salt used during the quarter and the t"t. on which a -fan"" 
of duty IS applied for ,quan I y ~ '" 
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(iv) The balance of salt in h.and at the close of the quarter. . 
(v) The quantity, ~ and sucb other detaila of, producta manufact.ured ~ . ~  

quarter as may be requiNd by the. Assistant Collector of Central Excise of the sub-diVISion 
hereinafter referred to as the AaslBtant Collector. 

(vi) A declaration stating the product manufactured and the name and situation of the 
factory or works, and that the salt on which a refund is applied for has bMn used b01UJ 
fide, by the applicant "in the process of manufacture of such product. at auch factory or 
works. 

(2) 'the particulars entered in accordance with clauses (i), (ii), (iii) and (ht) of sub-rule 
(i) shaH distinguish between salt on which duty has been paid, or is deemed under rule 8 to 
have been paid, at different. rates. 

10. The application for the refund of duty shall be sent. to the officer of the Cent.ral 
Excise Collectorate ~  in this behalf who shall after verifying the figures fOI'ward it 
to the aforesaid Assistant Collector for disposal 

11. The manufacturer shan provide and set apart, for the storage of the _It purchaaed 
for use in the factory, a store-room which Bliall be to the satisfaction of the Assistant 
Collector, securely const.l'ucted and fitt.ed with a strong door capable of being locked. SaU 
manufa"tured in the Province anl salt imported shall be stored separately in the store-
room, as also shall salt on which duty has been paid or is under raJe 8 deemed to have 
been paid, at different rates. 

12. Each consignment of salt procured under this ·conr.ession shall be .tored separately 
in the t. r r ~  and diat.inctively marked, and t.he applicant shall not use anY' good. from 
any Buch conslgnment until all the salt previously procured has baen expended and entered 
as expended in his accounts. 

13. (1) The store-room, shall not be opened except between the hours of sunrise and 
sunset, and then only for one of the followiug pUrposell, namely:-

(a) fOI the receipt of salt into the store, 

(b) for the preparation by grinding or for the issue of salt required for purposes conned-
ed with manufacture, 

(c) to allow tae stock of salt to be checbd by W'aighment or otherwise by officers of the 
Central Excise Collectorate. 

(2) The store-rooin shall not be opened except by or in the presence of the Manager 
of the factory or the store·keeper of the factory j the latter shall retain the key of the store· 
room in his own possession provided that when the lltore-keeper is away from the premises 
of the factory or works, he shall leave the keY' with the Manager. ' 

(3) The ke} of the store-room shall be available at tbe premises of the factory to 
facilitat.e insp.action of the store-room by the officer of the Central Excise Collectorat.e, 
Bombay, not below the rank of Range Officer, at any. time between the hours .of sunrise 
and sunset. failing which the manufacturers shall be lIable to a fine not exceedmg rup988 
one hundred for each occasion the inspecting officer has to return with(lut being able to 
inspect the stoN-room. - , 
14. All spent-lye or other useless refuse containing salt shall be t~ll  destroyed on 

or near the premises in such manner as the Collector of Central EXCise, Bombay, may 
direct. . 
15. The factory or works may be entered and examlDed at any time by any officer of 

the Bombav CE'ntral Excise ll t r ~ not below the rank of a Range OIficer authorised hi 
the ABllistant Collector, or, by any officer of the ·Central Excise Coll.ectorate of a. province 
othe!' than Bombay who may be especially empowel"c!d in. this hehalf by the Central Hoard 
of Revenue or by an officer of the Haroda State empowered in this ~ l  by the Darbar 
,in respect of faCtories or works situat.ed within that States, and due facilities for examin-
ing the manufacturers salt register as well as for checking the stock of salt received, 
expended and in hand, shall be afforded by the Manager and all B9rvants of the manu-
facturer. Salt shall be stored in the bags in which it is received from the aalt-worka 
or depot and the bags shall be arranged in tiers so as to facilitate checking and weighment. 

16. The register referred to in rule 15 shall be written up daily and signed by the 
Manager or Store-keeper and shall be in Form A hereto anne:a.ed. Separate regiBtsr shall 
be maintsined for salt manufactured in the Province of Bombay and for imporlf'd salt. .' 

17. The Manager of 'the factory shall furnish the Assistant Collector through the oftice? 
of the Central ExciB9 Collectorate appointed bv him for the purpose with a monthly state-
ment to be post.ed. by t.he 10th of each foll?,,,ing month, sh?wing the opening balance 
of salt at thE'. hegmmng of the month, the 'luanbly purch88ed dunng the month, the quantity 
expendell ~  the ~  the balance '!'t thE' close of the month and the weight or quantity 
or other particulars required by the Assistant Collector of the production during the month 
of t ~ article for which the salt was used. The manufacturer's book showing the weight or 
quantity of the article dealt with and of the product manufactured shall be open at any time 
to the inspection of any officer of the (ientral Excise Collectorate not below the rank of a 
Range Officer. ' . 
18. (i) On any breach of these rules by the manuf.ctUNr, or there being reAllOll to 

believe that the concession of rebat.e of duty on the ealt used by thS! aaid manufacturer ill 
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being ot.her.wise abused, the Collector shall be competent to impose a preventive establieh-
ment at the cost and expense of the manufacturer; or to cancel or withdraw the conces-
aiail granted under these rules, and to forfeit tim amount of inspect.ion fee deposited for 
the year, and the manufacturer shall on demand refund all duty, the remis&ion of which 
shall have b6en wrongfully c.aimed and sanct.ioored. 

Provided t.hat. in the case of persons to whom the concession ha, "een granted by 
the Central Government under rule 2 of these rulee, the Collector shall obtain the Central 
Government.'s previous approval before taking any action under this clause. 

(ii) The manufacturer shall also be r ~ ~l  for a.ny loss or damage that may bra 
occasioned by the breach of rules referred to m clause (1) above. 

19. Any person who may be dissatisfied with an order passed by the Assistant Collector 
under these rules may appeal to the Collector of Central Excise, Bombay, and any person 
who may be dissatisfied wiQl an order passed by the Collector of Central Excise, Bombay, 
IIInder these rules may appeal to the Central Board 01 Revenue. 

FORM "A" 

SALT RmIB'I.'IIa 

(888 rule 16) 

Register of salt. purchased, expended and in store together with the weight. or quant.ity 
Itf products manufactured . . 

Total ( 
Quantity:' 

Quantity or 
Opening of ~lt quantity Quantity Clo'ling weight 

Date ba1$nee received of salt of salt balance of Manager'! Remarks 
of salt into in u'ed and of salt products signatur<l 

Sto:e hand expended manu-
facturecl 

- -----
1 ! 3 , 5 6 7 8 9 - --:-

I 
FORM: "B" 

AGJIlIIIIIIIIri-(Rule .4.) 

AN AGREEMENT made the day of 

~T N carrying on the trade or business of 

d ~~~~~  ~ 
iDafter referred to u "the manufacturer" which expression shall unlen excluded by or 
repugnant. to the context include his heirs, executors, administrator and usigns) of the 
0110· pa.rt and the Governor-General in Council (hereinafter referred to as "the Governor. 
General" wb.ich expression shall unless excluded by or repugnant to the context include 
Ilis successors in office and a.aigns) of the other part . 

. WoHEREAS the mailiifaet'arer has applied to the G r r.~ r l for remission of the 
duty" on salt wied in the manufacture of • AND WHEREAS 
t,1iW ·Governor-General has agreed to grant the said application in consideration of the 
mwDufatlt.bl'et' executing theee presents and performing and observing the conditions here-
ioafteI'mentiOlled NOW IT IS HEBEBY AGREED BY AND BE'.fWEEN· THE PARTIES 
HERETO AS FOLLOWS;-

. ~) The ~ . " r ehall· be bound'!-'y and ~r  ~  rules for the time being in 
force for the reml8810n of duty on salt Ullllied for mdU8trl&1 purposes . 

. . (2) The salt in respect of which a refund is claimed shall bona fide have been used for 
the purpOses of in the manufacturer's factory at 

and shaD not at anr time be used for any other p1ll'pOlle . 
. ~) The manufactnrer slJall ~  ·the sum of cae hundred rupees (Rs. 100/-) on lit 
April every year to the Central Excise Collectorate, "Eombay, to cover the costs of inspection 
and other departmental expenees at such time and . place and in such manner as the 
Cdllector of Central Excise, Bombay. may· prescribe in this behalf. 
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. Provided that if the manufacturer be admitted to a concession both in regard to im· 

ported aalt and also in regard to manufactured salt, not more than Ii lingle luch fee of 
Rs. 100 shall be payable for each factory at wcrk. 

~r  that if the concession is granted after six months of a financial year have 
lr~ t  lupervision fee payable for the said year shall be RII. 50 (Fifty only) an.d 

t~ t !f the full annual fee of Rs. 100 (one r~  only) has been paid and the conces-
lIon 18 surrendered before the expiry of six months of a financial year or, in the case 
of new guarantee within six months of the grant, Rs. 50 (fifty. only) shall be refunded. 

(4) If in the opinion of the Governor-General any default in the performance of or 
breach of the conditions herein contained and . on the part of the manufacturer, to be 
performed and observed has occurred the Governor-General ma:y require al' a condition 
of the continuance of this agreement that the manufacturer shall m addition to the ~ l 
payable under clause 3 pay such further sum as may be fixed by the Governor-General for 
the maintenance of a preventive establishment at the aforesaid factory and that the manu-
facturer shall refund anr duty remitted for any quarter in which such breach or default 
shall have occurred or continued. 

(5) On the detetJllmation of this agreemeut, under the provisions of clause 4 the manu-
facturer shall not be entitled to any refund for the quarter in which such determination 
shall have occurred, and shall be bound to refund any duty remitted' for any quarter in 
which any breach or default as aforesaid shall have occurred. or continued and shall be 
responsible for any loss or damage incurred by reason of any breach or default &II afore-
said. 

(6) The manufacturer performing and observing the conditions of thil agreement, ahaU 
be entitled to a refund of aalt duty to the extent and in the manner and on the' condi-
tions prescribed in the aforesaid rulea for such period as the Governor-G\meral .hall choose 
to continue this concession. _ 

IN WITNESS WHEREOF the said manufacturer hath hereunto set his hand and 
Collector of Central Excise, Bombay, hath by order of the 

Honourable the Governor-General in Council set his hand and the seal of his office the 
day and year first above .. ritten. 

Signed by 

in. the presence of 

L 

t. 

Signed, aealed aDd 

delivered by 

Collector of Central E ~ . Bombay, for and 

on behalf of t ttG ~l in' ·C_ail 

in the plWeJlC8 of 

FORM "C" 

Form of ~ t in cese of .It purcba.sed from a' firm of 'lip--ed d ........ --depot. ..--. __ or ageIIcy 

Received from 

ment for maunds 

Date. 

(BlUe 6) 

the sum' of Ra; in pay-
of full duty paid ,alt purchased for use in biB/their factory at 

Signature of Appmoved Dealerl Agent ............ Depot. 
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FOBlI "D" 

Form of permit in cue of .. It obt&ined from private .. It-worJu. 

(Rule 6) 

[18TH Nov. 1946 

Mr./M888l'II. concessionaire(s) is/are permitted to 

remove ..................... maunde of .. It. from aalt. works for use in his/their factory at 

DatAl. 

Divisional omcer. 

FORM "E'" 
Form of cert.i1icate in respect of salt. obtained from Government. aalt. staru. 

IRule 6) 
Certified that wagon(s) ( ..................................... maunds) of aalt has/have been cleared 
on. , agahtst indeDt No. 

da,d placed by Mr. /Messrs. conces-

li.re(s) at the treuury 

\" 

•••••••••••••• , •••••••••••••• "S"··· .: •• ~ ••• 

Date Officer in charge of the .. It.·.tore. 

GOVDlOOllT 01' DmU. 

FINANCE DEPARTMENT (CEN.TRAL REVENUES) 

New Delhi, tke 9th JifWM 1946. 

NOTIFICATION 

SALT 

No. I.-In exercise of the powers conferred by section 37 of the Central Exciaes and 
Salt Act, 1944 (I of 1944), and in super_ion of the notification of the GovernmeDt of 
India in the Finance DepartmeDt (Central Bevenuea) No. 6-Balt, dated the 14th FebrauJ. 
1942, the Central Government. is pleaaed to make the following ruI_ 

Rule 

Within the districts in Orisaa to which aection.'[;1 (2) (xix) of the Cent.ral Exciaes ana 
Salt Act, 1944 (I of 1944) applies the t.ransport :f .. It. in excess of ,one Maund in weight 
from any of the areas specified in the annexed Schedule inte. or over any part of the .. id 
districts other than the said areas is prohibited unl_ I8tisfactory proof-

(i) of the payment of duty haa been adduced 

or 

(ii) is forthcoming that the .. It in question is being transported to a warehouse or-a 
'hat' depot in accordance with the rules prescribed in the North Oris.. Salt (Village 
:Manufacture and Storage) Rules, 1943. 

Area lying in District-
1. tt ~ 

Sclaetlule. 

(a) 'Union No. VII of Balikuda Police Station. 

(b) The whole of E88ama Police Station, except Union No. I. 

(c) Unltln Nos. V and VI of Tirtole Police Station. 

(d) The whole of Mabakalapal"a Police Station. 
(e) Union Nos. V, VI, VII of Pattamundai Police Station. 
(f) Union NO&. IV, V, VI, VII, VIII of Patkura Police Station. 
(g) Union NolS. V and VI of Kendrapara Police Station. 

(h) Union No. XX of Jaipur P(llice Station. 

(i) Union No. IX of Aul Police Station. 

(j) The wllole of Rajanagar Police Station. 
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(a) Union Nos. III, IV, and V of Baliapai Police Station. 

(b) :Union Nos. I, II, III, IV, V and VI. of Bhograi 'Police Station. 

(c) Union No. ;VI of Basta Police Stat.ion. 

(d) Union No. V of Singla Police Station. 
(e) 'Union Nos. VI and VII of Soro Polica Station. 

(f) The whole of Chandbali Police Station. 
(g) The whole of lIeBudebpur Police Station except Union No. II. , 

(h) Union Nos. VII VIII IX and X of Balaaore Police Station except the area licen.d 
for the manufacture of salt ~ the Utkal Salt and Chemical WorkB, Limited, described bt 
detail in Appendix 'A' annexed hereto. 

3. Ptm.-
(a) The whole of Krishna Prasad Police Station except the area licensed for tbe manu-

facture of salt to M_.s. National Chemical and BaIt Works (India), Limited, delCribed 
in detail in Appendix 'B' an.18:1'8d hereto. i . " 
(b) The whole of Kakatpur Police Station except. the area licensed for the mr.Dufact1lN 

of .. ft. to the. Aatarang Salt Manufacturers' Co-operative Society described in detail bI 
Appendix 'C' &DDeDd hereto. 
(c) Union Nos. XI, "XII, XIII and XIV of Nimapara Police Station. 

(d) The whole of Gape Police Station excepting the portion lying to the weat of tile 
road leading from Puri to Gape. 
(e) The whole of .Brahmagiri Police Station excepting Union NOB. IV and VIII and t.Ile 

area. licensed for the manufacture of salt to (i) Bhuy8.ll ShYI&Dl Sundar Mahapatra and (it) 
Dr. Atal Behari Acharaya described in detail in Appendices 'D' and 'E' re.pective1;r 
annexed hereto. 
(f) The portion of Union Nos. IV, V, VI and :V'll of Banapur Police Station lying 
bet_ Chilka Lake and the Beng&! N agpur Railway Line. 
(g) The portion of Union Nos. I, II, III, IV and V of Tangi Police Station lying 

between Chilka Lake and the Bengal N agp.ur Railway Line.-

APPENDIX "A". 

'Whrn-e situated Area 

Name II 
of t~ (Boundaries) 

Factory Villag.) Police Btation, Plot No. Area 
etc. 

1 2 8 , Ii 8 
-

Talpada . Talpada. Police Bta- Fr(;m 682 8'70 North.Plot Nos. 87', 6'78. 
tion Bala-
80re; 

" 
688 16'114. 

Tho Utkal District Bala- 716 0'07 Ea'!t-Orissa Coast 
BaIt and sore. 
Ch'olmical 

715 13'35 Canal. 

Work 8, 
Ltd. 

From 681 35'4.0 South-Plot Nos. Ma,. 
MI. 

683 0'39 

686 
7 ~ ~~ 

of ~ 

No.6a8. 

I Total . 81'50 Aoree. 



Name 
of the 
Factory 

1 
e 

Nat ion a  1 
Chemical 
BaltWo.rks 
(Iu.d.ia) 
Ltd. 

I 

I 

. 

,-
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Where situated Area 

Villag<J Police station,_ Plot No. Area 
etc. 

2 3 4 5 

Khatisahi Revenu Tha- , 

naNo. 312 
Paragalla 
p ~ rik-a d, 
Polic" Sta-
tion r ~  

Prasad, 

l25 0'26 

127 0'19 

128 1'26 

l29 1'15 

130 1'57 

131 1'69 

132 0'83 

133 0'73 

134 1'00 
• 

135 o 48 
136 99 

13'7 3''12 

138 o '9 
139 0'87 

140 0'24 

141 l'Sl 

14:2 1'66. 

269 0·84 

2'10 0'79 

271 0-80 

272 0''10 

273 0·63 

274 1'08 

2'15 2'84 

2'16 0-81 

1'16/610 0'64: 

277 0''19 

[18TH Nov. 1946 

Limits ~r )  

6 

EiIost-13 aDd U6 of 
Khatisahi Moujlro and 
Chilka Lake. 

South--298, 297, 281. ~ 
279, 278,277, 276/610, 
276,275, 274 of Gurubai 
Mouja. 

West-163, 122, l2S, 124-
of KlIatisahi M 9Uja, 

. 

) No ... -Kha....... PI .. 
NoB. 13 and 126 ChiJka 
Lake. 
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Where situated Al'('a 

Name 
of the Limits (Boundaries) 

Factory Village Polioe station, Plot No. Area 
etc. 

1 2 3 4 5 6 

N .. t ion .. 1 Khatisahi Revenue 'fha. 278 "68 Chemical na No, 312 
Salt Work! Pargana 2'19 l'46 (India) Parikud, 
Ltd. Police Sta· 280 0'98 Ea,t--Chilka Lake. 

tion Krishna 
Prasad, 281 0'91 

282 0'83 South-5lS (Pada), 516. 

283 0'69 

284 0'51 Webt-li18, 420, 335, 331. 
331, 268, 609, ,1 '1'1, 1 '16. 

286 0'61 168, 167, 166, 166, 623/ 
163, 168 (all of Gurubai 

286 0'53 Mouza), 118, 122. 128 
124 (all of Khatieahi 

28'1 0'75 Mouza). 

288 0'74 

98 0,73 

299 0'" 
454 1'14 

465 hiO 

466 0·99 

467 0'61 

468 0'86 

469 0'97 

460 2'13 

300 1'78 

301 0'97 

302 1'13 

303 0'96 
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Where situated Area' 

Limits 
Name 
of 

(BolPldries) 

Factory Village Polioe station Plot Area Plot Ar<'a Plot Area 
(to, No, No, No, 

1 2 3 4 5 6 7 8 9 10 
f---

National Khatishai Revenue 304 2'04 461 1'14 446 0'53 

Cbomical Thana 

and Salt No, 312 305 1'64 462 1'20 447 0'57 

Works Paragana 

kIndia) Parikud 306 0'97 463 0'85 448 1'77 

'Ltd, polioe 
\ Station 307 0'63 464 1'07 449 1'52 

Krillhna 
r ~  308 0'70 465 0'24 450 2'06 

309 5'08 466 0'26 451 1'29 

310 5'02 467 0'41 --
311 1'87 468 0'20 Total 230'27 

312 1'71 469 0'46 --
313 I'M 470 0'35 

314 ,I '()4, 471 0'6'1 -

- 313 1'05 4'12 0'94 

316 1'64 473 0'83 

317 1'22 4'14 0'84 
As on 

318 1'1'1 475 1'02 pages 
1296 and 

319 0'98 483 0'56 1297, 

320 0'60 484 1'24 

330 0'91 485 0'08 

421 0'65 t86 1'23 

422 1'82 48'1 4'33 

4,76 0'91 488 2'59 

4,"1'1 1 61 489 1·22 

478 1'02 490 003 

. 
4'19 156 491 1'76 

480 1'61 492 1 00 

481 1'52 493 3'55 

482 0'55 494 3'28 

423 3'18 495 2'73 

424 3'79 496 1'87 

425 1''19 497 1'79 

• 
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-
Where situated A~  

Name 
of Limits 

Factor, Village· Police station, Plot; Area Plot;. Area Plot (Bounda_ 
eto. No. No. No. A~  ries) 

1 2 3 4 5 6 7 8  9 10 ---- --I~ -
National KhatiBahi Revenue 428 1'44 505 2'36 
Chemical Thana . ," 

Salt Works No. 312, 427 2'42 506 1'48 
(India) Parag&na 
Ltd. Parikud. 428 1'29 507 1'36 

Palioe 
Station 429 1'24 508 1'48 
Krishna 
Prasad. 430 1'16 509 0'78 

431 100 510 0'83 

432 7'21 511 1'38 

433 1'40 512 2'51 

434 4-11 289 0'65 

435 2'61 290 0'65 

436 1'19 291 0'73 

437 2.02 292 0'64 As on 

438 3'95 293 0'94 
p&gilS 

1296 and 

439 0'52 294 1'08 
1'29'1. 

440 3-05 295 1'43 -
441 1'41 296 1'24 I 
442 0'50 29'1 I-58 

4421682 0'38 321 0'87 

452 1'20 322 0'69 

453 1'29 323 1'00 
j 

490 o 92 324 I' 3'1 

499 2·02 325 0''16 

500 2'14 326 1'20 

501 1.78 32'1 1'17 

502 1'03 328 1'67 

503 1'14 329 o 29 
- -504 1'14 443 0'38 

444 4'08 

445 0'69 



Name of 
'FactoI)' 

I 

Astarang , 

» 

LEGISJ..ATXVB •• SSEMBLY 

APPENDIX "0" 

[18TH Nov. ~ 

Where situated Ari'a 

Village 

2 

Astarang 

< 

Polioe Limits (Boundaries) 
station, Plot No, Area Plot No Area 
eto, 

3 

Revenue 
Thana 
No, 191 
,Parg&na 
Astarang, 
Polloe 
Station. 
Xakat-
pur, 
'Distriot 
Puri, 

4 5 

10'1'1 '1'40 
10'18 0'44 
(Portie n) 

1199 2'60 

1.585 

1586 4'80 

158'1 6'00 

1594 1'18 

1595 4.-20 

1596 6-03 

2102 0-25 

2103 2-15 

2104 0'50 

2105 0-50 

2106 8'10 

210'1 0'47 

lIIOS 0'45 

2109 12'30 

6 '1 

2110 I'H)" 

2111 24 10 

2112 0-85 

2113 10''10 

a 

North-Plot No. 
1068. 

Ea"Rt-Plot Nos. 
10'1l,1()'12, 10'16, 
I os I. 
South-Plot Nos. 
1080, Portion of 
1078. 

West-I039. 

North-Plot No. 
1118. 

East-Village Road 
adjoioing t() Plot 
N ~. 1020, 1198, 
1197. 

South-Portion of 
Plot No. 1199, 
139'1, 1398,  1399. 

West-Plot NOB. 
1200, 1201,  1202, 

North-Plot Nos. 
of village Asta· 
rang:-

2114 0'46 Portion of 1587 

2115 1-90 

2116 S-40 
" 

" 1596 

1904, 1934, 1935 

2117 0'1'1 'l938, 1939, 1944 

2118 1-31 1945, 1946, 1951 

2119 I'S7 2101, 2100,2099, 

2119 2098, 209'7, ~ 

2142 4'63 2093, 2091 , 

2120 0'44 2090, 2089,2088, 

2121 2'10' 2087, 21S, 2068, 

2119/ Plot NOR, of 

21411 1'87 village Damsum 
1,6, 7, 8. 



1.,1 
d' 

Where si&ua&ed Are. 

Name of 
Fa • .,. Police Limite (BoUD4arhll) 

Villala sta&ion, Plot No. A~ 1I'10t No. A~ 
e&o. 

I 2 II 
, 6 8 'I • 

AstareDg ~r Revene 28 3''1' 200 ,." East-Plot Nos. 

Thana of villaia Dam-
No. 188. 311 1"IIS 201 0'110 sun-

130 0'112 202 '1'26 12, 13,3'1, 38, ". 
- 43,  40, '1, 48. 

132 0''14 203 2'20 51, 52,  53, 112, 
810, 117, l1S. 

1119 0'95 204 r'4'1 119, 120, 158, 
,. 167, 158' 159, 
180 o 63 206 0'04 564, 364, 353, 

'170, 362, 767, 
161 0'21 206 4'26 360, 361, 362, 

391, 39S, 399, 
163 0'78 20'1 9'52 400, 401, 402, 

410, 4111, 416, 

1'18 8'SO 20S 4'91 420, Plot No. 224, 
of villaga Timor. 

lSI 1'114 209 11'62 
80u&h-Plot No. 

IS2 '1'65 210 l1'SO 226 of l ~ 

Timor. 
IS3 3'111 211 '1'82 

184 '1'60 212 0'08 

185 4,'68 213 2'82 

186 1'87 21' 1'62 

18'1 8'2/1 2111 2"3 

188 0'60 216 0'64 

189 0'96 21'1 14'20 
;:;' 

190 0:42 218 0'84 

191 0'38 219 20'35 !wdl't-Ploi No •• 
'of village 

192 0''16 220 35'70 Timor. 
1'13.  1'17, 17S, 176, 

193 0·a3 221 8'86 1112, 129, 127, 
126, 131, 123, 

194 18'65 222 0'30 133, 134, 136, 
158, 73, 72, 63, 

195 0'114 223 12'85 62,61, 39, 38, 36, 
34, 33, 32, Por-

196 1'72 225 1-63 tion of Plot -Nos. 
28, 6, 4, Plot NOB. 

19'1 "14 211 of villag' A~t r

ang-1584, 1583 

198 4'43 227 2'56 1588. 15H9(Portion). 

199 0'44 210 

228 10'90 

219 

23'1 7'55 
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WheY'e situeeci Area 

Kame of 
I'aotorr' Poliee 

Villate fJtation Plot No. Arca Plot No 
ete. 

1 J 3 , 6 6 

Damsun Revenue 
Thana 

II 1'6'1 330 

No. 190. 10 0'28 UO 

11 2'01 3'1 

38 0'28 3'% 

\ 30 0'08 3'3 . 
328 21'58 3" 

no 0"1 34,5 

330 0'02 3408 

331 0'11 3" 

332 0'04, 3'S 

333 23'00 349 

334 0'10 B50 

335 2'5'1 351 

336 0'1'1 '20 

33' 9''10 From5'14 

338 2'110 808 

Timor Revenue 'f4 1 IS 
Thana 
No,IS9. '15 1'00 

'II 1'22 

'f'1 2'00 

'18 0'39 

'19 0'2'1 

155 0'311 

156 2'20 

Total 

APPENDIX liD" 

Taa. I Tua Rev('nue '1'1 0'011 
Thana 
No. 302 'IS 0'006 
Touzi 
No. 50 '19 0'006 
Police 
Station-. SO 0'006 
Brahm a-
girl 
Distriot 

81 0'006 

Purl, 82 0'006 

Area 

'I 

1'61 

%'64, 

6'86 

2'" 

!3"0 

0'6% 

1'%0 

4,0 

0'88 

0'6' 

II'" 

11'90 

0'16 

%'110 

5'38 

O'SO 

566'09 

[18TH Nov. ~ I 
..... 

t~ (BoUB.dal'iel) 

• 

, 

North-Plot No. 
'13. 

East-Plot ~ . 
'13,158., 

South-Plot Nos. 
92,153, 111-1., 111'1. 

West-Plot Nos. 
SO, 81, M," 88 

ada and Badanal P 
No. 18'1. 

North-Plot N ~. 

3'1 
-,38 (Portion), 
2 
16'1, 166 1M, 1115, 

2 2 
160,161,89,64. 

E ~t l t Nos. 
'16{11117, 193, 1'1'1. 
1'16, 1'15, 1'12, 
489, 48'1. 
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Where pituat. d Alea 

)lame of 
iz,imit, (BoUDdaries) J'aet.ory polie-' 

Villa,o Station Plot No. Are!!. Plot No. Ana 
( to. 

1 ! -3 4  5 8 '1 • 1----- ...--

83 ~  Bouth-Betiua 
River. 

S4 0'006 
West-Plot No. 38. 

S5 0'005 

86 0'005 

8'7 0'006 

88 0''19'7 

)!rom'76 0'231 

163 0'010 

166 3'158 

168 0'200 
, 

1'10 1'89'1 

171 154,0'79 

I 169 62'968 
I 
t 173 0'018 

36 2'010 

37 5S'B77 

174 0'865 

34 0'4'14 

38 0'560 

35 81' 914 

Total 368' 126 

APPENDIX .. E .. 

Tua II. Tua R"venun 73 J 0'006 

I 
North-S a  r Jr a 

Thana 74 o 004 Out'id" ChiIka, 
No. 302 '15 o 030 Plot Nos. 160, M. 
Tonzi 76 1'05'1 
No. 50 164 0'015 Ea·t-Plot Nos. 
Polic- 165 o 017 , 

168, 173, 166/1, 
Station- 166 3'135 163, 157,  160. 
Do-ahma- 167 62 806 

I 
giri 168 1)'200 South-Plot N03. 
Di,trict . 38 0'839 3'1/1, 169, 38. 

I Puri. 3'1 57' ]97 
: 34 0'474 We,t-Plot Nos. 

\ 
31t 260 294 33, 32, 29, 31. 

~ t l . 
Kinch pur NaIa. 

I 386'074 
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~ OJ' INDIA, 

FINANCliI D-lPARTMENT (CEN,TRAL RilVENWI) 

NOTIFICATION 

SALT 

New Delhi, the YJth March 1946_ 

H •. !.-Ill earciae of the powers conferred by clause (xvii) of IUb-aecUOD (2) of IeCHoa 
1'1« ~ Ceu.t.ral ExcU., ud Salt Act, 1944 (I of 1944), the Central Government i. pleaae4 
to r ~ the ~  im.poaed under sub-section (1) of section 3 of the uid Act on l~ obtained. 
bJ the Director of FiBh9rillll, Orissa, or by any officer authorised by him in t.hia behalf, froa 
any u.lt. factory or depot in the Province of Orissa .for use in uy fish-gurin, yard aoa-
trolled by tile Fialaeri.. Department of the Government of Oriau. 

QOVJllll.lOOlNT OJ' INDIA, 

\ FINANCE DEPARTMENT (REVENUE ~ ISI N) 

\ 
NOTIFICATION 

SALT 

New Delhi, the bt April 1946 

No. 3_-lu exeroise of the powers conferred by sub-seclion (1) reIId with clause (XVII) 
of sub-section (2) of section ?Il of the Central Exci1es and Salt, A ~  1944 (I of 1944), 
the Central Government is pl_d to make the following rule, namely:-

Rule 

Salt removed from wtpetre refinerila8 in the Punjab, the United Provinces, Bihar, 
Orissa, Delhi or Ajmer-Merwara, is hereb)" exempted from the dut.y imposed on aalt bJ 
section 3 of the Central Excises and Salt Act, 1944. ~I of 1944), read with l141dion 2 of the 
Indian Finance Act., 1946- ' 

(a) in the case of sitta (i"., impure salt) unfit for human consumption, to t.he extent of 
one rupee and eight unal per standard maund; 

(b) in the case of salt other than sitta, to the extent of one Rupee and one anna per, 
staudardmaund. 

GOVDN.IDI:N'r OJ' INDIA, 

FINANCE DEPARTMENT (REVENUE DIVISION) 

NOTIFICATION 

SAL1' 

New DeZhi, the mth April 1946. 

No. 4.-In exercise of t ~ powers conferred by section '07 of the Central Excises and 
'Salt Act, 1944 (I of 1944), the Central Government is pleased to direct that. the following 
amendment shall be made in the Notification of the Government of India in t'he Finana. 
Depa.rt.ment (Central Revenues) No.1-Salt, dated the 9th March, 1946, namely l-
In the uid Notification, in column 1 of Appendix 'D' for tlPa word and figure "Tua I" 

the words "M~ tr  Salt Factory" shall be subetituted. 

OOVBBNIDIIIT OJ' INDIA, 

_ FINANCE DEPARTMENT (REVENUE DIVISION) 

NOTIFICATION 

SALT 

New Delhi,. the 14th September 1946. 

No. S.-In ~  of the powers conferred by l ~ (xvii) of sub'Bection (2) of 
l18ct.iOll Yl of the Cent.ral Excises and Salt Act, 1944 (I of 1944), the Central Government is 
pleased to direct that the following amendment shall be made in the 1'ules puhlished with 
the notification of the Government of India in the Finance Department (Central R~  
No.2-Camp I Salt, dated the 9th February 1946, namely:-
In sub-rule (3) of rule 13 of the uid Rules for the worda "betw_ the heur, of 

annrise and sunset" the words "during the DOrmal working honr. of the faetory on workinl 
days" shall be substituted. 

, 



APPENDIX 

GOVERNMENT OF INDIA, 

FINANCE DEPARTMENT (REVENUE DIVISION) 

NOTIFICATION 

SALT 

New Delhi, the 14th Se.ptember 1946. 

1"306 

No. 6.-1n exercise of the powers conferred by clause (xvii) of sub-section (2) of 
section 37 of the' Central ExciS"as and Salt Act, 1944 (I of 1944), the Central Govern-
ment is pleased to direct t ~t the following further amendIII:ent. shall be .made in the rulea 
published with the .notification of the Government of Indla m tha Fmance Department 
(Central Revenues) No. I-bait, dated the 12th January 1935, namely ;-
In'sub-rule (3) of rule 8 of the said Rules, for the words "between the hours of sunrise 

and sunset", the words "during the normal working hours. of the factory or works on 
working days" sball be substituted. 

GOVERNMENT OF INDIA, 

CENTRAL BOARD OF REVEN,UE. 

NOTIFICATION 
SALT 

.New Delhi, the 14th September 1946 

No. 7.-In pursuanca of the notification  of the Government of India. in the Finance De-
partment ('Central Revenues), No.3-Salt, dated the 25th March 1939, and of item No. 25(2) 
of the First schedule to the Indian Tariff Act, 1934 (XXXII of 1934), the Centr&l Board 
of Revenue, witb the previous sanction of the Cantral Government, hereby directs that the 
following further amendment shall be made in the rules published with its uotification No. 
5-Salt, dated the 2.,)th March 1939, namely;- ' 

In sub-rule (3) of rule 6 of the said Rulas, for the words "between the houn of sunrise 
and sunset", the words "during the normal working hours of the factory on workin, 
day!5" sh&ll be substituted. 

FINANCE DEPARTMENT (REVENUE DIVISION) 

NOTIFICATION 
SALT 

New Ddhl, the 14th 8epUmber 1946 

No. S.-In exercise of the powen confarrfod by c1a11lle (xvii) of iub-section (Ill of 
section 37 of the Central Excises and Salt Act, ]944 (I of 1944) the Central Government ia 
p1eaaed to ~ t that the following further' amendment shall b9 :Uade in the Ru1Jta publided 
with the notlfication of the Government of India in the Finance Department (Central Raft-
DUes), No. S.Salt, dated the 4th February 1928, namely;-

In Bub-rule (3) of rule 6 of the said Rules, for the words "between the houn of I_riM 
IliDd ~ l t"  "the word. " r ~  the normal working hour. of the factol'7 or worb oa 
working day. , .hall be substltuted. 

QOVDNKJIRT 011' INDIA, 

FINANOE DEPARTMENT (REVENUE DIVISION) 

NOTIFICATION 

SALT 

New Delhi, tM 19th October lfi116. 

No. 9.-In exercise of the power. conferred by cla11lle (xvii) of eub-sectio (I) f 8eCti 
37 o! the Central Excisee and Salt Act, 1944 (I of 1944) and in . H ll~  of °th ': 
ficatioDl of the Government of India in the Finance Department (Central Revenueet N~  
6-&1t and 7-Salt! dated the 7th March 1942, the Central Government i. pleued to' , 
from the payment of the duty leviable under lub-leCtioR (1) of MCtioll J of u. ~t ;  
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.... t manufactured in the I rovince of Madr8lil, and exported by ilia or by land to the 
Statea of Travancore and Cochin, subject to the following rule8 Jl&IIL9ly:-

~  

G'Mf'aJ. 

,(1) The .... t shall be carried in aeal.ed bags and weighed on arrival. 

(2) No allowance shall be made for wastage in transit. Single duty at the ~ in force 
in British India shall be levied on a.ll short deliveries, the duty so collected being credited 
to the State concerned. 

(EZ1IfJ'I'tI by ,ea.) 

(3) Where salt is exported by sea • 

~
) the procedure laid down in the Madras Salt Transport Rules, 1943, shall be followed 

ex pt that t.he dut.y shall not be pre-pa.id by the exporter who shall execute a bond for 
an a ount. equal to single duty, and . 

(ii) the salt shall not be landed at. any place other than t.be specified destination ill tba 
Nte. 

• 
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